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THE 
PARLIAMENTARY DEBATES 

(Part I—Questions and Answers) 
OFFICIAL REPORT

SIS

PARLIAMENT OF INDIA
Saturday, 25th August, 1951

Tlie House met at Half Past Eight 
of the Clock.

[M r. D e p u t v -S peaker  in the Chair]

ORAL ANSWERS TO QUESTIONS 

Ra il w a y  Ro l u n g  Stock

*499. Shri Sidhva; Will the Minister 
of Railways be pleased to state:

(a ) the requirements for replacement 
and rehabilitation of railway rolling 
-stock for the next three years#

Cb) th« approximate total amount 
set aside for t'lis purpose;

(c ) the number of loc6motives, 
waj^ons, coaches, etc., that will be manu
factured during the next three years;

(d ) how many of these are likely to 
be manufactured by Chittaranjan 
factory; and

(e) whether the schedule to manu
facture a complete locomotive by 1952 
will be kept up and if not, why not?

The Minister of State for Traitsport 
and Railways (Shri Santhanam): (a)
Locomotives, approx. 849 Nos. Coaches 
approx. 6091 Nos. and Wagons approx.
36,320 in termsi of 4-wheelers.

(b ) No fixed amount has been set 
aside for replacement and rehabilita
tion of railwray rolling: stock.

(c) The approximate number of 
locomotives, coaching stock and goods 
alock which are expected to be manu
factured in India in the next 3 years 
is as follows:

Locomotives—365.
Coaching stock—2950.
Goods stockT-18000 in terais of
• 4-wheelers.

Rolling stock ordered abroad in 1950 
and iMToposed to be ordered ia 1951 
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J9S0 1951
260 75
300 350

8140 3ZI0

Gli

for delivery in 1951 and later is as 
under:

Locomotives
Coaching' stock 
Goods stock (in terms of 

4-wheelers) ^

Future orders abroad will be limited 
to essential requirements and to ttia 
extent funds are available.

(d) Locomotives are only assembled
at Chittaranjan, at present. It ia 
expected that 215 locomotives will be 
assembled during the next yfears out 
of the 365. .

(e ) Complete locomotives will be 
manufactured in Chittaranjan in 1954 
and not 1952. It is expected that the 
time table will be kept up.

Shri Sidhva: May I know what
amount is provided for the next year 
for all these locomotives and wagons 
that the hon. Minister has stated?

Shri Santhanam: Does the hon. Mem
ber want for the year 1952-53? The 
number of locomotives etc. has been 
given.

Shri Sidhva; The hon. Minister said 
that these are the things required and 
they will be indented as funds will 
be available. May I know approxi
mately whether any sum has been 
provided?

Mr. Deputy'Speaker: Not only re-> 
quired, but for which orders have 
been placed abroad both in 1950 and 
1951; the figures have been given,

Shri Sidhva: In 1951 and 1952, Sir.
Mr. Deputy>Speaker: The hon«

Member did not ask that.
Shri Santhanam: I have given tha 

figures for orders placed in 1950 and 
1951.

Shri Sidhva; The total amount* I 
wanted to know; that has not been
mentioned.

Sliii Saaibaaaait I have not got tha
actual cost with me.
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Mr. Depnly-Speaker: The hon.
Member might have very easily added 
one more point in his question, wagons, 
coaches and their pric«^

Shri Santhaaam: He has asked (ar 
the number,

Mr. Depuiy-Speaker: Why should
there be a suoolementary question as 
to what will be the price?

Shri Sidhva: The hon. Minister has 
stated that orders will be placed to 
the extent funds are available. I want 
to know whether the requirements 
will be fulfilled. If funds are not avail- 
iible, what will happen?

Mr. Deputy-Speaker. As far as
possible, Nvhy should not a question 
be ('omplete when it is put, instead of 
having to depend on supplementaries ‘ 
on the spur of the moment?

Shri Sidhva: It is expected. Sir,...

Mr. Deputy-Speaker: What is expectr 
cd? The number is asked. Why not 
the price also? Evidently some are 
reserved for supplementaries.

Shri Sfthva: No, Sir. The supple
mentary arises out of the answer that 
is given. He said that orders will be 
placed as funds are available.

Mr. Deputy-Speaker: So many items 
have been asked. This could also have 
been asked. The hon. Minister has 
not got that information. Is the hon. 
Member satisfied?

Shri Sidhva: Yes, Sir. In answer 
to part (e) of the question, the hon. 
Minister stated that locomotives will 
be manufactured in Chittaranjan 
factory in 1954. Am I to understand 
that after that year no kind of other 
articles will be imported from foreign 
countries for the purpose of manu
facture of locomotives, or will there 
be certain articles still required to 
be imported?

Shri Santhaaam: Certain minor
rornpDnents whirh are T^atented may 
aiiU be I'eqviired. That is required in 
all locomotive factories in the world. 
Barring that, all the parts which are 
normnUy mfinufactured in all locomotive 

poncerns will be manu
factured in Chittaranjan.

Shri Sidhva: May I know whether 
Tubes which is the principal Item will 
be manufactured in this factory or 
whether they will be imported?

Mr. Deputy-Speaker: Does the hon. 
Member mean boilers?

‘Sh ti Sidhva: No:' there are tubes 
which are kno^Ti and which are not

going to be maunfactured. I  want to 
be sure whether they will be manu
factured or not.

Shri Santhanam: We expect lo
manufacture boiler tubes also. Whe
ther any minor part of that particular 
article will be required to he Import
ed, I am not able to say on the bpur 
of the moment.

Shri Sidhva: Is it nof a fact that no 
provision has been made for the manu
facture of these tubes, which will cost 
10 to 15 crores?

Shri Santhanam: I do not know 
what the hon. Member means by 10 or 
15 crores. The annual prod\K?tion 
from Chittaranjan factory will come 
to 10 to 15 crores.

Shri Sidhva: Ten lo 15 crores more 
will be required if these tubes are to 
be manufactured.

Mr. Deputy-Speaker: Is this for
capital expenditure? ^

Shri Sidhva: Yes, for capital expendi
ture.

Shri Santhanam: I would like \o have
notice for a precise answer.

Shri Sidhva: You may have encruired 
from the Chittaranjan authorities. I 
therefore wanted to know that.

Mr. Deputy-Speaker: Such an im
portant question must also have been 
on the Question, paper.

Shri S. N. Das: Out of the 200 Loco
motive ordered, how many have been 
purchased from the Locomotive Manu
facturing Co., London?

Shri Santhanam: I want to know the 
period covered by the question. I f  It 
is from the beginning of our Indian 
Railways, thousands of locomotives 
must have been purchased.

Shri S. N. Das: It is said that orders 
for 200 locomotives were placed with 
the Locomotive Manufacturing Co., 
London. I want to know how many 
have been so far purchas^.

Mr. Deputy-Speaker: Two hundred
and sixty have been ordered In 1950. 
Out of that number, how many have 
been received?

Shri Santhanam: I would IHie to
have notice.

Shri A. C. Guha: Of the wagons and 
coaches that are goirfg to be manu
factured in the next three years, in 
what factories will they be manu
factured: how many in Government
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lactcflries and how many in private 
•factories? '

Shri Sa^ithanam: Except the llindus- 
trin Aircrafts Ltd., all these coaches 
will be manufactured in our own Rail
way Workshops. But, wagons will be 
manufactured in private concerns 
which have been set up for the express 
purpose of nianufactni-ing wagons.

Shri N. Hazarika: How far is our
•present stock of locomotives short c£ 
meeting our present requirements? Is 
it a fact that our trains are not able 
to give full service due to shortage of 
locomotives?,

Mr. Deputy-Speaker: That is what is 
answered in part (a) of the Question.

Shri Santhanam: About the manu
facture of locomotives, it is expected 
that by 1954, in Chittaranjan and 
Telco we shall be able to manufacture 
all that is normally required for this 
•country.

Shri Sidhva: May I invite your
attention, Sir, to part (b) of the 
question which states: the approximate 
total amount set aside for the pur
pose? 1 have enquired of the funds 
that are required.

Shri Santhanam: I have stated Uiat 
no amount is set apart for the purpose 
•of replacement. Each year a certain 
-amount is voted by Parliament out of 
the Depreciation Fund for this purpose. 
Therefore, we have not set apart any 
particular amount as a non-lapsable 
amount. The current year’s budget, 
the hon. Member knows.

Shri Lakshmanan; May I know how 
many locomotives have been manu
factured in the Hindustan Aircraft 
Factory and how the price comparilto 
with the price of those imported from 
foreign countries?

Mr. Deputy-Speaker; Does the hon. 
Member mean coaches?

Shri Lakshmanaii: Yes; coaches.

Shri Santhanam; The first order of
100 coaches was executed and a part 
o f the second order of 150 coaches has
been executed. I cannot off-hand give 
the actual number which has been 
deltvered out of the second order.

Shri Sidhva; The hon. Member 
wanted to know how the prices 
compare. Is that answer forthcoming?

The oiiestion wa*; to how the cost 
of the Indigenous coaches compared 
•with the cost of the imported ones.

Shri Santhnam; Hitherto no coacbes
have been Imported. We have only 

. placed ^n order for 50 coaches from 
Schlierens and some metre-gauge 
coaches recently and so there is jk> 
questl6n of comparing their cost*with 
the local or indigenous coaches. So 
far as the prices of the roaches made 
at Hindustan Aircraft Company and at 
our own repair workshops are concern
ed they are more or less on a state of 
parity.

M angauore  A erodrom e

•500. Shri Sidhva: Will the Minisicr 
of Communications be pleased to state:

(a) whether the constnjcition work of 
aerodrome at Mangalore has been com
pleted;

(b)'what the cost of this aerodrome 
is; and

(c) whetiler any applications have 
been received for service on this route- 
and if so, from whom?

The Deputy Minister of Commnnlea- 
tions (Shri Raj B^adur): (a) No. Sir.^
The construction of the aerodrome is 
in progress; it is expected to be 
completed by June 1952.

(b ) The estimated cost is Rs. 
9,82,685/-.

(c) Applications have been received 
for the operation of an air service 
through Mangalore from the Air Ser
vices of India, Ltd., and the Deccan 
Airways Ltd.

Shri Sidhva: May 1 know what is the 
route that is likely to be adopted when 
serving this portion of the country?

Shri Raj Bahadur: The question 61 
tl^  route has not yet been decided. It 
will be decided aftei applications from 
other companies and air-lines have 
^ n  received and the A.T.L. Board 
has given full consideration to them. 
At present two air lines have appli^ 
and the routes mentioned in their 
application are Bombay—Belgaum—  
Goa—Mangalore—Cochin by A ir Ser
vice India and the Deccan Airways 
have applied for the route Bomb^—  
Hyderabad—Bangalore—Mysore and 
Mangalore.

Shri Kesava Rao: What is the length 
of the runway at this aerodrome?

Shri Raj Bahadur: I will requlra
notice to answer that quei^on.

P l y in g  T r a in in g  School at  
A llahabad

♦501. Shri Sidhva: (a ) Will the Minis
ter of Commanications be pleased to 
state the fees that are levied frr viflots
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for “A ’* and “B’’ Licences at the Flying 
lYalnlng School at Allahabad?

<b) What is the fee for Ground 
Engineers?

(c ) .What is the number of pilots 
nnit Ground Engineers, who have com
pleted their courses during the last 
three years at the various Flying Clubs?

(d ) What is the number of pilots and 
Ground Engineers who have got em
ployment?

(e) What is the total number of 
pilots and Ground Engineers in India?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a ) The
Flying School at Allahabad trains 
pilots for ‘B’ Licence only. The 
trainees have to pay Rs. 5,000 on 
admission out of which Rs. 500 is re
fundable on successful completion of 
training.

(b) Rs. 1,200/- per year for three 
years—the fees for each year being re
coverable in three equal instalments,

(c) 199 pilots and 28 Ground En
gineers.

(d ) 186 pilots and 15 Ground En
gineers.

(e ) 4G8 and 524.

Shri Sidhva: The reply states that at 
the Flying School at Allahabad pilots 
for ‘B* Licence only are being trained. 
What is the reason for not training 
pilots for the 'A* Licence at that 
school? At what stations are the 
pilots for ‘A* Licence being trained?

Shri Raj Bahadur: For 'A ’ Licence
training is being imparrted at the vari
ous flying clubs in the country.

Shri Sidhva: What is the total
number of aircraft available for this 
training in the Centre and is there any 
system of periodical check of them to 
test their airworthiness and their fitness 
for training purposes?

Shri Raj Bahadur: They are periodi
cally checked. As for their numbers, 
I shall place a Statement on the Table 
of the House.

Shri SldOiTa: Is the check done half- 
yearly or once a quarter or what?

Shri Raj Bahadur: There is a check
up after a prescribed number of flying 
hours.

Shri Amolakh Chaad: What is the 
subsidy given to the trainers by the 
different State Governments or the 
Covenmient of India?

Shri Raj Bahadur: A fixed subsidy 
of Rs. 30,000 for every flying club is 
given. So far as the question relates 
to ‘A ’ Licence, we allow a subvention, 
of Rs. 20/- per flying hour per trainee" 
and in each case of a *A* Licence 
given, a bonus of Rs. 250/-. For over
1,000 hours in a particular club pay 
Rs. 5/- per hour in excess of the 1000 
hours. ,

Shri Amolakh Chand: I f  this sum of 
Rs. 30,000 is being paid to every flying 
club by the Government of India, what 
is being paid by the State Governments?

Shri Raj Bahadur: I would require 
notice, it varies from State to State.

Shri Deshbandhu Gupta: May I know 
whether all the candidates who applied 
for the Licence training course 
were admitted or were some of them 
rejected?

Shri Raj Bahadiir: Out of those ^ho 
apply, we select those who are the best 
of the lot on the basis of merit.

Shri Chattopadhyay: Is there my 
obligation on the part of these trainees 
to serve the Government for a certain 
number of years after their training?

Shri Raj Bahadur: We have not yet 
framed the rule*; prescribing? any condi
tion in that behalf. There is however, 
no pomnulsion, Vory few of them re
main unemployed.

Shri Deshbandhu Gupta: Sir, rny
question Was whether there is any 
limit placed on the number of trainees
for  the ‘B ’ Liconrn.

Shri Raj Bahadur: There is the limit 
of the capacity in the training schools 
and we cannot go beyond that capacity,

Shri Deshbandhu Gupta: What Is 
that capacity?

Shri Raj Bahadur: It is about 50,

Shri T. N. Singh: Out of the number 
trained, how iiiany are of foreign 
nationality and to what countries do 
they belong?

Sftri Raj Bahadur: I speak subject to 
correction. I don’t think any one has 
been trained who is a national of a 
foreign country.

Shri T. N. Sinith: Is it a fact that 
certain persons belondng to Indonesia 
were trained at the AUahabaJ Training 
School?

Skti Ba| BaliaAir: I must dieck upy 
Sir.
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The Prime Minister (Sbri Jawaharlal
Nehru): With reference to the hon. 
Member Shri T. N. Singh's question 
whether Indonesians were trained,
there, 1 may say that it has nothing 
to do with our normal training of 
pilots. But sometimes as a gesture to 
a friendly Government, we train a few 
4)crsons when they send them to us.

E x po r t  P e r m it s  for  G r a m  b y  
P a k ist a n

>̂ 502. Dr. Ram Subhag Singh: Will 
the Minister of Food and Agriculture
be pleased to state whether it is a fact 
that the Government of Pakistan have 
intimated the Government of India that 
they will issue export permits for 
gram only for such stocks that have 
been purchased from the Government, 
and not for stocks purchased privately 
from individuals?

The Deputy Minister of Food and 
Agriculture (Shrl Thirumala Rao): Yes
"Sir,

Dr. Kam Subhag SSngh; What is the 
quantity of gram purchased by Indians 
from Pakistan which has been denied 
permit according tp the present order?

Shri Thirumala Rao: I can give the
.figures of actual impo*rt from
Pakistan up to 30th May 1951 and it 
Is 1,160 tons.

Dr. Ram Subhag Singh: What
quantity of gram has been imported 
from Pakistan out of the quantity 
stipulated ^n the Indo-Pakistan Trade 
Agreement? .

Shri Thirumala Rao: I have not r«ot 
the information.

•Dr. Ram Subbag Singh: What is the 
quantity of gram that has been imported 
from Pakistan this year?

Shri Thirumala Rao: I gave the
figure just now. It is 1,160 tons im
ported by merchants.

C entr al  E lectio n  (P ostal  F a c il it ie s )

♦563. Shri Kamath: Will the Minis
ter of Communications be pleased to 
state:

(a ) ,  whether the question of provid
ing postal facilities to candidates in the 
■ensuing General Election in so fa r  as 
their Communications with electors are  
concerned has been considered; and

(b) if so, what decision has been 
reached?

The Deputy Minister of Comnnmlca- 
tifiim (SbH Raj Bahadur): Ta) and.fb). 
Crovemment have given cooaiderable

ttiought to this matter. They feel that 
in the special circumstances of Indla» 
it will be difficult and. inexpedient to 
provide any special posted facilities to 
all the csmdidates in the ensuing gene 
eral elections. They propose, how
ever, to make arrangements for the 
votes of Defence Services* personnd 
to be sent free of any chargc for 
postage. They also propose to give 
temporary telephones wherever 
feasible.

The final decision of Government in 
regard to all such matters will be 
takert later.

Shri Kamath: May I ask, in view of
the importahce of this matter, for a 
further clarification of the phrase 
“special circumstances of India^’? Wbal 
are those special circumstances?

Shri ftaj Bahadur: I thought the hem. 
Member knows well that the greater 
appeal to the electors is from the 
platform in view of the unfortunatdy 
high percentage of illiteracy in w r  
country. That is one special circums
tance.

Shri Kamath: One of them; any 
others?

The Prime Minister (Sliri . Jawabar-
lal Nehru): May I add to that answer? 
The special circumstances in India are, 
first of alJ, its enormous size. Secondly 
the very big scale on which these 
elections are being held. Any arrangib' 
‘ments made are likely to become so 
complicated requtrtlig spectal stamps 
for the purpose that it might entail 
not only a very heavy burden on the 
post offices for which they may not 
be fully prepared unless additions are 
made all over, and also entail a rather 
heavy loss to the exchequer, heavy 
loss not only in the sense of persofis 
and candidates using post ofTlces free 
of cost, but also because it is likely to 
be used not for the purposes meant. 
It is difficult to check it all round. It  
is so big that a very big machinery 
will have to be set up. But as iny 
hon. colleague said, we are trying to 
consider it from all points of view nnd 
no final decision has been arrived at. 
We do feel that it will involve special' 
stamps and all that.

Shri Kamath: Besides the U.K. Amt 
the U.S.A. to which the Deputy Minis
ter referred in answer to my questton 
in the last session of Parliament, has 
any attempt been made to study the 
position in other countries of the wcrld 
in regard to this matter? '

Shri Raj Bahador: Before 1 imswer- 
ed the supplemmtary quei îon put ^
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me during the last session of Parlia
ment proper studieii had been made 
and I am afraid apart from the U.K. 
at least I am not aware of any other 
cxKintry where this facility is granted. 
Ttjere loo n extends to one letter post- 
free. In the circumstances of our 
country it will be quite insufficient.

Skri Kamath: With regard to the 
very helpful statement by the Prime 
Minister, may 1 know whether it is 
deem ^ difficult by Government to 
allow even one free communication 
by a candidate to his electors?,

Shri Raj Bahadur: It has been cal
culated that there are as many as IttO 
million voters. If there are four 
eandidirtcs for every constituency it 
w ill involve 800 miilion letters being 
sent. This will cost Rs. 4 crores, 
whereas the post^J department gives 
to the national exchequer only Rs. 2 
ci'oroe.

Shri Kamath: Is the final decision 
on the subject expected to be in
corporated in the rules to be framed 
under the People’s Representation 
Bill No. 2?

Mr. Depiity-Speaker: Any com
munique in this regard will be duly 
issued by the Government.

Shri Kamath: Wil! it be issued "VKjry 
uhortly?

Skri Raj Bahadur: The question
should lx‘tter he addressed to the Law  
Ministry.

CONSTITUFNT ASSEMJILY FGH JaMMU
AND K ashm ir  State

*504 Shri Kamath: Will the Minister 
of States be pleased to slate:

(a ) how far the preparations for 
convening the Constituent Assembly of 
Jammu and Kasiimir have processed;

(b) when the Assembly is expected 
to meet;

(c) the basis of election to the
Assembly and the total membership 
thereof: and .

(d> what arrangements have been 
made to enable refugees from the State 
living outside the State to cast their 
votes during the cfection to the Consti- 
taent Assembly?

The Minister of States, Tnmsport
■ Railways (Shri Gopalaswam!)':

<a) The preparations are in an advance 
ed stage. The position, so far as we 
arp aware, is that the following Riales 
and Notifications have been promul^t- 
ad:

(!) Rules for the preparation Jf 
electoral rolls;

(ii) A  notification delimiting the 
Constituencies in the Kashmir 
Province and the District of
Ladakh; and

(iii) Rules for the Conduct of 
Elections.

Final electoral rolls have been 
published for some of the constituen
cies. They will be published for tha 
others soon.

(b) No definite indication can now 
be given.

(c) The basis of election will be 
adult franchise. The total membership 
is expected to be about 75.

(d) A ll persons who fulfil the 
residential qualifications can be enroll
ed as electors and can exercise their 
vote.

Shri Kamath: With reference 1o
part (c)» am I to understand that the 
total membership of the Constituent 
Assembly has been computed on the 
basis of adult franchise with respect 
to the whole population of Jammu and 
Kashmir including those on the other 
side of the cease-fire line?

Shri Gopalaswami: 75 relates to the 
part of Jammu and Kashmir which i? 
under our control.

Shri Kamath: How many refugees 
who left Jammu and Kashmir and 
came over to India during the troubl
ed period have returned to Kashmir 
and how many are still in India?

Shri Gopalaswami: I am afraid I 
am unable to give those figures.

Shri Kamath: What are the dates of 
polling for election to the Constituent 
Assembly?

Shri Gopal^wami: The dates have 
not yet been fixed. I believe they have 
been fixed only for the province o f 
Ladakh, somewhere aboul the third 
week of September.

Shri J. N. H^^xarika: May I know 
whether the traditional method of re
presentation of providing reserved 
seats for certain classes will be follow
ed in the case of Kashmir also and i f  
so, to what extent?

Shri Gopalaswami: I do not think 
there is any reservation of seats except 
for the scheduled castes.

Shri jr. N . Hazarika: Are the Tibetan^ 
monks residing in Kashmir eligible 
for election?

Shri Ck^Mlaswami: If the boo. 
Member refers to Buddhist mooki  ̂
tlieF are registered as voters.
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Shrl Raihnaswamy: What are the 
names of the various parties participat
ing in the elections?

Shri Gopalaswami: That is a matter 
which will be known only after they 
have set up their candidates.

Shri Kamath: Part (d ) of the ques
tion has not been answered really. 
What arrangements have been msfde 
to enable the refugees residing outside 
Jamnm and̂  Kashmir to vote in case 
they desiro "to do so?

Shri Gopalaswami: They have 'Irst 
to be registered on the electoral roll. 
Unless they satisfy the residential
qualification of at least a week’s resi
dence'within the last two years they 
would not bo registered. Only those 
that arc registered on the electoral 
rolls can vote.

Shri Kamath: Was sufficient time
given to them to get themselves
regist^fred as electors? .

Shri Gopalaswami: The same time 
more or less has been given to them as 
to all other electors.

Shri Hussain Imam: May I know
whether the refugees resident in India 
In difTercnt camps have been register
ed as voters?

Shri Gopalaswami: I cannot say.
They should apply and if they are 
able to prove a week’s residence in 
Jammu or Kashm ir they would be 
registered.

Shri Kamath: Has Dr. Graham or 
the U N, observers expressed a desire 
to be in Kashmir during the polling 
for the Constituent Assembly elections?

Shri Gopalaswami: The observers
are there already. As for Dr.' Graham I 
do not think we have yet received a 
request from him to be present in 
Kashmir during the elections.

Shrl Kamath: Is it a part of the 
duties assigned to the U.N. observers 
to observe the elections also to the 
Constituent Assembly?

Shri Gopalaswami: The UĴ J. ob
servers have nothing to do with these 
elections,

Achint Ram: Have Government 
decided to register the refugees in the 
Yeol camp (who are to be rehabilitat
ed in Kashmir) as voters and if so. 
have they been registered or not?

Shrl Gomlaswami: They muat satisfy 
Hie residential qualification of a we^*s 
reattlence.

P r in c ess  A eida Su lta n a  of  B ho pal

*505. Shri Kamath: Will the Minister 
of S\Jates be pleased to state:

(a) whether Princess heir-apparent 
Abida Sultana of Bhopal, who left India 
for Pakistan a few months ago and 
described herself there as a Pakistani 
citizen, has been declared an evacuee

.and her property as evacuee property; 
' and

(b) if not, the reasons therefor?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a) Yes.

(b) Does not arise.
Shri Kamath: When was she de

clared an evacuee?

Shri Gopalaswami: Quite recently.
I am unable to give the date.

Shri Kamath: What is her total
property estimated to be?

Shri Gopalaswami: They have not
been estimated yet. She has Just been 
declared an evacuee and the question 
of valuing her properties will arise 
hereafter.

K andla  P o r t

*507. Shri S. €. Samanta: (a) Will
the Minister of Transport be pleased 
to state the progress of Kandla Port 
Construction Project up to June 1951?

(b) Has any tender been accepted 
by the Tender Committee for the con
struction of the main harbour works» 
including the quay transit sheds, ware
houses, tidal basin for lighters, oil 
Jetty and reclamation etc.?

The Minister of State for Transport 
and Railways (Shri Santhanam): (n)
and (b). The attention of the hon. 
member is invited to the reply given 
on the 27th April 1951 to starred 
question No. 3574 by Dr. Ram Subhag 
Singh. The tenders received for the 
main harbour works are under the 
consideration of the Government of 
India.

Shri S. C. Samanta: What is the 
constitution of the Tender (Committee?

Shri Santhaiiain: There is the
Development Commissioner and a few 
other members. I am afraid I have 
not got the actual details.

Shrl S, C. Samanta: How much was 
allotted for the whole project in 1950
51, how much was spent and how 
much has been allotted for 1951-52?

Shrl Sairthanaii; All those detaila 
were given in the budget and the 
report.
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Shri S. C. Samanta: What is the
estimate tor the railway construction, 
metre gauge or broad gauge?

Shri Santhanam: We are construct- 
fng the Kandla-Deesa metre gauge in 
the first instance. We have not come 
to a final decision regarding the broad 
gauge. It will be decided after the 
metre gauge construction is over and- 
the port is in working order.

Shri S» C. Samanta: May I know 
whether the officers and other em
ployees’ quarters have been construct
ed and if so, how many?

Shri Santhanam: Of the railway or 
the harbour?

Shri S. C. Samanta: For the whole 
project.

Shri Santhanam: One part of the 
project is the Kandla harbour project 
v/h^ch is with the Ministry of Trans
port, the other is the Kandla-Deesa 
railway which is with the Railway 
Ministry, and .both the organisations 
arc trying to build both parts of the 
project according to their needs and 
circumstances.

Shri S. C. Samanta: As the em
ployees working there have been re
garded as Government officers, may I 
know whether their quarters have 
been constructed?

Shri Santhanam: We have not under
taken to build quarters for every 
(Government employee in the country.

Shri Sidhva: May I know when the 
construction of the metre gauge rail
way is likely to be completed?

Shri Santhanam: The target date 
•fixed for the opening of the railway is 
1st October, 1952.

Shri Sidhva: Is that target date 
going to stand or is there, according 
to present circumstances, any likeli
hood of a change?

Mr. Deputy-Speaker: It is expected 
that it will be completed.

S u b s id y  to T r avan c o r e -Co c h in  State

>>568 Shri R. Telayndhan: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the reasons that led to increase 
in the price of rice supplied to the 
Travancore-Cochin State this time; and

(b) whether Government received 
any dc^mand for increased subsidy tor 
the I6ss to the State by selling the 
rice at the original price?

The Deputy Minister of Food aad 
Agrienltttre (Sbri Thimmala Rao): (a )
The main reasons are:

( i )  Increase in the pool prioe 
(Government of India’s landed 
cost) from Rs. 22/-/- per 
maund in 1950 for all vario- 
ties of whole rice to Rs. 
22/11/- per maund for coarte 
and Rs. 26/8/- per maund for 
fine rice from 1-1-1951 and Rs. 
23/6/- for coarse rice from 
9-7-1951.

(ii) discontinuance of the old 
scheme of subsidy with effect 
from 1-1-1951.

(b) Yes.

Shri R. Velayudhan: Is it a fact that 
the Government of India intimated the 
rise in price to the State Government 
after making the supply and not 
earlier when the indent was placed?

Shri Thirumala Rao: Earlier than
what?

Shri R. Velayudhan: When the allot
ment was intimated to the State the
Government of India had intimated 
to  ̂ the State Governinent a certain 
price and the increase in pricc was 
intimated, only after the rice had 
been sent to Travancore-Cochin.

Shri Thirumala Rao: Allocations for 
the whole year were made in December 
1950 at a conference of all the States' 
representatives, and the  ̂ quantities 
that are allocated are despatched to 
the States from time to time as they 
are received from abroad; the policy 
with regard to the increase in price 
was effective from 9th July. 1951 at 
one time and previously from the 
beginning of the year at another time

Shri Rathna.swamy: What is the
reason for the discontinuance of Che 
subsidy? ‘

Shri Thirumala Rao: It was such a
heavy burden on the Central finances 
that they could not bear it.

Shri Alexander: In answer to one of 
my questions the other day the hon. 
Minister stated that the State w as. 
suffering a loss of Rs. 127 lakhs. Do 
the Government consider that out o f 
a revenue of Rs. 14 crores a State ib 
able to bear a loss of Rs. 127 lakhs? 
And do the Government propose to in
crease the subsidy?

Shri Thirumala Rao: The €k>v<em-
ment have realised the burden wjaidh 
the Travancore-Cochin Gqvenuneiit is 
bearing. Therefore they have Indreei- 
ed their subsidy from Rs. cfwete
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to 'Rs. 2.25 cfores besides 
allotment of Rs. 63 lakhs.

an ad hoc

Shri Ratbnasiwamy: Was the subsidy 
stopped in the case of Travancore- 
Cochin Government only?

Shri Thinimala Raa; It is a uniform 
policy in respect of all the States.

Shri R. Velayudhan: May 1 know
-whether the Travancore-Cochin Gov
ernment has told the Central Govern
ment that they would not have taken 
this particular higher quality of rice 
if intimation had been given to them 
earlier about the price?

Shri Thirutnala Rao: No, Sir. I am 
not aware of any such intimation. 
They are demanding more rice at less 
price. .

Shri R. Velayudhan: May 1 know 
whether the hon. Minister is able to 
inform the House as to what happened 
in the discussions which the represen
tatives of the Travancore-Cochin Gov
ernment had with the Food Minister 
the other day in Delhi, about which 
the Minister himself mentioned in the 
House?

Shri Thinimala Rao: I also men
tioned the other day that the Central 
Government could not agree to the en
hancement of subsidies during that 
<?onference.

C o n t r ib u t io n  of F ood G r a in s  to C e n 
tr al  R eser ves

*511. Shri S. N. Das: Will the Minis
ter of Food and Apiculture be pleased
to state: •

(a) the Statewise quota of foodgrains 
that surplus States were asked by the 
Centre to contribute to the central 
reserves; and ^

(b) thg quantities oi: food grains
that each of them has been able to 
contribute?

The Deputy Minister of Food and 
Agrieulture (Shri Thlmmala Rao): (a)
and (b ).  A  statement showing the 
basic export quotas fixed for the siir- 
plus States for 1951 and the quantities 
so far offered by them for export is 
placed on the Table of the House.

Ofai Afi$wer$ 

STATEMENT
In '000<

Surplus
States

Basic export 
quota

Quantity an 
far ofiered 
for export

Madhya Pradesh 50 0 ao 5
Orissa 35*0 6 8
Punjab 100 0 24 2
Madhya Bharat 50'0 a 0

’ Pepsu 100 0 2 3  0

Bliopai 10*0 10 0
Coorg 10 0 10 0
Manipur 3 0 2 6

Total 358 o 99-1

Shri S. N. Das: From the statement II
appears very small quantities o£ toad: 
grains have been supplied so far. M«3r 
I know whether any of these Btnte 
has expressed its inability to suptfr 
the basic export quota?

Shri Thinimala Rao: It is evident
from the table that out of an expect-
ect quota of 358,000 tons only 99,000 
14W1S was realised. Several States 
have been advancing various causes, 
Jike drought, (iuod^ aad other causes, 
for less procurement.

• Shri S. N. Das: May I know the basir 
export quotas that these surpAus 
States were able to supply last year?

Shri Thinimala Rao: Last year the 
total actual export that was got frooi 
the States was 785,000 tons.

Shri S. N. Das: May I know what |g
the maximum quantity that the Cen- ’ 
trel Governint'nt expects to get from  
the State.s out of this quota of 358,000 
tons?

Shri Thinimala Rao: We have _
asking the States to nrorure more 
they are expressing their inability to 
do so. It i.s diffirull to estimate hour 
much more we will be able to get

Shri Sidhva: May I know the 
given by the State G ovem m ^ii 
lower procurement and have ' 
causes been verified?

Shri Thinimala Rao: We have ae
reason to disbelieve what the Stele 
Governments say.

T o ur  o p  Set V inobha  B h ave

*̂ 512. Shri T. N. Bingfa: WiU tte
Minister of States be pleased to n&km 
a statement on the effects of the loor 
of Sri Vinobha Bhave in HydeniNii 
 ̂and the resuits achieved? * .
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Th4̂  Minister of States, Transport 
and Railways (Shri Qopalaswami):
Acharya Viiiobha Bhave’s tour in the 

 ̂Telengana area had a very healthy 
influence. It is diflficu!t to dssess 
accurately the short term and the long 
term results of his tour and particular
ly whether Arharynji's advice liad any 
appreciable effect on those who indulge 
in terrorist activities in that area.

Acharya Vinobha Bhave has been 
able to persuade certain larger land
holders to give up nearly 12,000 acres 
of land which will be distributed with 
the help of a Committee amongst the 
landless people. The tour has helped 
in building up ('onildence amongst 
people livint; in this area.

Shri T. N. Singh: Was I right in 
hearing tlie hon. Minister state that 
this tour has not‘produced much effect 
on the communists themselves?

Shri Gopalaswami: Judged by figures 
of terrorLst activities, it has not pro
duced any appreciable effect.

Shri T. N. Sinffh: What is the total 
area of land which has been giVen by 
various persons for distribution to 
landless labourers? . m

Shri Gopalaswami: 1 have already
said— 12.000 acrcs.

Shri T. N. Singh: What is the pro
cedure being adopted for the distribw- 
tioD? Is Acharya Vinobha Bhave also 
one of the r>ersons who will be in that 
committee for distribution of lanH?

Shri Gopalaswami: I don't know. A  
cOTnmittec is being set up to attend tc 
the distribvition of this land; whether 
the Acharyaji himself will function cn 
that committee I don’t know.

Shri T. N. Singh: Is there any re
presentative of the Government also 
on that committee?

Shri Gopalaswami: Not so far as I 
know.

• Shri Rathnaswamy: To what extent 
have the tours and teachings of 
Acharya Vinoba Bhave affected the 
outlook of the Communists in Hyder
abad in regard to their violent acti
vities?

Shri Gopalairwami: I do not know,
except that certain leaders of the 
Conamunist Party are now in com
munication with Acharya Vinol>a 
Bhave. As to what the result of that

joAng to be, I cannot say. ^

, —  S, N. Das: Is there any nwi- 
mec/ikm between the tour ol

Bhave and the efforts made by the 
liyderabad Government in allo\»i^ 
some non-ollicia!s to visit Com m unist 
leaders in the jails with a view t;: 
bringing about a settlement between 
the Government and the Communis* 
Party there?

Shri GopalaswaAii: I do not think 
there is £̂ ŷ connection between the 
two; nor is it a fact that the Hytici- 
abad Government as such took any 
initiative in the matter. Certain non- 
offlciaLs applied to the Hyder:ibart 
Govemm€»nl for « permission to see 
certain of the Communist prisoners In 
jails and the permission was given.

Shri S. N. Das: May T know what
was the result of these non-officials 
visiting the Communist leaders in jail?

Shri Gopalaswami: I cannot add to 
the information which the hon. Mem
ber must have obtained from the 
newspapers. ^

Shri T. N. Singh: May I know if any
of the Crmmunists wb'~* ?iro ab^condinc 
or were connected with the subversive 
movement have, changed their faithh 
and communicated this to Acharya 
Vinoba Bhave or any other authority 
after his tour?

Shri Gopalaswami: Not from ^hat
particular area. No Communists from* 
that particular area have communicat
ed any such change in their attitude.

In t e r n a tio n a l  W hhiat ACwREEMEnt

♦513. Dt, Ram Subhag Singh: (a)
Will the Minister of Food and Agricul
ture be pleased to state whether any 
purchase of wheat has been made by 
India under the International wheat 
Agreement?

(b) If so, how much wheat has sô  
far been purchased?

The Deputy Minister of Food an^ 
Agriculture (Shri Thinunala Rao): (a> 
Yes.

(b) India fully purchased her 
guaranteed quotas for the first two 
years of tho International Wheat 
Agreement viz. August 1949— Ĵuly 1950 
and August 195Q—July 1951. These 
quotas were 1,042,000 metric tons for 
the first year and 1.500,000 metric tons 
for the second year.

Dr. Ram Subhag Singh: May I know 
the country from which India imported 
wheat under the International Wheat 
AiP^ment? Has the quota allotted to 
her been exhausted?

Shri Thiromala Rao: For the previous 
two years we have exhausted tlie 
quota. We have imported from 
United States, Canada and Austrana^ 
mostly.
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Dr. Ram Subhag Sinffh: May 1 know 
whether the price of wheat purchased 
under the International Wheat Agree
ment from various countries has been 
uniform throughout?

Shri Thirumala Rao: Yes. with 
slight ^^ariations.

Prol« S. L. Saksena: May I know 
the rate of freight paid for the trans
port of wheat from America to India?

Shrl Thirumala Rao: This agree
ment covers a period of two years. The 
freight has been varying according to 
the conditions and circumstances. I 
cannot give a uniform rate.

Prof. S. L. Saksena; Can you ĉ ive 
me the highest and the lowest?

Shri Thirumala Rao: For that 1
want notice,

Saikh Mohiuddin: May I know how 
much quantity oi foodgrains were im
ported on barter system?

Shri Thirumala Rao: I have not ge t 
ttie ftgiires. Some waj? imported from 
China and some probably from 
Russia.

I m p o k t  of F ood G r a in s

*514. Dr. Ram Subhag Singh: (a)
Will tho Minister of Food and Agricul
ture bo pleased to state the total value 
of our food imports during the period 
January to June,

(b) What were the Major items of 
our food iraports during this period?

The Deputy Minister of Food .'ind 
Agriculture (Shri Thirumala Rao):

(a) Hs. 36,22,00,000 (Rupees eighty-six 
crores twenty-two lakhs approximate
ly).

(b ) Wheat, Rice and Milo.

Dr. Ram Subhag Siitgh: May I know 
the diiTerence in the price of wheat 
purchased under the International 
Wheat Agreement and the price of 
wheat in the open market in a parti
cular country, say, the United States 
or Argentina?

Shri Thirumala Ra4>: That is a big 
question. I want notice.

Shri A. C. Guha: May I know the 
quantity of rice imported?

Shri Thirumala Rao: ^,04,315 tons 
have been imported so far.

Sbri A. C. Guha: From what comv- 
tries?

Shri Thirtimala iUo: Some quantity 
iiocn China; some Burma; some

from Pakistan and some also from  ̂
Indo-China.

Shri Sldhva: What was the quantity 
of wheat as compared with these 4t 
lakh tons of rice?

Shri Thirumala Rao: The quantity 
of wheat is 13,26,740 tons.

Shri Sldhva: And milo?

Shrl Thirumala Rao: 3.37,091) tons.
Shri Hussain Imam: Is it a fart tiiat 

out of the rice imported from Pakistan, 
a large amount which was importable
has not been imported, i.e, the agreed 
amount has not been imported?

Shri Thirumala Rao: Pakistan has 
been delaying in sticking up to the 
agreed schedule.

Shri Sldhva: Is it not a fact that 
the Government analyst in Bombay 
has stated that Pakistan has given us 
inferior quality of rice and that 50 per 
cent, of the bags are torn and 6 per 
cent, of the contents is dirt?

Shri Thirumala Rao: I cannot vouch 
for the percentages otfered by my hon. 
friend, but a certain quantity of ii was 
bad and we have raised a dispute 
about it and we have come to an agree
ment to reject a certain percentage of 
the rice that is unacceptable to us.

Shri Sldhva: May T know whether 
the Government analyst has stated, 
that 57 oer cent, of the rice is broken 
rice and thus its value is r^uced? 
May I know whether there is any 
check at the time of shipment at 
Karachi, and if so. what are the 
arrangement prevailing?

Shrl Thirumala Rao: There is a fli:m 
of appraisers whom we have got in 
Karachi, agreed to by ourselves as well 
as Pakistan. They conduct a sample 
examination of all the stocks that are 
loaded in Karachi and give a certifi
cate about the quantity that is not 
acceptpable.

Shri Hussain Imam: May I ask
whether it is a fact that out of the 
rice to be imported from Pakistan, a 
large amount has been refused by the 
Government because it was of inferior 
quality? .

Shrl Thirumala Rao: We have not 
refused a large amount.

Shri Hussain Imam: What is the
quantity that he has refused?

Shri Thirumala Rao: 1 want notice 
for the amount.
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R esearch  o n  R ice

*516. Shri S. N. Das: (a) Will the 
Minister of Food and Aerlcullure be
pleased to state the names of the 
places where the Indian Council of 
Agricultural, Research has been carry
ing on or, financing any scheme on rice 
research?

(b) Have investigations under any of 
these schemes resulted in finding out 
new varieties of rice giving higher 
yield and less amenable to pests and 
diseases?

The Deputy Minister of Food and 
Agriculture (Shri Thirumala Rao):
(a) The Indian Council of Agricultural 
Research has been subsidising a chain, 
of Rice Reseacch Stations throughout 
the country and through them it 
crganj/'.ed a co-OTdiiiated scheme of 
rice research at Bankura and Chinsura 
in West Bengal; Behrampur, Cuttack 
and Jeypore in Orissa: Sabour in
Bihar; Nagina in Uttar Pradesh; 
Raipur in Madhya Pradesh and Habib- 
ganj in Assam. These schemes have 
terminated. Additional schemes have 
been sanctioned by the I.C.A.R. and 
are in operation in Madras, Bombay, 
Hyderabad, Kashmir, Punjab, West 
Bengal unrl Coorg. ,

(b) Yes.
Shri S. N. Das: May I know whether 

a new variety of rice has been evolved 
which can be' grown in between the 
present rice seasons, i.e. which can 
be sown in the month of January and 
harvested in the month of May or 
June?

Shri Thirumala Rao: I cannot give 
-an answer for that.

Shri S. N, Das: May I know whether 
any variety of rice has been evolved 
"which can remain under .water for 
isome days and which can save the 
•<*rop from floods?

Shri Thirumala Rao; Schemes are 
being sanctioned for investigation into 
that variety of seed which will stand

stay longer in water.

Shri S. N. Das: What is the total 
amount s?inctioned for these researches 
from 15th August 1947 up to this date?

Shri Thirumala Rao: I have not got 
Ihe figures. I want notice.

Shri R. Telayudhan: May I know 
liow  tar these successful experiments 
are being made use of by the people?

SlMri Thirumala Rao: These experi- 
mertts and researches are being carried 
on in the States and State Govem- 
«nef̂ ts have to answer that question.

Prof. S. L. Saksena: Has the Gov
ernment any scheme for opening re
search stations in the Eastern UJP. 
which produces a large amount o l 
rice?

Shri Thirumala Rao: I have given 
the names of the States where the 
schemes have been sanctioned. Wo 
do not open any stations. We 
sanction the schemes and Provincial 
Governments also foot 50 per cent, o i 
the bill and carry on the research.

Shri T. N. Singh: May I refer the
hon. Minister to a recent Anmial
Report of the' I.C.A.R. in which it has 
V)een stated that investigations have 
b.'ijn going on on the growing of 
winter rice? What is^the position 
in that regard?

Shri Thirumala Rao: I have not got 
the reply for that particular question.

R ati.w a v  A ccident o n  O. T. R a il w a y

*517. Shri Amolakh Chand: Will the 
Minister of Railways be pleased to 
state:

(a) the number of persons injured 
in the passenger train derailed on the 
17th July, 1951 on the O.T. Railway;

(b) the number of bogies derailed;
(c) the number of fish plates found 

removed; and
(d) whether any steps have been 

taken by Government to stop such 
recurrences?

The Minister of State for Transport 
and Railways (Shri Santhanam): (et)^
Presumably the accident referred to 
in the question is the derailment of
101 Up Passenger train between 
Jiudhara and Motihari stations on the 
Oudh Tirhut Railway on 18th July, 
1951, not on the 17th July, 1951 as 
stated in the question. 11 passengers 
received minor injuries.

(b) Engine and five coaches derail
ed, two of the latter having capsiz^.

(c) Four pairs of fishplates.

(d) Intensive patrolling of the tail
way lines in collaboration with the 
State Governments, where necessary, 
and the introduction of certain 
mechanical devices in the structure of 
the permanent way so as to make 
tampering with it difficult are some of 
the measures adopted towards the 
prevention of accident<i due to inter* 
ference with track.

Shri Amolakh Chand: May I know, 
Sin the estimated loss to the O. T. 
Railvray on account of this derailment?
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Shri Santhanam: The actual damage 
was; to engine and rolling stock 7,000: 
perrqanent way 1,000. Total Rs. 8,000.

Slwri Amolakh Chand: May I know 
if  any persons were arrest^ for re
moving the fishplates?

Shri Santhanaoi: The police invest 
gations are still incomplete.

Shri Amolakh Chand: May 1 know 
-the amount of compensation already 
given or contemplated to be given to 
the persons injured?

Shri Santhanam: They have to apply 
to the Commissioners. It is too early 
to say whether any of them have 
applied. ’

Dr. Ram Subhag Singh: Is there any 
truth in the report published in the 
press that the Assistant Station Master 
of that place has been arrested along 
with two pointsmen and that the 
S. M. had recently been transferred 
from Pakistan to India?

Shri Santhanam: We have not got 
the result of the police investigations.

Shri Sldhva: When was the investi
gation started and at what stage does 
it stand?

Shri Santhanam; The accident took 
place on the 18th July; investigations 
must have started as soon as the police 
came to know of it.

Shri Sidhva: I would like to know 
when actually it started.

Shri Santhanam: It must have
started immediately.

Shri Sidhva: It is an important
matter.

Shri R. Velayndhan: May I know 
why there are frequent accidents in 
this part of the O.T. Railway during 
the last two or three years: is there 
any particular reason for it?

Shri Santhanam: Apparently more
criminals must be found in that part 
of the country.

Shri Sidhva: When ^id the Perma
nent Way Inspector examine the track 
before the accident?

Shri Santhanam: There was nothing 
wrong in the track, because just be
fore the accident some trains had 
passed on that line and the gangmen 
had Inspected the lines at 8 O’clock In 
the evening.

Prof. S. L. Sakseu: May I know 
how many major aceideDtf have taken

place on the O.T. Railway during the 
last four years?

Shri Santhanam: This is not consi-
fk'red to be a maior accident. If the 
hon. Member puts down a question I 
shall supply him the information.,

Shri Kamath: It does not need a
police investigation to enable 'the * 
Minister to answer the question whe
ther the Station Master was an em^ 
ployee recently transferred from 
Pakistan to India. He has not 
answered that question.

Shri Santhanam: I cannot be expect
ed to know all the details of every
member of the Railway staff. If a 
question-is put I shall get the informa
tion.

Saikh Mohfuddin: May I know the 
number of accidents that occurred on 
the O.T. Railway since January up-to- 
date?

Mr. Deputy-Speakcr: The hon. Minis
ter has ^nt the info^'mnlion—he has 
already said—if a definite question is 
put he will answer it.

Ind ian  P f.oplk’s Fam ine T r u s t

*520. Shri S. C. Samanta: (a) Will'
the Minister of Food and Agricnlture
be pleased to state tlie position of the 
Indian People’s Famine Trust . at 
present?

(b) Who are the trustees and what 
is the amount of the Trust properties? ‘

The Deputy Minister of Food and 
Agriculture (Shri Thimmala Rao):
(a) The Indian People’s Famine Trust 
is a Trust constituted under the 
Charitable Endowments Act» 1890, for 
the purpose of alleviation, by grants 
of money, of general distress caused 
by failure or destruction of crops or 
by any calamities of like nature in 
any part of India. .

(b) The Endowment Fund of the 
Trust is vested in the Treasurer of 
Charitable Endowments in India and 
only its income is administered by a 
Board of Management. A  list of 
members of the Board is laid on the 
Table of the House. [See Appendix 
IV, annexure No. 10]. The Endow
ment Fund, as it stood *on 1st August 
1951. amounted to Rs. 32.78,40a

Shri S. C. Samanta: May I know
when large sums of money were spent 
last from this fund?

Shri Thimmala Rao: I have not got 
the details here. I have, however, a 
list of grants made to the various 
States. The total comes to Rs. 4,M,900  ̂
during 1941̂ 51;
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Shri S. C. Samanta: 1 would like to 
know whether this Fund contributed 
a large amount to any area that was 
declared by Government to be a 
famine area. .

Shri 'Thirumala Rao: Wherever
there afe draught conditions, or 
conditions nearing famine, the ^ t e s  

;app]y lor grant from this Fund. 
Madras in 1050 sot Rs. 1,40,000: Uttar 
Pradesh in 1951 got R«, 1,30,000:
Punjab got Rs. 70,000; Assam got Ks. 
50,000.

Shri S. C. Samanta: May I  Icnow the 
recurring expenditure for establish
ment per year?

Shri Thinimala'Kao: 1 think it is run 
as a part and parcel of the Accountant- 

<3renerars office. So very little expendi- 
"ture is incurred on this.

Shri R, Vclayiidhan: May I know, 
Sir. who is the President of this 
FamiJie Trust?

Mr. Deputy-Speaker: The hon.
Minister for Food and Agriculture is 
the Chairman.

Shri Hussain Imam: May I ask the
■hon. Minister to state the approximate
• annual income of this fund?

Shri Thirumala Rao: The total of
'the fund is Rs. 32,00,000 which is 
•stationary.

Shri Kamath: Is it really. Sir,
’Famine Trust or Anti-famine Trust. Is 
*not ‘Famine Trust’ a misnomer?

L o c o m o tiv es  for A s s a m  R a il w a y

*521. Shri J. N. Hazarika: (a) Will 
the Minister of Railways be pleased to 
state whether it is a fact that trains 
do not run regularly from Tinsukia to 
Saikhawaghat (Assam Railway) for 
want of locomotives?

(b) If so, what are the reasons there- 
^for?

(c) When would the required num
ber of locomotives be supplied to the 
Assam Railway?

The Minister of State for Transport 
-and Railways (Shri Santhaum): (a)
TJo. .

(b) and (c). These questions do 
m ot arise.
C u l t iv a t io n  u n d er  B ork w e l l  S chem e  

w  M adras

Shri Rathnaswamy: (a ) Will 
the Minister of Food and Agricnltnn
‘ be pleased to state what is the total 
rnrreage of land brought under culti- 
•'vation under the Bore well Scheme

in Madras State in the last twelve 
months?

(b) What is the additional produc
tion of food grains obtained from the 
'•ijltivation of this increased acreage 
of lands? ,  ^

The Deputy Minister of Food aad 
Agriculture (Shri Thirumala Rao): (a )
2,210 acres are expected to be brou^t 
under irrigation as a result of the 
bore wells sunk in Madras during the 
last 12 months.

(b) The additional production 
expected from the above acreage is 
1,105 tons. ^

Shri Rathnaswamy: May I know
whether any subsidy was given by the 
Centre to the provinces for bore well 
sinking?

Shri Thirumala Rao: It is an item 
of the general Grow More Food Scheme 
and a part of the money given by way 
of grant or loan is diverted for this 
also.

Shri R. Velayudhan: May I know
the number nf bnro wells in operation 
in the Madras State and the amount 
s;anctione:l by the Centre?

Shri Thirumala Rao: The question
refers to last 12 months. They are 32.

P o st  C ard S e ll in g  M ach ines

*524. Shri Sohan Lai: (a) Will the 
Minister of Communications be pleas-

to state how many post card selling 
machinps have been ordered from the 
Uniterl Kingdom?

(b) When are they expected to 
arrive in India and where w «l they 
be installed?

(r ) What is the cost price and 
 ̂freight charges for these machines?

(d) What is the expected life o f 
these machines?

The Deputy Minister of Commmiiea^ 
tions (Shri Raj Bahadur): (a ) None.
A proto-type m:ichine for experimental 
purposes has been obtained from the 
United Kingdom. If the experiment 
succeeds, the Question of obtaining a 
large supply will arise.

(b) to (d). No accurate informa
tion can be given at this stage.

Shri Chattopadhyay: May I know ^
what has happened to the machine 
that was set up in the Parliament 
House post office?

Shri Raj Bahadur: This information 
was given in the last session. How
ever, for the hon. Memb^*s fdvantage 
I may say that that machine did not
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work as satisfactorily as was expected. 
Something went wrong with I t  and it 
was given to the manufacturer’s : e- 
presentatives in India for repairs and 
adjustoents. They have now set H 
right f\nd sent it to Bombay for 
observation.

' WftlTTEN ANSWERS TO QUESTIONS

R ice from  P akistan ^
*̂ 506. Sardar B. S. Man: WiU the

Minister of Food and Agriculture be
pleased to state:

la ) whether it is a fact that Pakistan 
iihipped 800 tons of bad quality rice in 
the month of May, 1951 to India by the 

 ̂S. S. Sabarmati;
(b) if so, whether any of our oflicials 

- at Karachi checked t'le quality ol rice
prior to its despatch from Karachi and 

/gave the clearance certificate; and
(r ) whether the price has been paid 

and if so, what has been the loss?
The Deputy Minister of Food and 

Agricutture (Shri Thirumala Rao): (a) 
800 tons Kangni Rice shipped by 

-SABARMATI at the end of May did 
jiot wholly conform to the specifica
tions fftipulated in the Agreement with 
Pakistan for this quality of rice.

(b1 The inspection for quality in 
accordance with the terms of .the 
Agreement was done by an inspection 

< agency agreed to by the two Govern
ments. Samples from bags loaded 

>4'very day were drawn by this agency 
and-the average of all analysis results 
was worked out on the last day of 
loading. This average on the basis of 
which the consignment could have 
been rejected was available only a 
few hours before the ship was to leave. 

"This was brought to the notice of our 
officer posted at Karachi but as the 
consignment could not be unloaded at 
that stage, shipment could not be 
prevented.

(c) Payment for the consignment 
has been made at the contract price 
less allowances mutually agreed upon 
on account of rice not conforming to

^he agreed specifications.
Crop Insuhance Schiimes

5̂09. Pandit Mun^ihwar DaH 
Upadhyay: WiU the Minister of Food 
and Agricultore be pleased to state:

(a> what are the salient points of 
the Crop Insurance Schemes;

(b) how it has been received by the 
State Governments: and

(c) what State Governments have 
appro^'ed the Scheme and on what

5 grounds?

The Deputy Mlnisler ol Food w d  
Agriculture (Shri Thirumala Bao>: (a)
A brief note is plact^d on the Table of
tht‘ House. l>SVr Apix̂ iuii.'w IV, aiinex- 
ure No. 11].

(h ) and (cK A research pilot scheme 
for crop insurance has been proposed 
to be operated thrimji^h Indian Council 
of Agrio\j:aural Research, in the States 
of Madras, Bombay, U.P. and the 
Madhya Pradesh. T)ie‘ Governments 
of Madras. Bombay and. U.P. are not 
wiilin.f* to implement the scheme, while 
the Government of Madhya Pradesh 
State are still considering the matter.

M ovky O rders from  P akistan

>̂ 510. Pandit Muniahwar Datt 
Upadhyay: (a) Will the Minister of 
Communications be pleased to state 
how far money order service from
Pakistan to India has ]>een resuTned?
* (b) What is the total amount of 

money orders so t a r . received from 
Pakistan since this resumption of 
money order service?

(c) What is the rate o f exchange ap
plicable to money order remittances?

The Deputy Minister of Gommuiika-
tions (Shri Raj Bahadur): (a) The
hon. Memt>er is refenred to the r ^ ly  
to Starred Question No. 400 put by Dr. 
Ram Subhag Singh on the 21st August 
3951.

(b ) Does not arise.
(c) Does not arise.

hihN t iW f ^
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Carriage of M ails in  Rural A k ia s  
OF Chhatisgarh Dnrraum

r*515. Shri Jajagde: (a) WiU the 
Minister of Oommunlcatlofia be pleated 
to. state the arrangements that m  being 
made for carrying of mails from one 
post-otnce to the other in the in r̂al 
aren.<; of Chhatisgarh Division of 
Madhya Pradesh?
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(b ) What are the names of the 
places, especially in the rural areas of 
Chfaatisgarh, where postmen have been 
prorided with bicycles or motor cycles* 
to carry the mail from one place to 
the other?]

The Deputy Minister of Communica- 
UAHS (Shri Raj Bahadur): (a) Arrange
ments exist for the carriage of mails 
by rail, motor or runners, as in any 
other Postal Divisions in India.

<b) Postmen in the rural areas of 
the Chhattisgarh postal division have 
not been supplied with bicycles or 
motor cycles for conveyance of mails.

R ice for  M adras

*518. Shri V. K. Reddy: (a ) W ill the 
Minister of Food and Agriculture be 
pleased to state whether it if? a fact 
that Madras Slate has asked the Gov
ernment of India to siinoly more rice 
to the State rather than wheat? *

(b) What is the quantity Of rice sup
plied to Madras during the last six 
months?

(c ) Do Government propose to send
more rice in 4̂ uture? .

The Deputy Minister of Food aind 
A^ku lture (Shri Thirumala Rao):
<a) Yes, Sir.

(b ) Durins the six months, Febru
ary to July I'Ji';;], supplies of ri<'*e to 
BCadras amounted to 54,000 tons. .

(c) Yes. Sir.

iNtERNATIONAL MOC^ETARY FUND

*519. Shri Kishorlmohan Tiipathi:
(a ) Will the Minister of Food and 
Agriculture be pleased to state what 
part of the loan obtained from the 
International Bank for Reconstruction 
and Development has so far been 
spent?

<b) What have been the main items 
of expenditure and the amount of ex
penditure for each item?

(c ) What is the estimate of yearly 
recurring expenditure over the imports 
of spare parts and accessories to keep 
the tractors etc.. in order?

(d ) Do the terms of the loan agree
ment bind down India to make her 
purchases with the amount only from 
the U.S.A.?

The Deputy Minister of Feed and^ 
Afrienltare (Shri Thirumala Bao): 
<a) Out of the loan of 10 million. 
dollars granted by the International 

BanUi; for Reconstruction and Develop
ment '$4,051»632 have so far been

id l

(b) The main item^ of expenditure
and the amount spent on each item 
are;

(i) Tractors
(ii) Spares ..
(i) Agricultural imple

ments ..
(iv) M.iscellnne<')us ...

$ 2,»07»609 
$ 731,467

$ 289,556 
$ 123,000

T o t a l  $ 4,051,6,32

(c ) The estimated expenditure on 
spare parts, for the first four years, is' 
$432,8^ per annum.

(d) No.

f  <ir 
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JUBBDLPORE-NAUrUH RAILWAY LufE

[*522. Seth Govind Das'; (a) Wilt 
the Minister of Huuiways be pleased .to* 
state whether Government have any 
scheme of introducing a new railway 
line between Jubbulpore and Nagpur?

(b) If so, when is the work likely 
to be taken up?j

The Minister o f S^te for Transport 
M d Bailways (Shri Saattiamuu): (a )
The proposal for constructing a Broad 
Gauge railway between Jubbulpore 
and Nagpur was last examined in 1947 
and it was considered that the project 
could not be justified on the amount 
of traffic, thal was expected. The 
question whether a Traffic survey 

. should be carried out for this con
nection may, however, be considered 
by the Central Board of Transport 
when they meet to examine other rail' 
projects in Madhya Pradesh.

(b) Does not arise at this stajce.
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R a il w a y  T r a in in g  Schools

\VZ5. Shri Sohan Lai: (a ) Will the 
Minister of Eailways be pleased to 
refer to the answer given to starred 

qut'stiun No. 3305 asked on the 20th 
April, 1951 regarding Railway Train
ing Schools and state the number of 

trainees at present in each Trainin/? 
School maintained and run by the 
ludian Government Railways?

(b ) Is it a fact that reservation of 
Sf̂ ’htKluled castes is strictly observed 
in these Training Schools?

(c ) If so, what is the number of 
Scheduled Castes trainees in each 
Training School?

The Miaifltor of .Stole lor TEUisporl 
Mid Bailwaxs (Shri SaalhaiiaiB);
(a) A  Statement U laid on the Table
of the Housi: [See Appendix IV,
annexure No. 12.]

(b) There is no reservation for any 
communities in these training 
fichools.

(c) Does not arise.
M ech anisatio n  of W et P addy C hop

*526. Shn Gaaaittttlihi: Will the
Minisfter of Food and Arriculture be
pleased to 5:tate:

(a ) whether it is a fa(*t that Govern
ment have ac<‘epted the suggestion of 
mechanisatio!) of wet paddy crop ope
rations: and

(b) if whether any experimen
tal oDerations have been carried out 
anywhere in paddy cultivation?

The Deputy Minisier of^ood and 
ArricuUiire (Shri Thinunala Rao):
(a) Yes.

(b ) Some preliminary work has 
been done in the Madras State. Trials 
conducted in some of the different 
types of soil in Madras State have 
shown that it is possible to use some 
of the wheeled tractor types for 
piiddling the rice land. The State 
Government have been asked to siib- 
mit a scheme for use of mechanical 
appliances in the wet paddy crop.

INTEGRATION OF N. S. RAILWAY

*527. Shri ruti lUmaswmnT: WiU the
Minister of lUttways be pleased to 
.state:

(a) when the intonation of the 
N. S.. Railway is goipg to t ^  place;

(b) wh0th^ the N. S. Railway with 
. ^me additions will be constittited into
Eastern Zone;

(c) whether the N. S. Railway will 
be split into parts; and
225 PSD

(d) whether Secunderabad will be 
the Headquarters of the Eastern Zone?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Proposals in this connection will be 
put up for the approval of the Central 
Advisory Council for Railways some 
time in September 1951.

(b) t j (d). If the oroDosals referred 
to in part (a) are accepted by the 
Central Advisory Council for Railways, 
the answer is in the negative.

R a il w a y  B oard

101 Shri D. S. Seth: Will the Minis
ter of Railways be pleased to lay or 
the Table of the House a statement 
showing the constitution, functions, 
powers and tlie rules and regulations 
governing the business of the Railway 
Board and the functions and powers 
of the individual Members of it?

The Minister of State for Transport 
and Railways (Shri Santhanam); A
statement is placed on the Table of 
the House. [See Appendix IV» annex-
uro No. 13.]

C alcutta  P ort  (T o k e n  St r ik e )

J02. Shri A. C. Guha; Will the
Minister of Transport be pleased to 
state:

(a) whether there was a move of 
a token stjipike recently in Calcutta by 
the Seamen;

(b) if so, what were the reasons 
lor the same: and

(c ) whether any action has been 
l̂ aken to prevent any such move In 
future?

The Minister of State for Tiansport 
and Railways (Shri Santhanam); (a)
It is understood that there was an 
unsuccessful attempt made by some 
Seamen in Calcutta, on the morninf 
of the l.st August, 1951, to boycott the 
musters.

(b) and (c). Government are not 
aware of the precise reasons for the 
move; but the seamen had no reason
able grounds for boycotting the 
musters.  ̂The failure of the attempt 
shows that no special measures for 
preventing such moves in future are 
called for.

BaRASAT jj^SklRMAT LjGHT RAILWAY

103. Shri Ai C. Gidui: Will the
Minister of Railways be pleased te 
state.
/(a) whether the workers tif the 

terasat Bashirhat LigHI Railway 
were on a strike; and
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(b) if so, (i) the duration of the 
strike: (ii)^the number of workers in
volved; (iii) the demands of the stri
kers; and (iv ) how those demands 
have been met by the new arrange
ment?

The Minister of State lor Tnuuport 
and Railways (Shri ^ th a n a m ): (a)
Yes.. .

(b ) (1). About 4 months.
(ii). Over 500.
(iii). 16 demands as listed in the 

stateoient attached. [Sec Appendix 
IV, annexure No. 14.]

(iv ) Information is being collected 
from the (Jovemment of West Bengal 
and will be laid on the Table of the 
House as soon as it is received.

R e-g r o u p in q  o f  R a il w a y ^
104. Shri D. S. Seth: WiU the Minis^ 

ter of Railways be pleased to state 
the decision taken by Government iri 
the matter of the re-grouping of Rail
ways and consequential changes in the 
aooounting and audit of foreign traffic 
earnings, if any?

The Minister of State for TraimN>rt
and Railways (Shri Santhanam): 
The Indian Railways are to be re  ̂
grouped into 6 Zones and one of the 
Zones» viz. the Southern Railway, has 
already been formed. It is now pro
posed to proceed with the?t formation 
of the Western and the Central Rail
ways. Details in this connection are 
being worked out and will be placed 
in the near future before the Central 
Advisory Council for Railways for 
approval. Consequential changes in 
the accounting and audit of foreign 
traffic earnings are still under consi
deration and no final decision has 
yet been taken in the matter.
F ood G r a in s  g r o w n  in  v a c a n t  plac es  

OF P. AND T. D e p a r t m e n t

105. Shri Kesava Rao: (a) WiU the
Minister of CommnnicatioBs be pleas
ed to state the quantity of food grains 
and vegetables grown in the vacant 
sites of the Posts and Telegraphs 
Department in Madras State during 
ihv years 1949 !>0 and 1950-&C .

(b) What is the amount of money 
spent for this purpose during that 
period?

The Deputy Mtailster of Con- 
mimicatioBs (Shri Raj Bahaditr); (a)
Food grains were not grown on da« 
partmental sites but vegetables (such 
as Potatoes, Cabbages, Beans, Cauli
flowers) of the value of about Rs. 402 
and Rs. 4A0 were grown in 194M0 
and 1950-51, respectively

<b> Kfl.

N e w  P ost  O ffices  in  P ar t  ‘B* Statb®

106. Shri Ghule: (a) Will the Minis
ter of Conunimications be pleased tn 
state how many new post oflfk;es have 
been opened in the nirrent year till 
the middle of July in Part 'B* States, 
state-wise?

(b) What is the target in each of 
these States for the current jrear?

The Deputy Minister ol Com- 
mtanications (Shri Raj Bahadur): (a)
7 opened in Jammu and Kashmir. 15 
ordered to be opened, but not yet 
opened in Patiala, 19 opened in 
Hyderabad and 1 in Saurashtra.

(b ) No numerical target has been 
flxed tor any Part ‘B* State. G ovm - 
ment are endeavouring to give during 
the current year a post office to each 
village with population of 2,000 and 
above which h ^  no post oXSiem of its 
own.

P aooy' C u l t iv a t io n

107. Shri Khthorimohan Tripathi:
(a) WiU the Minister of Food ^nd 
Agriculture be pleased to state the 
total acreage under paddy in each of 
the years 1948, 1949 and 1950?

(b ) Is there any State where the 
acreage under paddy cultivation has 
decreased during these years and if 
ao, which are they?

The Deputy Minister of Food and 
Agriculture (Shri Thimmala Rao):
(a) 72;5 million acres, 75*0 milUon 
acres and 75’3 million acres respective
ly during 1948-49, 1949-50 and 1950-51.

(b) Yes, there was some decline in 
the paddy acreage in the States of 
Assam. Madras, Orissa and Hyderabad 
during 1950-51 over 1949-50.

A ve r a g e  P rice  of F o y  G r a in s  P u r 
chased FROM A m e r ic a

108. Shri Kishorimohan Tripathi: 
Will the Minister of Food and Agricul
ture be pleased to state the average 
price per maund of wheat, milo and 
flour purchased from America. C.I.F. 
Indian ports?

The Deputy Bfinister of Food and 
Agriculture (Shri Thimmala Rao):
Presumably the hon. Member wants 
the information for the current year 
1̂ 51. The average C.IJ*. price of 
wheat and milo so far purchased or 
expected to be purchased during the 
year from the U.S.A. (including the. 
loan wheat) works out as follows:

Wheat Rs. 16-S-6 per matlad.
BCilo Rs. 1M4-S per maund.
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No fknir has been purdiajed from 
U.S.A. during the year.

S t a t>: T r a n s p o r t  A u t h o r it y  in  D e lh i

no. Shri S. M. Ghose: (a) WiU the
Minister of Tnuuport be pleased to 
state how many permits for public 
(•arriers were issued by the State 
Transport Authority in Delhi during 
the years 1948, 1949 and 1950?

<b) How many of them are stili held 
by original permit holders and how 
many have since bee^ transferred to 
other persons or Arms?

The Minister of State lor Truuipert 
^uki RaUways (Bhrl SuthaiMWi): (a)
The State Transport Authority, Delhi 
issued 170 public carrier permits 
during 1948, 83 in 1949 and 11 in 1950.

(b) Out of these 264 permits, 130 
are still held by the o r i^ a l permit 
holders and the remaining 134 by per
sons or firms to whom they were 
transferred.

RA ij.W Ar Ear n zn o s

111, Shri ML NaUl: WiU the Minister 
of Railways be pleased to state the
RiUlway jlassenger earnings up-to^date 
for the current jrear as compared with 
the corresponding ^riods of the last
three years. Class oy Class?

The Minister of State l o t  TraniqHwt 
ana Railways (Shri Santlianain): A
statement showing passenger earnings 
of Class I Railways from April 1 to 
July 31, 1951, with corresponding
figures ol the three orevious years is 
laid on the Table of the House. [See 
Appf'ndix fV, annexure No. 15.]

R.K.SEHVAT10N OF COMPARTMENTS FOR
M il t t a r y  P e r s o n n e l

112. ShH Sidhra: Will the Minister 
uf Railways be pleased to state;

Ol) how many compartments are 
i*eflerved daily for military personnel on 
each train on various Railways;

<b) how many of them were and 
have been actually occupied during the 
previous year and this year up-to- 
tiaie;

(c) whether the Defence Ministry 
iwy to the Railway Board the amount 
for berths which are reserved for the 
military personnel but are not occu
pied by them; and

(d) il so, what amount has been 
receiWd on account of berths not 
:>mipled during the above period?

Tke MlnMer of SMe te  
amA Batlwsys ( ik i l  ft ia lh M in ): ( • )
A  irtateiiMnt diowiac

Mcommodatloa Mnnwtod for tte

Defence Service personnel in some 
passenger trains, as a standing ar
rangement as last revised from lOtk 
June, 1951, is pUced on the Table of
the House. [See Appendix IV, annex
ure No. 16.]

(b) Disposition of utilisation of sudi 
accommodation, as ascertained from 
time to time, indicates that fenerallj
the acconunodation is fully utilised.

(c) and (d). Public traffic is 
permitted to avail of spare upper 
class accommodation earmarked for 
Defence Service perMnnel but in the 
case of lower class accommodation 
apart from it being generally fully 
utilised it is not considered expedient 
to allow public traffic to share it even 
if there be spare room here and ther .̂ 
Defence Service personnel travel on 
tickets in exchange for warrimts. 
Therefore, the question of payment by 
the Defence Mwiatry for the 
acconunodation earmarked for the 
Defence Service personnel does not 
arise.

Rolung  Stock

113. Dr. Ram Subhag Singh: (a) WUl
the Minister of Railwajrs be pleased to 
state what percentage of our total 
annual requirements of rolling stork 
is produced in Indian workshops?

(b) What was the value of our im
ports of rolling <5tocks in the year 1950c 
51?

The Minister of State for Transport 
and Railways (Shri Santhanaa): (a)
India can produce the carriages and 
wagons required for normal annual 
replacement. As regards locomotives 
the industry is being developed.

Our immediate requirements, how* 
ever, include arrears of replacements 
and additions to meet heavy increases 
in traffic. Capacity is available to 
meet our present requirements to the 
following extent:

Locomotives 14 per cent.
Coaches 63 per cent
Wagons ... 50 per cent.

(b) Rs. 9.12 crores.

Co n st r u c tio n  of Roaos in  Rajasthan

114. Shri Sidhva: (a) Will the
Minister of Transport be pleased to 
state whether the Government qf 
India have allotted Rs. 2| crores to the 
Rajasthan Government for construc-> 
tiori of roads in Rajasthan?

(b) If so, has a list of stioh roada 
and esthnates been prepared?
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(c ) Will a statement showing the 
le n ^h  of roads, the ryiture o f c m is - 
truction (asphalt or Kutcha m etal) and 
rest ot such roads and the period  
within which the w ork  will be com
pleted, be piar*ed on the table of the 
House?

(d) Will the work be carried out by 
C.P.W.D. or the Rajasthan Govern
ment?

(e) Is the sum of Rs. 2} crores a 
grant or a loan and if it is the latter, 
the rate of interest and when is it 
payable?

The of StsUe for TnuuipoH
and Railways (Shri SantliJtiiaiB); (a )
No.

(b) to (e). Do not arise.

A ccident  to 8 R^, Down Passengeb 
Train

115. Or. Earn SuMiac Sincb: Will
the Minister of RaUways be pleased
to state:

(a) whether it is a fact that 8 H.S. 
Down Passenger train was involved in 
an ac'cident at about midnight of the 
28th July, 1&51;

( b )  whether Government have 
made any inquiry into the matter; and

(c) if 80, with what result?

Ihm maialer of State for Transport 
aad lUllwajrs (Shri SaBtfaanam): (a)
No. At about 0-10 hours on 26ta
July, 1951, not on 28th July, 1951, as

stated in the question, there was a 
risk of a collision between an Up 
Troops Special, being received at 
Sagauli station, with 8 R. S. Down 
Passenger train already standing on. 
the line wrongly set for the reception 
of the former, but it was fortunately 
averted.

(b) and (c). The result of the De
partmental Joint Enquiry and the
Police investigation into the case Is 
awaited.

'S. S. B in f ie l d ’ C ar g o  Sh ip

na . Shti Kamatli: Will the Minister 
of Transport be pleased to state:

(a) whether it 4s a fact that a 
British cargo vessel, *3. S. Blnflrtd*. 
recently'' left the Bombay Harbour 
w ^out informing the Port authoritftas 
and without the necessary certiflcates;

(b) what action has been taken by 
Government under the Indian Mer
chant Shipping Act; and

(c) whether the matter has been re
ported to the British Government?

The Minister of Slate for Transport 
and RaUways (Shri Santhanav): (a)
Yes.

(b) No action is possible for the pre
sent as the sh^p and its Master are no 
longer in Indian territory.

(c) Yes.
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PAR LIAM EN T OF IN D IA
Saturday, 25th August, 1951

The House met at Hali Past Eight of 
the Clock.

[ M r . D e p u t y - S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-31 A .M .

RAILWAY COMPANIES (EMER
GENCY PROVISIONS) BILL

The Minister of State for Transport 
and Railways (Sbri Santhanam): I
beg to move for leave to introduce a 
Bill to make provision for the proper 
management and administration of 
railway companies in certain special 
cases.

Mr. Deputy-Speaker: The question is-
“That leave be granted to intro

duce a Bill to make provision for 
the proper management and ad
ministration of railway companies 
in certain special cases.”

The motion was adopted.
Shri Santhanam: I introduce che

Bill.

PAPER LAID ON THE TABLE
S tatfm kn t  re F ood P o s it io n .

The Deputy Minister of Food uid 
Agriculture (Shri Thimmala Rao): I
lay on the Table a statement on the 
present food position* promised in re
ply to Slarred Oucstion No. 205 on the 
17th August 1951 regarding food posi
tion, [See Appendix V, Annexure 
No. 11.]
246
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(Bihar): May I 
whether it is being cir-

Shri
know, Sir, 
culated?

Mr. Depnty-Speaker: Whatever is 
laid on the Table is not immediately 
circulated. If hon. Members have any 
suggestions to make to the (Govern
ment then they will be considered.

BUSINESS OF THE HOUSE
Mr. Depnty-Speaker: The House

will now proceed with the further con
sideration of the Bill to provide for 
the establishment of a Tariff Commis
sion and to regulate its duties and 
functions, as reported by the Select 
Committee.

Shri Kamath (Madhya Pnideih): 
Before the House proceeds to other 
business, may I suggest that your 
Marshal, when be announces your ar
rival to the House, may a d tess  the 
hon. Members not as but as

^  I

Mr. Deputy-Speaker: I would like to 
make a suggestion to hon. Members. 
Any hon. Member can raise any point 
at any time, but it is better that the 
hon. Member gives some intimation to 
the Chair beforehand. This, r*fter all, 
may be a small matter, but before any 
new point is raised on the floor of the 
House..........

Have not MembersShri Kfjmaih: 
got the right?

Mr. Deputy-Speaker: Hon. Members 
have not got the right to say anything 
or rai?;e any matter on the floor of the 
Hijuse Gt any time—I nro v,ot charac
terising any particular statement as 
good or bad—but there is a procedure. 
We havG to go according to the agenda 
and no time should be taken by raising 
matters other than those put down on 
the agenda unless the Speaker allows 
it and unless previous intubation is 
given to him so far as that matter ir
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[Mr. Deputy-Speaker]
concerned. Hereafter, this sort of 
thing ought not to be repeated.

Shri Kamath: With respect to what 
you have said may I. in all humility, 
ask for a clarification whether hrm. 
Members have not got the right to '•ay 
anything on the floor of the House? It 
is a serious matter.

Mr. Deputy-Sp<^er: 1 am here to •
decide whether it is relevant or not. 
Anything which is not related to ihe 
ma-iter that has been called is irrele
vant and ought not to be spoken on 
on the floor of the House.

I^ri Kamath: But suppose some
thing happens in the House during 
Question Hour or earlier or later?

: I ' Depnty-Speaker; Anything 
hap::: ling in the House either disturb
ing the proceedings of the House, or 
relating to any questions that have 
hppn answered or to the conduct of any 
Member here or of Goverimient 
those are all relevant. But this is a 
matter which can stand over. He could 
have written to me.  ̂ I. myself was 
thinking whether or this
or that and which of the various ex
pressions was the most suitable one. 
But are we to be carried by the ipse 
dixit oi any hon. Member that a parti
cular expression should be used? I 
V70uld urge on hon. Members not to 
make these suggestions on the floor 
the House on the spur of the moment. 
They will all be considered. Unless I 
find that the suggestions are obnoxious 
to public morality, I always place 
them before the House and take its 
opinion or give my own opinion. 1 do 
not shut out any suggestion on the 
floor of the House, but I must be in
formed previously.

Shri Kamath: I am sorry you re
ferred to it as ipse dixit; it was just 
a suggestion. A suggestion is not an 
ipse dixit.

Mr. Deputy-Speaker I have to con
sider it. On the floor of the House 
how can I immediately come to any 
cdhclusibn? Why should the hon. 
Member make it on the floor of the 
House for the first time?

Shri Kamath: I only made it for your 
ppnsideration, not for immediate de
cision.

The Minister at Commerce and In 
dnstry (Shri Mahtah): Sir. there are 
^ ree  clauses in the Tariff Commission 
Bill for which there are no amend
ments. These thre©- may be put 
together.

^ r i  Hnssain Imam (Bihar): Sir,
may 1 point out that the procedure 
adopted by Shri Thirumala Rab in lay
ing the statement on the Table is ,in 
contravention of the promise made by 
the hon. Food Minister? He had pro
mised that he would circulate a state
ment whereas Shri Thirumala Rao is 
laying it on the Table of the House. 
There is a difference between what the 

. hon. Minister promised and what my 
hon. friend is doing.

Mr. Deputy-Speaker: That point is 
independent of the way the Marshal 
announces the arrival of the Deputy- 
Speaker.

With regard to that, copies of the 
statement will be circulated to hon. 
Members.

Shri Sarwate (Madhya Bharat): Sir,
I beg to submit that on the next work
ing day, probably the Bill relating to 
Part C States may be taken up and in 
that connection I want to make a sug
gestion for your consideration that so 
many amendments have been made in 
the Bill by the hon. Minister himself 
that it is impossible to understand the 
Bill in the form in which it tands. 
Therefore. I wish to make a sugges
tion to you and to the hon. Minister in 
charge to modify the Bill in the final 
form in which he wants to place it 
before the House so that we can follow 
it. Now there is almost a mess. He 
has himself made certain suggestions 
and changed those suggestions himself.

Mr. Deputy-Speaker: I would only
like to make one suggestion. We have 
already been delayed by more than 
five minutes. I have called the next 
hiatter before the !House, that is. the 
Tariff Commission Bill. What the hon. 
Member refers to is the Bill relating to 
Part C States. Could it not be left 
over till the proceedings of the day are 
over?

Shri Sarwate: It would take ^ome 
time for the hon. Minister in charge to 
prepare the draft in the form in which 
it is to be placed. My object in rais
ing this matter now is that he n-ay 
have some time to do it.

Mr. Deputy-Speaker: That Bill is not 
on the Order Paper so soon. The next 
two items relate to Benares and 
Aligarh Universities. The hon. Mem
ber could have waited to make this 
suggestion instead of taking away the 
time of the House and standing bet
ween the House and the legitimate 
business now before it. * Those other 
matters can certainly be represented 
to the House at the end of the sitting 
if the Bill is immediately coming up.
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o r  when the matter is taken up. There 
-is no good raising those matters now 
and clogging or impeding the pro
gress of the Bill already under consi 
deration.

Shri Hussain Imam: But we ^ere
privately told that the Government 
proposes to take up the Bill relating t » 
Part C. States before those other two 
3 ills .

Mr. Dcputy-Speaker: Whatever migM 
have been privately stated, w^ shall 
proceed according to the agenda 
before the House. The difficulty is 
that hon. Members introduce matters 
which are not before the House im
mediately, or they anticipate matteis 
or introduce matters which are not 
relevant at the time or which are not 
on the agenda paper. The rules have 
to Ĵ e followed instead of spending 
away the time of the House. Here
after. I will not allow such matters to 
be raised and I hope hon. Members 
will make up their mind :iot to take 
away the time of the House in this 
manner.

TARIFF COMMISSION BILL—concld.
Mr. Deputy-Speaker: We shall now

proceed with \he further consideration 
o f the clauses of the Tariff Commission 
Bill. Clauses 2 to 16 have been dis
posed of.

The Minister of Commerce and In
dustry (Shri Mahtab): For clauses 17, 
18 and 19 there are no amendments,

Mr. Deputy-Speaker: That is so
Therefore, I shall put them togecher
•Clause 17 to 19 were added to the Bill.

Clause 20.— (Powers of the Commis-
• Sion.)

ShriKamath (Madhya Pradesh): I 
beg to move:

In  page 6, line 17, for “ reception of” 
substitute “receiving” .

It is purely a verbal or, if I may say 
^o, a drafting amendment. The House 
will see that as regards the other parts, 
namely (a), (b ), (d) and \ê  it is the 
present participle that has }>een used— 
"summoning*. ‘requiring’ , ‘requisi 
tioning’ and so on. The word ‘recep
tion’ in this context sounds, to my un
trained ear anyway, somewhat Inap
propriate. .

Shri Mahtab indicated assent.
Mr. Deputy-Speaker: Govermrienl

submits itself to the correction or sug
gestion that is made. I think they 
^ave no objection.

The question is:
In page 6, line 17, for “ r^ejption o f ’ 

substitute “ receiving” .

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That clause' 20. as amended, 
stand part of fro Bill.”

The motion was adopted.

Clause 20, as amended, was added 
to the Bill.

Slause 21.— (Statements made by per
sons to the Commisston.)

Pandit TtakwDas^BhJWvaXPup-
• Ttv̂  TPffflrd to ttiis clsxis0 21» 

to submit that, to my mind, it is a

Tinp 29 or the ‘statement’ m line 32.

i l l

it r^ers to the previous ‘statemen. or

this point.
The Minister oJ SUte for r^Bsport 

and KaUways (Shri Santhanam):
There is no confusion.

Mr. Deputy-Speaker: There is only 
one statement.

Pandit Thakur Das Bhargava: The
word ‘statement’ is u s ^  
the word is also used m line 32, t^ ^ t^  
“ giving false evidence by such state
ment” .

Mr. Deputy-Speaker: It is the same 
statement only, and it is referred to in 
three different places.

Pandit Thakur Das Bhargava: If the
word ‘statement’ refers to the 
‘statement’ then a person will pro
tected only in respect of civil or 
criminal proceedings in re^ rd  to that 
statement. If it refers to the second 
‘statement’ then his indictment of per
jury could only take place in resp^t ol 
statements which are made in rtpiy to 
a question which is required by the 
Commission as necessary or relevant
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[Pandit Thakur Das Bhargava]
to the subject-matter o f the inquiry. 
My difficulty is whether the proviso 
should relate only to the previous 
statement or the latter statement

Mr. Depoty-Speaker: My under
standing of the clause is this: The
earlier portion refers to the question 
o f prosecution for a statement mi:de 
and whether the person is guilty cf 
perjury. If a person makes a false 
statement, he 'will not be liable for 
prosecution. The conditions under 
which that statement will not be liable 
for prosecution are set out here, nim e- 
ly “ is made in reply to a questior*...”  It 
is a single statement.

Shri Hnssain Imam: (Bihar): I wish 
to draw attention to the fact that it is 
the policy of the CJovemment to give 
immunity to people who make str t̂e- 
ments implicating themselves or others. 
I am referring to this because when we 
are examining the cost of producition, 
it is one of the essential items that 
cost accounting should be made 
before the Tariff Commission. There 
is a general practice to so cook 
up the accounts in commercial con
cerns so that they may save a large 
amount of income-tax, whereas the ac
counts to be submitted here would be 
on the basis of that cooked up account 
or on the basis of real accounts. The 
power which the Commission should 
have is to have the cost accounting 
produced before i t  so that a correct 
estimate of the cost of production may 
be made. If cooked up figures are 
given, then the result would be that 
we will not get the correct cost and we 
will be everyday adding to the burden 
of the consumer.

Mr. Depoty-Speaker: May I know
how it is relevant to clause 21 here?

Shri HussaiB Imam: If a person
makes a false statement, he will be 
immune from being prosecuted uuder 
this clause. Where he makes a reply 
to a Question, he is liable but if he 
makes a statement ex gratia, he is not 
subjected to prosecution,

Pandii Thakur Das Bhargava: The
question is whether a person is to be 
prosecuted for an irrelevant statement 
or for a statement which he voluntari
ly makes or for a false statement

Shri Sanfbanam: There is no im- 
^>*«minity for a false statement at any 

stage but there is immunity for a state
ment made by a person in the course 
of evidence, subject to the proviso, that 
is, there is a limited immunity for the 
ordinary statement but there is no 
immunity for a false statement.

Pandit Thakur Das Bhargava: My 
hon. friend i» pe haps not considaring

the effect of the many High Court 
rulings. In regard to irrelevant state
ments no prosecutions could be made. 
For such statements, as are vol intari- 
ly made and which are not relevant, 
no prosecution is usually sanctioned. 
Therefore, it is that I submitted that 
if the word ‘statement’ relers to tne 
second ‘statement’ then immunity is 
given in Tregard to prosecutions for 
false evidence and if it refers to the 
first statement, then protection given 
in regard to civil and criminal pro
ceedings is to a certain extent mini
mized. I want to be clear whether 
the implication is that for every state
ment, Irrelevant or relevant, made 
voluntarily or in reply to questions, 
prosecutions will be made or not. I 
want a reply to this question.

Shri Mafatab: That is the very point 
which was discussed threadbare in* the 
Select Committee and we are all satis
fied that the clause as it stands will 
serve the purpose and there is no Im
munity.

Mr. Depaty-Speaker: As far as I can 
see. if a man is compelled to give a 
certain answer, he shall not be prose
cuted. Normally, a man is expected .o 
know his own interest. He is not 
bound to disclose everything. It is 
open to him to keep certain things in 
reserve. He is obliged to answer a 
particular question in a particular way. 
You ought not to utilize that apswer 
for prosecuting him for perjury. That 
kind of immunity Is given. Therefore, 
the point raised by Mr. Hussain Imam 
is not covered by this. There is im  ̂
munity only in cases where he is com
pelled to answer. If a man does not 
give a proper statement, as in cost ac
counting, he is liable.

Pandit Thakur Das Bhaifava: I beg
to submit that this means that the pre
vious explanation of law given by you 
is contrary to what you have said sub- 
SBquently, namely, that the proviso re
fers to the latter ‘statement*. If a per
son is not obliged to answer a Question: 
then according to you no prosecution 
of perjury is possible, whereas if the 
‘statement’ refers to the immunity in 
regard to civil and criminal proceed
ings, then clearly that person shall be 
prosecuted even if he gives irrelevant 
evidence. '

Mr. Depnty-Speaker: He is always
liable for perjury.

Shri Hussain Imam: The question at 
issue is a very restricted one, and that 
is, whether the wording of the clause is 
as clear as the intention rf Goven-.- 
ment. 1 am not considering whether
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the intention of the Government is 
wrong or not. What 1 say is that ihe 
clause does not clearly, specifically and 
unambiguously bring forward the 
meaning of the Government, What I 
want is that there should be a prosecxi- 
tion for a false statement of any tatnd. 
no matter whether it is given relevant
ly or irrelevantly, whereas the word
ing is such that it can be stretched to 
mean that only those statements which 
are voluntarily made are the only ones 
in respect of which a prosecution will 
lie and where a oersor has to submit 
a statement, he will not be liable to 
prosecution. Let us take it the other 
way about. It may be interpreted that 
only when he makes a compulsory 
statement, he will be prosecuted; tor 
voluntary statements, he will not be 
prosecuted. Both these meanings can 
be given to the clause. What I want is 
a legal clarification of the meaning. If 
we nave a wordmg the meanmg ol 
which is clear, we will have no objec
tion.

The Ifpputy-Minister o f Commerce 
and Industry (Shri Karmarfcar): I am
very sorry to intervene. It is purely a 
question of grammer. The intention 
clearly is that whatever statement is 
false, is liable for perjury. That is 
the first point. Apart from a state
ment being false, there may be .ctate- 
ments which may incriminate a party 
or render him liable for civil or crimi
nal proceedings. Apart from state
ments which are in the nature of uer- 
jury. no other statement will involve 
the particular man makl>ig it either in 
a civil or a criminal proceeding. That 
15 the general clause. There is a pro
viso attached to that clause. That pro-

"Trovided that the statement—

(a) is made in reply to a ques
tion which he Is xequired by the 
Commission to answer, and

(1̂ , Js relevant to the subject 
msreSi  ̂ of the inquiry.”

The protection Is subject to this Pro
viso; that IS to say, a person will not be 
civilly and criminally liable only if he 
is required by the Commission to ans
wer the question and only if  it is rele
vant to the enquiry. Suppose we -.ake 
the excluded portion. Under what cir
cumstances will he be liable? There 
are two answers. One is, if he is not 
required by the Commission to answer 
and be replies; the other te, he volun
teers something which is not relevant 
to the inquiry. In this category, he is 
civilly and criminally liable. As my 
hon. and learned friend knows, if there 
are two clauses in a sentence, one a

principal clause and the other a quali
fying clause, the qualifying clause al
ways relates itself to the , principal 
clause. In this sentence, ^s a whole, 
the principal clause is ‘^ o  statement 
made by a person in the course of 
giving evidence before the Commis
sion shall subject him to any civil or 
criminal proceeding” . The exception is 
only the hanging part of it, the tail 
end. There is a qualifying clause, a 
proviso, which ŝay:̂ : Provided the
answer is required by the Commission 
and is relevant to the inquiry. It can 
never be construed in normal grammar 
to go with the excej&tion. The provi
sory clause will always go with the 
principal clause. Every clause has to 
have a verb. The verb in the principal 
clause IS “shall subject him to civil or 
criminal proceeding” . There is no 
verb in the exception. It cannot be a 
clause. There is one prmcipal clause 
and there is a provisory clause which 
qualities that principal clause. What
ever rules of construction are applied, 
it is the principal clause alone which 
can be qualified. That is the grammar 
of it. That point was made perfectly 
clear, as you will remember, Sir, in the 
Select Committee and every one of us, 
very respectfully I may submit, includ
ing Pandit Thakur Das Bhargava, â >- 
peared to be satisfied with this expla
nation. In view of this statement, I 
hope there is absolutely no doubt that 
perjury shall always be punishable, 
and outside perjury, a person shall not 
be liable only if the Commission re
quired him to answer. Otherwise, he 
is liable. I cannot make the position 
clearer.

Pandit Thakur Das BhargaTa: With
out referring to what happened in the 
Select Committee. 1 may say that I 
raised this point in the Select Com
mittee. Though I will accept the ex
planation of the Deputy-Minister, I still 
submit, it is ambiguous. Although it 
is capable of the meaning that the hon. 
Minister has given to it, it is also sus
ceptible to the interpretation that the 
latter statement is the statement which 
is referred to in the proviso and it 
would* mean that for perjury you can 
convict a person if a reply is in answer 
to a question and is relevant. In a 
particular section in the Evidence Act, 
we know that persons are required by 
courts to answer questions and immun
ity does, to a certain extent, attach to 
those questions. Considered in that 
light, it is ambiguous. That is what I 
submit.

ftfr. Deputy-Speaker; There isu no 
amendment placed before the Hojse. 
Government is definitely of the opinion 
that there is no ambiguity in this 
matter. There is no good pursuing 
this matter.
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I Mr. Deputy-Speaker]
The question is:

"That clause 21 stand part of the 
BiU.”

The motion was adopted.
Clause 21 was added to the Bill.

Clauses 22 and 23 were added to the 
Bill.

Clause Zl.— (Power to mxike rules.)

Amendment m ade: In page 7, line 9, 
far “ servants” substitute “ other em
ployees” .

— [Dr. M. M. Das}

Clause 24, as amended, was added to 
the Bill.

Clause 25.— (Power to make regula
tions.)

Amendvients m<Lde : (i) In page 7, 
for  line 24, substitute:

“ (a) the procedure and conduct of 
business of the Commission;”

— [Pandit Thakur L>as Bhargava]

(ii) In page 7, line 25, for “ servants” 
substitute “ other employees” .

— [Dr. M. M. Das]
Clause 25, as amended, was added 

to the Bill.
Clause 26 was added to the Bill. 

Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri Mahtab: I beg to move;
“That the Bill, as amended, be

Mr. Depaty-Speaker: Motion moved:
“That the Bill, as amended, be 

passed.”

Prof. S. L. Saksena (Uttar Pradesh): 
I am very glad that the Bill has been 
brought before the House and is now 
on the verge of being passed. I only 
regret one or two things about this 
B ill.. One is that considerations afibut 
labour which I stressed in the Select 
Committee and which Prof. K. T. Shah 

#also stressed on the floor of the House, 
have not been incorporated in the 
Bill. I had wished that specific provi
sions could have been made in the

10 A.M.
Bin guaranteeing suitable treatment to> 
labour in the industries which seefc 
protection. I have reasons to suggest 
that. One of the industries in the 
country which is protected is the sugar 
industry. For twenty years it has en
joyed protection. In fact, various 
Tariff Boards have reviewed the posi
tion of the industry and observed that 
the conditions of labour were not good 
and that they had hoped, whenever 
the industry came in for protection 
that labour would get an equal share 
in the fruits of protection. In 1937, 
the Tariff Board said that they were 
ashamed that wages of rupees four and 
five per month were prevailing in the 
sugar industry. Although they re
commended a minimum wage in 
1937, it was not enforced until 
a very long struggle. "Plven now, 
as hon. Members know there is 
struggle. All these 20 years of 
protection has brought increased 
profits to the industry and not 
to the labourers. Even this year by 
the free sale of sugar the factories 
have gained Rs. 15 crores because 
suear, controlled price of which was 
only about Rs. 30 a maund, was being 
sold at Rs. 55 or so per maund. In 
the last struggle or strike they de
manded a small increase in wages 
which though recommended by the 
Nimbkar Committee has not yet been 
given. All the same the manufac
turers have gained to the tune of 
Rs. 15 crores. Therefore I had hoped 
that in this Tariff Commission Bffl M 
would be stipulated that there should 
be an obligation on the industry to 
protect the interests of labour when 
there is protection given to the indus
try i«  which they are engaged. They 
do it in the British Acts. There they 
put it down that when protection Is 
given the labour relations laid down 
by the Ministry of Labour should also 
be enforced by the industry. Such a 
provision should have been incorpora
ted in this Bill also. That is one as
pect of the Bill that I wish to criticise.

The term of office of members of the 
Commission has been fixed at three 
years with a renewal for another 
three years. This. I feel is not to the 
best interests of the country because 
after the first three years, they will 
try for an extension of three years 
and this may not be conducive to the 
independence of the members, as 
mentioned in the minute of dissent of 
Prof. Shah. To ensure their independ- 
^»nce. the period should have been 
fixed at five years, with a renewal for 
another five years. That suggestion 
should have been accepted. That. 1 
am sorry to note, has not been done.

Otherwise, I am happy that the BiD 
is becoming a law and...



1267 Tariff Commission B ill 25 AUGUST 1951 Tariff Commission S m  1268

Shri B. Das (OrissB): I am glad to 
see you happy.

Prof. S. L. Saksena: I am happy
many times. Probably the’ hon. Mem
ber is not often present in the House.

Well, I hope the spirit in which the 
Tariff Board have made their recom
mendations will be put into effect and 
the Tariff Commission will become 
something of which the co^ioitry will 
be proud and that our indui^tries may 
be put on a really sound basis.

T O  TtiRmtnir
(Trai iff Com

mission) ^   ̂ ft
^  ^  % «!'< cfhr

zrr (Commissioner)

^  f  ^  I ^  ^  3T5SfT '
^  i  I ^  ^  TPfv I

I
^  ^-^fr m  ^  ^  t  I ^  ^  

3Ti (̂ eft ^  ^  1 1  ^

^  i  % 

^  I
JTTTt 5f,pT# Comm

erce and L .dustiy)  ̂
arnrif  ̂ 1 3 j k  4

I  1% FT ^  ^  ^  WTT
t  I ^  ^  ^

3Fn: ^  ^  ^  %

^  ^  ^  fiNt

arr̂ TfT ?r^ srrar f  • ^  ^
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^  ^  ^  t , 
szTwnr  ̂ ^  fT̂  f r I  ^

^  ft t ^  ^

«TT «T̂  5Ft ^  % SFTT
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fT IV̂ rnr ^  ^  fWrr
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^  ^  ^  ŝ ?̂TT2ff #‘ f̂ T̂T
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Industry) ^  ̂ f>ft5r ^
fWTfTf I
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t K m  ^ ^  ^  5ZT^^ 5^3

(State) ^  ^
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[  iT lf T T O T T m  ]
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5FRWH 3TR fft ^  ^  ^

55nr f3iT, f^ T ^  f ^
^  f3TT ^  3f\T ^  

5ptf ^  I3TT I a fk  ^  ’Tfr- 
fe r #  3TK?rt W  

«PT 52T^^ '4 td^^TR f f  I
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(Inglish translation of the above 
sveech)

Babn RanmarayaB Singh (Bihar):
Sir, the Tariflf Commission Bill will 
soon be an Act and after that thrro or 

.five commissioners will be a p p om ^ . 
Their duty will be to look after t o  
expansion of commerce and industry 
of the country. All this is very pleas
ing to the ears. It is said in the 
Shastras as well, **Vani)ye Vasia 
Lakshmi”—Lakshmi, the Goddess of 
Wealth, favours commerce and trade. 
Therefore, we can have hopes. But, I 
have to see what will be the advan
tage of apoointing these commissioners. 
Lakhs of people are working in t o  
Ministry of Commerce and Industry 
and I think, crores of rupees are being 

. spent on it annually. If our c o u ^ y  
is not getting any benefit even aftCT 
spending so mu<ih, I fall to understand 
how these three or four persons, who 
are to be appointed, can be of any 
benefit to the country. This is some
thing worth considering- The hon. 
Shri Mahtab and the country  ̂as a ,  
whole should think what type of work 
this Ministry is doing. Why is t o  
expenditure being increased by creat
ing such new posts when they ^ e  not 
able to increase the wealth of^ t o  
country or make any progress in tte  
matter of commerce and trade? The 
Government and every Ministry must 
always keep these things in mind.

The secornl point is about giving pro
tection to the various industries. *^6 
Sugar Industry is enjoying protection 
for the last twenty years as we are 
told by Prof. Saksena. However, I 
am glad to see that this protection h ^  
been withdrawn. But my point is 
why should not those industries be 
started by the State itself instead o f
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protection being given to any industry 
or to a capitalist.

Shri Syanmandan Sahaya (Bihar): 
That way the whole problem would be 
solved.
^ b n  Eamnarayan Singh: What is 

this absurdity of imposing tax on the 
whole country in order to give aid to 
one or two capitalists? We repeatedly 
discuss that such and such industry 
should be nationalised. Well, nation
alisation will come afterwards, but 
why should the Government not take 
the initiative in regard to those Indus
t r ie  which cannot be nationalised or 
which are not yet existent in the  country.

If you want to give them protection, 
give it, but I want to know why com
plete control should not be exercised 
on the industry which is given protec
tion or why its accounts should not be 
thoroughly checked or why its margin 
of profit should not be fixed as also 
the conditions of work for the labour
ers? If that industry cannot be con
trolled by the State why should any 
protection be given to it. And. Sir, 
that kind of protection is fraught with 
many dangerous possibilities. It offers 
a good field for corruption.

Now-a-days expansion of commerce 
means import of heavy machinery 
from abroad for establishing sugar, 
flour or oil mills etc. Therefore, this 
House, the Government and the coun
try as a whole should carefully consi
der whether that industry, for which 
protection is sought, is really a new 
industry or is it that factories are 
being constructed in place of home in
dustries resulting in thousands of per
sons becoming unemployed. This 
must be carefully considered. Sir, 
thousands of persons were engaged in 
the sugar making industry in this 

 ̂ country and it is a very old industry. 
These mills and factories are of recent 
creation while the sugar-making in
dustry has cantinued since ages pass
ed in our country and first clasF sucar 
was produced which we used to con
sume t« our heart’s content. It is 
wrong to say that no sugar used to be 
produced before the establishment of 
these mills.

Shri Hussain Imam: How nice was
misri (sugar r.-rystals)! .

Babu Ramnarayan Singh: We know
how nic? misri used to and now it 
is jlot available in the market. There
fore, the import of heavy machinery 
has benefited only a few capitalists 
while the country has not gained any
thing. Moreover, many persons ha\®

befen thrown oiit of employment. There 
are many industries which have not 
yet been established * in our country. 
Those should be started here so that 
people might get employment and new 
things could be made available ta 
th?m. But it is all useless if lakhs of 
persons are thrown out of employment 
due to the setting-up of these mills and 
factories etc. This is not at aU a wise 
thing.

Now-a-days, it is said that cloth is 
costly and rarely available while so 
many textile mills are working. Sir, 
you know that our country used to 
produce cloth and it was available 
in abundance and was also exported. 
All that cloth was produced with the 
helD of the Charkha and the hand- 
looms. But, today, in spite of so many 
textile mills, cloth is not available. 
Shri Mahtah) assures us that dhoties 
and sarses would be available in 
abundance in such and such months 
but those are not available anywhere 
in the market as yat. Therefore, 
before giving orotecti n̂ lO my new 
industry, the Commission or the Minis
try will have to consider the possible 
effects of that industry on our social 
structure and also as to how many 
persons would be Uirown out of em
ployment

Sir, I would quote an example from 
my own district. A flour mill and an 
oil mill were started there. What was 
the result? Many widows were de
prived of their livelihood they obtain
ed by grinding the flour, and all those 
persons who were usefully engaged in 
the occupation Df oil-crushing were 
deprived of their occupation and have 
now become labourers and are hanker
ing after jobs. Therefore, I would 
submit that before starting any new 
industry the country and this House 
should see to it that nobody becomes 
unemployed due to that industry and 
that wealth is not concentrated in the 
hands of a few capitalists. These 
things should not be allowed to happen.' - 
I think many of us will consider those 
things and my friend Shri Mahtab will 
certainly consider it as he is a staunch 
Congressman. I hope, he remembers 
how both of us had to grind flour in 
the Bhagalpur jail. Now, what has he 
done about the cottage industries, 
sr)Pf*:allV Khadi? I want to hear it 
from his own mouth. I want to know 
what has been done or is about to be 
done for develonment of Khadi by 
a patriot of his calibre.

Now, I shall not speak any more, i 
hope that the House will take into con
sideration all that I have said so that 
there might bie real progress and not 
in name only where many have to live



1275 Tariff Commission Bill 25 AUGUST 1951 Tariff Commission Bill' 1273-'
in poverty and pestilence for the sake 
of a few.

Shri Ramaliiig:am Chettiar (Madras): 
I am glad that the Bill has come to the 
last stage of being passed and will 
soon be an Act on the statute book. 
The appointment of a permanent 
Tariff Commission has been a long
standing demand both from the pro
ducers’ and the consumers’ stand
points. From the producers’ standpoint 
it has been said that those industries 
which deserve protection did not get it 
and from the consumers’ point of 
view it has been said that it was only 
some favoured people that got protec
tion and their—the consumers’—interest 
was not taken into consideration suffi
ciently. Now a permanent Commis
sion is going to be set up and it is not 
only going to consider the protection 
rr n+her that may be required by 
industries but it is also going to see 
what the effect of the protection or 
subsidy will be on the industry, whe
ther the particular industry has reaUy 
developed in such a manner by taking 
advantage of the protection or subsidy 
that it does not form a i)ermanent 
burden on the consumers.

Much has been said in the past thctl 
some of the industries to which pro
tection had been given have enjoyed it 
for years but at the same time they 
had not developed sufficiently to bring 
down the protection given and help the ‘̂nnsumers by reducing the prices. 
That has been the complaint for a long 
time. I do hope that the provision 
made in the present Bill will be Riven 
full effect and that the Government 
will give full scope for consideration 
by the Commission every year of the 
ievelonments made in the nrotected 
vr subsidised industries, whether the 
industries have made sufficient pro
gress which was required of them and 
if so, to what extent protection may 
be removed or modified from time to 
time. These are considerations which 
should be constantly kept in mind by 
the Government.

I would also re<mest the Government 
to see that at least an annual state
ment is furnished to the House as re
gards the developments made by the 
several industries to which protection 
has been given and what the Com
mission thinks of the actual develop
ments that have been made, whether 
they consider that the industries, con
cerned have achieved the progress ex
pected of them and whether anv 
change in the protection or subsidy 
granted to them should be made from 
time to time. I do hope that this as
pect of the matter will be borne in 
mind by the Grovernment and this

House will get at least an annual «!tate~ 
ment regarding this matter.

With this remark I congratulate the 
Grovenunent that at least at this st^ge* 
they have brought this Bill to have a 
permanent Tariff Commission estab- 
Ushed.

Shri Syanmandan Sahaya: There is 
no doubt that this Bill gives effect to a 
long-standing desire with regard to in
dustrial development in this country. 
Tariff Commissions have been known 
in the past and even the alien Govern
ment used to appoint Tariff Boards to 
consider the requirements of an indi
vidual industry- But a Tariff Com
mission in order to serve a really use
ful purpose could not be a temporary 
institution. appoinTed for a specific 
purpose and then dissolved. If I may 
submit, that procedure has been one 
of the main reasons why in spite of 
protection being given to industries— 
and these industries have continued to 
receive it for a large number o f  
year?—they have not been able to 
bring about results and achieve the 
objectives which the Tariff Board, the 
Government and the people hoped for 
at the time when protection was grant
ed to them.

While there can be no two opinions^ 
about the policy of protection to in
dustries in a country which is from 
an industrial point of view compara- 
♦fvpiv backward, the fact remains 
that protection cannot be a-permanent 
feature of industries in any country 
for any great length of time. 'R iere- 
fore the question should be considered 
as to how it is possible for an indus
try after receiving protection for a 
certain number of years to become 
self-'^nooorting and thus reach a level 
of efficiency and production that it 
might be able successfully to compete 
in the world market without the help 
of such protection. That is a question 
which must be answered by those who 
either ask for protection or give it, in » 
order to And out why it is that in this 
country, in some industries which 
have received protection, there has 
not been that marked improvement as 
the country or the Gk)vemment exj)ect- 
ed out of them. And this. I submit, is 
a question which must receive the 
closest attention of the Government 
and the hon. Minister in charge of 
Commerce and Industry, My hon. 
friend must be able to find out tbe- 
reasons why in spite of protection 
being given, and for a long time, cer
tain industries have not been able to 
make the headway which wa? expect
ed of them.

Babu Ramnarayan Singfa:
dustry.
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Shri Syanman îiii Sahajra: Any in
dustry. My hon. friend here was
Tight when he mentioned the sugar in
dustry. We gave protection to the 
5 ugar industry for twenty years and 
-still we find tliat consumers have to 
pay a heavy price for protection. 
Therefore I say that we must try and 
find out why it is that the results 
'Which we desired have not been
achieved. One of the main reasons, in 
my opinion, is that the Government 
and the people in this country expect
ed  that mere grant of protection was 
good enough for an industry to go 
well. That, I submit, is an error.
Protection is one of the ways by 
which a country can be industrialised, 
‘hut it is not the only way. Govern
ment, when granting protection to a 
particular industry, takes upon itself 
a special responsibility of seeing that 
the consumer who pays for the protec
tion is not made to suffer for long, and 
therefore the Government must pro- 
-vide other facilities, must think out 
what other arrangements have to be 
made in order that the industry, with
in a seeable period, becomes self-suffi
cient and can stand on its legs.

One of the things which Govern
ment has to do in the above connec
tion is to keep in constant view the 
import policy, although protection is 
granted with a view to see that the 
prices of the Indian producer may be 
•such that he may be able to compete 
even with foreign goods and that the 
foreign goods :r.ay not be able to sell 
at a price cheaper than what the 
Indian producer ran sell at. Although 
the protective duties do meet this re- 
•quirement to a very large extent, it is 
also a fact that sometimes certain cir- 
CL'mstances are created by which in 
^pite of protection the producer in this 
•country has only to pile up his pro
ducts till the foreign goods in zhe 
market are sold away. I know of in
dustries where even if the selling 
•price of the Indian manufacture is 
nearly half the price of the foreign 
manufacture the Indian manufacturer 
Is able to sell his goods only after the 
British goods in the market have been 
■consumed, even though the price of 
the British goods may be very high. •

Shri A. C. Guha (West Bengal); 
There may be difference of quality.

Shri Syamnandan Sahaya: I am
•coming to that. There certainly are 
reasons and difference in quality is 
one, but that is not the only reason.

Shri C. Giilia: jAs in the case of 
a::ycles

Shri SyamnaBdan Sahaya: That ;s
what vou think; but there are others 
who think otherwise. That is your 
experience of cycles—there are other 
industries; for instance, the other day 
the hon. Minister mentioned the case 
of the wood screw industry. Having 
a little experience of one industry and, 
talking about the lot puts some con
fusion in the mind of Parliament and 
I wo'-iid in fact appeal, to hon:
Members when discussing these 
matters to give a really serious consi
deration because this Bill which you 
are passing today is a very important 
measure, a very important step in the 
direction of industrialisation of this 
country and therefore it would not do 
merely to lake an instance and come 
to a conclusion on that. I say if the 

mnnuf?ictMrers rot doing
their job, take away their protection—  
no one is asking you to continue it. But 
that is no reason to damn the policy of 
protection as a whole, or to condemn 
protection.

In this question of protection r^°re 
tariff is not enough to meet the require
ments of the situation, and one of the 
things I suggested was that the ques
tion of imports also counts for a great 
lot. And if an inquiry is made, I have 
no doubt .in my mind that it will be 
conclusively proved that sometimes 
even though the qualities are as good, 
even though the qualities have been 
certified to be good by the Indian 
Stores Department and from inquiries 
at different places by the Supply De
partment of the Government of India, 
even though all this has been achiev
ed, the fact remains that the Indian 
manufactured goods have not been 
able to find that market which foreign 
goods do. Therefore, I submit that 
this tariff protection should be supple
mented by other factors and one of 
the factors is that the import policy 
of the Government should be such 
that the Indian manufactured goods 
may be able to find a market. Of 
course, there are o  ̂ '̂i ^̂ o
one would suggest that while the coun
try is oroduring five n ?r cont. of it? r*i- 
quirements, the remaining 95 per cent, 
should not be imported merely in order 
that this five per cent, may .-ell. No one 
would make a suggestion like that. 
But certainly the suggestion can be 
made that even when the production 
in this country is not according to the 
requirements of the country there 
should be a system of pooling the pro
duce of this country with the imports 
and then selling them. As it is, if a 
genuine desire for an inquiry is in 
the mind of the Government, and If 
they really set up an inquiry to find 
out what have been the chief difficul
ties in the way of our industries and 
the manufactured goods of those in
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dustries, they will find that it has real
ly been fweign competition. It is an 
everyday affair. If you have an
O. G. L. system and if there are large 
stocks in the country then the Indian 
manufactured goods do not find their 
proper place. I would earnestly re
quest the hon. Minister to take the 
case of the wood screw industry in 
which a large number of small fac
tories have been started in Delhi. 
This inquiry would mean no extra ex
penditure. Do not appoint any rom- 
mittee; the Minister or his Deputy 
ran find out the facts for themselves 
as to what has been the reason why 
this industry is at pre.sent in its pre
sent condition. Its capacity is surh 
that it can meet the entire require
ments of the country, but even so 
when such a large import exists most 
of the factories are lying idle. Per
haps the hon. Minister is aware that 
ne^ les worth about Rs. 20 crores 
have been imported into this country...

Shri Karmarkar: Twenty crores
worth or twenty crore needles?

Shri Syamnaiidaii Sahaya: Twenty
crores.

"  Shri Karmarkar: I say, no.

Shri Syamnandaii Sahaya: Not all at
once but over a period. I shall give 
the figures—they are aU published in 
the export-impjrt journals, r̂ nd I am 
quoting from that. Tv/enty crores 
worth needles of all sizes and tjrpes— 
sewing needles, machine needlps etc. 
Perhaps Gavernment may have better 
data available to them and they wiH 
be able to tell us the figures, but the 
fact remains that if you look into the 
markets at Calcutta or Bombay or 
Delhi you will know the conditions of 
these stocks of needles. Now my 
friend there referred to cycles. Free
wheels and chains imported into the 
country under the O. G. L. today are 
selling at rates lower than their im
ported rates. .Therefore, I say that 
while these things may not matter up 
to a point, they do matter when you 
ask the consumer to pay for protecting 
and improving some industry. And 
then on the other side a circumstance 
is created wherein the consumer pajrs 
but the country does not get the full 
advantage. I submit therefore that 
this is one of the matters which de
serve the consideration of the Govern
ment and I would certainly suggest to 
them that it would not be prudent 
merely to sit down after passing a 
Tariff Commission Bill or after giving 
protection and then thinking that the 
industry by itself even if other cir
cumstances be unfavourable will go 
ahead and improve.

Then there is another point to which 
I wanted to draw the attention of the 
hon. Minister and that is that I fee> 
that this question of quality and 
standardisation is a very important 
one. After all» I need not tell the 
House nor the hon. Minister that the 
know-how in industry is today even 
more important than the machinery. 
When new industries ^ e  started or 
even where industries have teen in 
existence for a long time, there has 
always been serious difficulty about 
expert knowledge and I might suggest— 
of course, this is not a matter to be in
corporated in the legislation— t̂hat 
wherever a protective duty is imposed 
and protection is given to an industry. 
Government should maintain an ex
pert of that industry even though at 
the cost of the industry itself. They 
might charge a certain percentage for 
the salary and other expenses of the 
expert, but Government must maintain 
an expert. Otherwise, how will you 
know? You will have to depend upon 
factors and opinions which are not 
correct for the purpose and then again 
it does not help the industry. If you 
have a real expert who goes from fac
tory to factory of that particular in
dustry and advises them what to do 
and suggests remedies for the wrongs 
that are being done, it will help jo u  to 
put the industry on a better footing in 
less time and you will be able to re
move the protective duty even earlier 
if you spend a little and at the cost o f 
the industry by having experts. 1 may 
mention to you one case. We had 
ordered certain machineries from diff
erent countries and some of them were 
to come from Himgary. As the 
machineries were being manufactured ' 
there, we also appointed an engineer 
ip order to supervise that the 
machineries were according to the
specifications and according to our re
quirements. One of the lathes which 
was being manufactured was found at 
the moment to be not of the proper 
quality. Then a dispute aro.se as to 
whether we should take that machi
nery or* not and ultimately the matter 
was referred to the Government. The 
Government maintained an expert
and that expert decided in favour o f 
my engineer and scrapped the machi
nery so that it may not be used at all 
in Hungary itself or be sent to a
foreign country. This expert has not
only this duty, to see that the goods 
produced are of first quality, but if 
there is any dispute with regard to an 
industry, that expert goes into that 
also and advises as to what should be 
done. Therefore, I submit that the 
mere granting of protection will not be 
able to bring about the results in the 
matter of industrial development that 
we visualise. Something more has to
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be done. One of the things tiiat 1 
suggested was that the unport policy 
has to be so shaped that local manu
factures might find a market for them
selves and secondly Government 
should even at the cost of the indus
try be able to retain men in this coun
try who would render expert advice 
to the industry, concerned. It is not 
that it is not the duty of the industry. 
They also do that. They have en^- 
neers aooointed from foreign couh- 

^*tries. but an expert of that stature 
•who will have the necessary sanction 
"behind him can only be maintained 
by Government and I suggest that in 
OTder that the protected industries 
may be able to achieve results and 
may be able to stand on their own le^s 
in a short time these two things are 
.most important.

Then the third thing which I was 
going to suggest was that in the 
-matter of the constitution of these 
Tariff Commissions, it is not possible 
for the Government to have a man 
-with the knowledge of a particular in
dustry on every Tariff Commission 
They will have three men or five men 
and these five men may not niecessari- 
ly have experience about the industry 
which they are going to consider. T 
was therefore going to suggest that 
Government should have advisory 
committees attached to these Tariff 
Commissions whenever a particular in
dustry is under consideration. If for 
instance they are considering the ques
tion of the wood screw industry, they 
must have an advisory committee 
i«7hich knows somethmg about the 
-wood screw industry, so that they may 
make available to the Tariff Com
mission the benefit of their experience 
in that particular line. After all, con
ditions vary from industry to indus
try. They have their own require
ments. They have their own difficul
ties. It is sometimes very easy for 
friends to get up and say, “Why have 
you not industrialised?” or “What is 
the difficulty in Government starting 
industrial concerns?” I would say at 
once that it will solve a great problem 
if Government start even a small 
needle or pin factory and run it on a 
commercial basis It is quite another 
matter to run a Railway and have a 
surplus and then ask for an increase 
in the railway fare. That tjrpe of Gov
ernmental business is not the one we 
are contemplating. We are contem
plating at present a business run on 
commercial lines. There are the big 
textile concerns. Why do not the Gov
ernment run one or two of them, or 
one or two of the sugar factories on 
their own initiative? Then they will 
t>e able to know what it means to run

industry and be able to make it self
supporting. Perhaps my friends must 
have obtained some experience of 
having run the Sholapur Mills for 
some time. The Sholapur agents may 
be bad people. You turned them out. 
You acted wisely, but after all, what 
have you been able to achieve? The 
Sholapur Mills are, I have heard, 
more a training centre rather than a 
textile producing centre. They are 
running only one shiit. 1 supposa. o f  
course, I speak subject to correction. 
Surely, Government have very much 
better information at their command 
and they will place it before the House. 
But if the Government themselves 
take upon some industry and see 
what it means to run that industry 
and how to make a little profit out of 
it, then of course it will be different 
Then the position of even the others, 
the non-Govemmental people ^ho are 
in that industry, will be very safe 
because then Government will have 
the experience of what difficulties 
mean and how they are to be solved.
I submit therefore that these advisory 
committees will be very helpful to 
these Tariff Commissions and on the 
Tariff Commission we shall have very 
eminent men with experience and 
knowledge of accounts, knowledge of 
general economic conditions. All this 
is perfectly right, but a knowledge of 
the difficulties of the industry which 
you are tackling is also equally neces
sary, if not very much more, and for 
that purpose you cannot have on the 
Tariff Commission when an industry 
comes up a man who is an expert in 
or has experience of that particular 

'industry. I would therefore repeat 
what I have suggested, that it would 
be a very useful thing if you could 
attach to these Tariff Commissions 
temporary advisory committees com
posed of people who know the diffi
culties of that industry. These advi
sory committees will have no execu
tive function. They shall only place , 
before the Tariff Commission the 
views and the experience that they 
have with regard to that particular in
dustry.

Before I conclude, I must repeat 
what I said at the beginning, that a 
permanent Tariff Commission meets a 
very long felt want, a thing which we 
have all been crying for for a long 
time, and the Gk»vernment are to be 
congratulated on the steps they have 
taken. But I will again draw the 
attention of the hon. Minister—who I 
know is very keen on industrialisa
tion—to the fact that the mere grant 
of protective duty is not going to bring 
about the results which he and otheri 
have in mind and after a certain period



Tanff Commission Bill 25 AUGUST 1951 TaHf Commission Bill 12841283

again some friends will rise and say, 
■“What have you done for twenty 
years?” You have granted protec
tion to the sugar industry and stiU it 
cannot stand on its own legs. The 
reasons are obvious. If you have a 
census of the working of the sugar 
factories you will find how many of 
them are getting cane according to
their requirements. If you do not
take a bold step in this matter and 
see that the raw material is available 
— if gur can sell at a higher price than
what the grower is going to get by
supplying cane to the factories, why is 
he going to supply it to the factori^  
at all?—so, if you do not take a bold 
step, things will not improve. There
fore, this question of raw materials, 
this question of import policy, this 
question of expert advice and this
•question of having an advisory com
mittee attached to the Tariff Commis
sion while it is considering a particu
lar industry— all these questions m my 
opinion deserve as serious a considera
tion (if the Government sincerely are 
desirous of industrialising the country) 
as anything else^ that the present 
legislation has laid down.

Shri Hussain Imam: I regret that 
this Tariff Commission Bill that has 
been brought forward with a fanfare 
has not made any appreciable change 
in the condition of things as they were 
during the British regime; and has 
made no marked distinction between 
the old Government and the present- 
day National Government. What are 
the distinguishing features of the pre
sent Bill as against the Tariff Boards 
that used to function formerly? The 
Tariff Boards of old were also bodies 
in which membership was for a cer
tain number of years and they func
tioned in almost the same manner in 
which this Commission is going to 
function. The greatest dissatisfaction 
which I feel today is in regard to 
clauses 4 and 5 relating to qualifica
tions and disqualifications of members 
o f the Commission. Do they in any 
way differ from the practice of the 
past? Have you brought in any new 
thing which did not exist in the time 
o f the British? It is the most general 
Jcind of thing. As long as you have a 
good Government you may be certain 
that good people will come in. But— 
God forbid—if a Government which is 
not as mindful of the interests of the 
people as the present, comes in power, 
your Act will be unable to prevent the 
appointment to this Commission of 
people most unsuitable to the job. 
There is no specific provision any
where in the Bill that such and such 
people will be qualified and'such and 
such people will not be qualified. They 
are all expressed in general terms.

This is exactly what has been toe 
practice so far. The only right im
provement we have made from the 
past is about their ineligibility for ap
pointment in private industrial con
cerns. That, I admit, is an improve
ment, because we have the past ex
perience of almost every important 
member of the Tariff Board getting an 
appointment under one of the major 
industries of India— from Sir Padamji 
Ginwala right down to Dr. John 
Matthai. The membership of the 
Tariff Board was the easiest method 
of getting into the bigger industrial 
concerns. I admit that the new provi
sion has been made not to check it, 
but to canalise it. Even there the 
Government has taken over power to 
allow people to accept jobs subject to 
their approval. I was attacking the 
provision on the ground that you are 
leaving, loop-holes for jobbery and 
other kinds of things. .

I also regrei the inability of Gov
ernment to accept our amendment 
with regard to an enquiry into the 
nature of the capital which is invested 
in the industry. Our demand was 
that an enquiry should be held into 
the composition of capital of the in
dustries which ask for protection. We 
particularised foreign capital, but 
there are other instances o f which you. 
Sir, must be aware. Industries are 
started by private persons. They form 
a company—which is only a public 
company for name’s sake. Ninety per 
cent, of the shares is held by a family 
and yet it is called a public company 
and those people ask you to liace the 
burdA  on the general cons^j^er lor 
the benefit of a particular fipdily or a 
group of persons. That is not prevent
ed now. because we have avoided an 
enquiry into the capital structure of 
the industries concerned.

The greatest hindrance in the 
development of industries in India is 
the ever-changing import policy of the 
Government of India. If one can say 
anything that is most uncertain, it 
would be the import policy. What is 
today allowed to be imported freely, 
next year becomes the most difficult 
thing to get and what is most difficult 
to get today comes under the Open 
General Licence next year. Any one 
who has the interests of the industries 
of India at heart, cannot be blind to 
this fact. There are hundreds of in
dustries which are thriving today 
because of restricted imports. They 
do not enjoy any protection. Our 
general level of taxation of imports is 
about 30 per cent,, maybe now it is 
37 per cent. This is npw acting as a 
protective duty to hundreds o f cottage 
industries. But the Government lill of
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3 suHden wakps UD one day and 
changes its policy. Things which were 
being imported in small quantities are 
allowed to come as though through a 
aoodgate with the result that many of 
our industries which were flourishing 
without protection have now to c ^ e  
to you and ask for protection. ThLs 
leads to additional burden on the con
sumers.

I will give you one instance which 
I came to know only recently. ,I  refer 
to razors—not the safety razors which 
ofily the town-people and the literate 
classes, a very small percenl^e of our 
population, use— but the baroer's razor 
which is used in every village home. 
During the whole of the war period 
there was practically no import of 
these razors, with the result that  ̂ a 
large number of cottage industries 
started manufacturing razors. A  good 
pdrt of these persons were displaced 
persons. Meerut, quite near Delhi, is 
one of the centres of this industry and 
any hon. Member who is interested in . 
it could go and see it. Government 
first o f all allowed a small quantity of 
foreign razors to come in. I £ynn now 
told that they have opened the flood
gates and licences for import to the 
tune of about Rs. one crore—without 
which we were managing for the last 
ten or twelve years—have been grant
ed. This has led to the swamping o f the 
market by foreign razors. This Gov
ernment, we find, is not even a tn- 
murti: it has thirteen faces in tha 
shape of thirteen Ministers. One of 
the Ministers—the Minister in charge 
of Works. Production and S i»p ly — 
V7as pleased yesterday to state that we 
do not need to have any rock salt, 
because India has attained se lf-si^ - 
ciency in salt, not rock salt but brme. 
Those who are discriminating consum
ers are forced to pay Rs. 80 for a thing 
worth Rs. three, as v^as pointed out by 
Sardar Sochet Singh.

Here is a case where imports are 
forcing people to ask for protection. 
People who were not in need of protec- 
ti&n will now ask fov protection; in
stead of the duty being 27i  per cent, 
vou v'lU have to raise it' 1̂3 50 per cent. 
W  Biake the consumer pay n w e  
because of your senseless pohcy. The 
Tarifr Commission must have a say in 
the import policy of the Government.

I have no complaint against the Gov
ernment, as long as they take action 
in good faith. But their knowledge of 
the commercial v^orld is restricted. Of 
couiiii' you cannot expect any set of 
persons however well qualified they 
may be to be able to tell you every
thing about every industry, particular
ly in a country like ours with S5 
crores of people. Well, what is the 
position today? We have only this

satisfaction, that the Government has- 
the best of intentions but blund
ers. But who pays the cost? Mostly^ 
the smaller industries or the share
holders of the big inSustries. The 
managing agents always get their lion’s 
share and they have been further 
saved by the new Bill that has been 
brought forward by Government. But 
the shareholder has nowhere to go. 
T^e general consumer Who forms the 
bulk of the country has no say in the 
matter. And we. the representatives 
of the people, are denied the right to 
sit in judgment on the actions of the 
Government. Yesterday we had a 
great deal of discussion on the subject 
whether the reference to Parliament of 
all its actions must be compulsory on 
the Government or not. The Gk»vern- 
ment would not accept that position 
and our hon. colleagues also gave an 
easy sailing to the Ck»vernment and 
allowed it to do things by executive 
power except in regard to increase of 
customs duty. When a protective duty 
is brought forward^ only then the
increase in duty is to be the function 
of Parliament to consider. May I just 
point out to the hon. Minister ar large 
number oi eases in which papers were 
xaid on.the table of the House but for 
the last two sessions—almost a year—  
this House has not been given an
opportunity to discuss them? Let me 
begin with the "Colombo Conference. 
The papers in respect of this were laid 
on the table of the House, but the Gov
ernment has not been able to give time 
for its discussion by the House. W e 
had a Sterling settlement with the Bri
tish Government. The papers were 
laid on the table of the House, but no 
discussion was initiated and we could 
not get time. And so on and so forth. 
There are a hundreds of instances of 
the things that are laid on the table of 
the House and never discussed. I do 
not want that this House, this 
sovereign House, shoyld be dependent 
on the pleasure of the Government to 
give it a chance or not, to discuss 
those matters, Xf it is a democracy^ 
the representatives of the people have 
the inherent right of sitting "in judg- 
menl on all actions of the Government.

Here again we find that this Bill, 
even as amended, sadly lacks that pro
vision. With the exception of Vv'hat 
was provided in the former Act. where
by certain measures under the Tariff 
Act will be placed before the House 
and discussed and sanctioned, no new 
provision has been made. It has not 
been made compulsory that all actions 
of the G o v e r n m e n t e v e n  other than 
fiscal — will have to come to this House 
for discussion and sanction.

I do not wish to prolong the discus
sion. I will conclude now by saying 
that we are at the parting of the ways.



U the House is not vigilant and watch- ? . • i •
ful, slowly but surely we will be 4-3^
making way for dictatorship to come , . ir -
in no time. (a m e n d m e n t )  v iO o A * !

The Minister of State for Parlia 
mentary Affairs (Shri Satya Narayan 
Sinha): Sir, the question may now be 
put

Mr. Deputy-Speaker: The question is:
“That the question be now put” .

The motion was adopted.
Shri Kamath: No reply from the

Minister?
Mr. Deputy-Speaker: Nothipg to re

ply. I have done equal justice to all 
Members. The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
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(Amendment) Bill

BENARES HINDU UNIVERSITY 
(A M E N D M ^T ) BILL ANP 

ALIGARH MiJSLIM UNIVERSITY 
(AMENDMENT) BILL

Mr. Deputy-Speaker: The House will 
now proceed with the consideration of 
the Benares and Aligarh Universities 
(Amendment) Bills. Before the hon. 
Minister makes a motion I may make 
one suggestion. I find that both these 
Bills relate to two Universities which 
are directly under the administration 
of the Centre. The provisions are 
more or less of the same nature, as 
also the amendments that are sought 
to be made. Therefore I consider that, 
as on a previous occasion when too 
same Select Committee was appointed 
to go into two Bills of like nature, a 
single Select Committee may be ap
pointed now also. I find that is being 
done. Also, the motion may be made 

' with regard to both and I will' allow 
discussion in regard to both together. 
The points are similar. Therefore, 
there may be one discussion on both 
these Bills, that is, on the motion for 
their reference to Select Committee. 
That will save much of the time and 

 ̂we will also avoid repetition.

( B e l i a m  f f i n d u  U n iv e r s it y  

^  A m e n d m e n t *  B ’U)

, 246 P. S. D.

(d is c u s s io n )  ^^^^5 j l  J J J 
^  ^

J j  ^

(A m e n d m e n t  B i l l )

(o r ig in a l  B i l l )  ^
(a m e n ^ )

L

^  VyS S i^ l

(w o r d )  5,5

^  J i  ^  ^

(L ib r a r y )  ^ ^
(a c t )  Js-<el ^

^  y  ^  ^

iJ j

 ̂ A  ^

^  ij ( c ir c u la t e )

.  ^  U4m. la- W  (►iV ^

[Khwaja Inait Ullah (Bihar): Sir, I 
am afraid we cannot hold a p rop ^  
discussion on the B enges Hmdu Uni
versity (Amendment) Bill, whK?h h p  
been brought before the House, with
out having the original Act before us. 
I therefore submit that when any 
amending bill is moved for considera
tion, it should be accompanied by the 
original Act which is sought to be 
amended. Not doing so w o i^  mean 
that we are moving an amendment m 
the House but do not place before it ’ 
the bill, which is sought to be amend
ed. Maybe the Act is lying m  toe  
Library; but if the Act is lying in ihe  
Library, let the amendment ^  be 
kept there so that all of us might read 
it there. Unless and until the com
plete original Act, which is proposed
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[Khwaja InaU UUah] . 
to be amended, is circulated how can 

jan amendment be made thereto?]
T«r. Deputy-Speaker: I have heard

the hon. Member, The hon. Member 
might kindly look into all the pages 
that are there in the Bill. At the ins
tance of the Speaker, for some time 
past the relevant portions of the origi
nal Acts which are sought to be amend
ed are given in the Bills. Those ex- 
?tracts are given on page 9 as annexure 
I f  the hon. Member wants to compare 
and have a comprehensive view he 
can always look into the original Act 
itself which is available in the Library. 
As regards copies of the Bill, these 
have been circulated to all hon. Mem- 

vbers and they are with them. I do 
uasrt know what more the hon. Member 
wants. •

Khwaja InaU UUah; We^ want to 
have the original Act which is going to 
be amended by this Bill.

TWr. Deputy-Speaker: It is an amend
ing Bill. The . relevant provisions of 
the Act which are sought to be amend
ed  are given on page 9 of the Bill as 
^nnexure. The original sections of the 
.Act are there. If over and above 
those sections which are sought to be 
;amended, the hon. Member wants to 
look  into any further sections, it is 
open to him to take them from the 
Library, They cannot be circulated to 
all Members.

^  J i  ^  £S

£  l t ) ^  ^  ^

l/  ^
^ S e le c t

£ Committee) 
M 0 I r  ^  #5^ £  4S*̂ toJb 

(report) «,

• j' ^  t /  )W> (list) 1&-J ^  

ydA  - J - L

{Amendment) Bill

lajiSk.

-  ’  i j i

-  A i l  -

- i  “ /

[The Minister of Education (Maulana 
Azad): I beg to move;

“That the Bill further to amend 
the Bsnares Hindu University Act, 
1915, be referred to a Select Com
mittee consisting of Shri Jaipal 
Singh, Prof. K. T. Shah, Shri 
Shankarrao Deo, Shrimati G. 
Durgabai, Dr. Bakhshi Tek Chand, 
Pandit Hirday Nath Kunzru, 
Pandit Govind Malaviya, Dr. R.
U. Singh, Dr, Zakir Husain, Dr, 
Syama Prasad Mookerjee, Syed 
Mohammad Ahmad Kazmi, Syed 
Nausherali, Shri Mohammad 
Hifzur Rahman, Rev. J. D’Souza, 
Dr. P. S. Deshmukh, Shri M. A. 
Ayyangar, Shri B. Das, Shri R. K, 
Sidhva, Seth Govind Das, Dr. 
Mono Mohon Das, and the Mover, 
with instructions to report by the 
3rd September, 1951.” ]
Shri B. Das (Orissa): May I point 

out that I will be away to Calcutta 
tomorrow and will not be able to take 
part in the discussions of the Select 
Committee? *

Mr. Deputy-Speaker: The hon. Mem
ber submits that he is unable to be 
here for a week. Therefore.his name 
may be omitted.

»} > V

fU f  y  J

i -  u*j -  If 2 - ^  V )  a H '

£
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( B i l l )  J <  |_yjJ n tS ^
» '  ^  £  ^yle ^  LSJt

y  ' o * ^  A'  ̂ H ^

^  ^ 3 ^ -I~(J! lJJIJI
^  I-Jyl t ;

■ >'-^> >i IJJ'V

)jl i  ^  w=-̂  ks-Jj

) M -  i  «iJ

^  x; w t ^  v i j ,  4 ^  ^  ^

v - >  -  «di.>

e ’ » -  y  ^  f v£.,rt,

-  j . e ^  v i ^

JMaulana Azad: Very well Tf 

toduded ta •’ «

motion would be

should be referred to the S e l^ i

v i e T t M ^  ifn o '^ n e e X
ing separate Select Committeef^

s i l e r K f e ^ ‘ B^STTinreV^a?e“ '^ , X  

S S f r " » -  W h a t * a t
^o?1?e ^t“ ‘

& n X “ r o r l ‘ , s ° ^ a ^ ? k e 1we receive the report of the Select
? W r d i r u i * ' i t V « ^ ^  -

M iste r  5 ^ n » =  the’ ^m
Unlvarlii?J“T ^  i^ n  MuslimUniversity Act, 1920, be referred to
a fo S m ^ t o n

■ J f  lW**** ^  i U>y.

^ ' ) ^ ..
, ^ 1  V ‘

JS J f ^ £

J $  L  U5)4*-
rMaulana Azad: Yes. Sir, botli the 

Bills—  the Banaras Hindu University 
Bill and the Aligarh Muslim Univer
sity Bill—^may be referred to the same 
Select Committee, the members of 
which I have named just now.]

Shri Sondhi: (Punjab); I would sug
gest Shri Deshbandhu Gupta in place 
of Shri B. Das.

^  : j|3? i;n ^  ,

-  ^
[Maulana Azad: Good, I accept i t ]  
Mr, Depaty-SHilker: Motions moved;

-(i)“That the BiU further to 
amend the Benares Hindu Uni
versity Act, 1915, be referred to a 
Select Committee consisting of 
Shri Jaipal Singh, Prof. K. T. 
Shah, Shri Shankarrao Deo, Shri- 
mati G. Durgabai, Dr. Bakhshi Tek 
Chand, Pandit Hirday Nath 
Kunzru, Pandit Govind Malaviya, 
Dr. R. U. Singh, Dr. Zakir Husain, 
Dr. Syama Prasad Mookerjee, 
Syed Mohammad Ahmad -Kazmi, 
Syed N a usher all, Shri Mohammad 
Hifzur Rahman, Rev. J. D’Souza, 
Dr. P. S. Deshmukh, Shri M. A. 
Ayyangar, Shri R. K. Sidhva, Seth 
Govind Das, Dr. Mono Mohon 
Das, Shri Deshbandhu Gupta and 
the Mover, with instructions to 
report by the 3rd September 195 L”

(ii) “That the Bill further to 
amend the AUgarh Muslim Uni
versity Act, 1920, be referred to a 
Select Committee consisting of 
Shri Jaipal Singh, Prof. K. T. 
Shah, Shri Shankarrao Deo, 
Shrimati G. Durgabai, Dr. Bakh
shi Tek Chand, Pandit Hirday 
Nath Kunzru, Pandit Govind 
Malaviya, Dr. R. U. Singh, Dr. 
Zakir Husain, Dr. Syama Prasad 
Mookerjee, Syed Mohammad 
Ahmad Kazmi, Syed Nausherali, 
Shri Mohammac! Hifzur Rahman, 
Rev. J. D*Souza, Dr. P. S. Desh
mukh, Shri M. A. Ayyangar, 
Shri R. K. Sidhva, Seth Govind 
Das, Dr. Mono Mohon Das, Shii 
Deshbandhu Gupta and the 
Mover, with instructions to re
port by the 3rd September 1951.”
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^  ’- '  

>3U*~ If
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(Amendment) Bill

J5I3 If - j*t. ^

>S» >4^ t « *  U‘ * t '

t /  C)' )5̂  cS»^>

-  L>*^ V - “  ^

i . jL *  iS ^  ^ }  L^ ’

i ;  u»*£-)»*j> i » i  v ->
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t>4* ( . y ^  >i ■ X

* v ~ “  >>
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^  ' t j
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»* L>*V (J*^
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^  eft- O ** 1̂ *  i-s“
^  - ^ JU:| J-!f
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^  (Constitution)
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- <i uW'V
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^1 iS ^  W'-*>* i  un** t>*^

^Constitutional)
^ ■ »  o^t*

^ ^ 1 , )  3  K ^ 1  V

«-*>>=■ eJ*<' - (Revoliition)
V t  -  ij»*  i> * f'
lSJI i  c-jW £  ^

,(Ex-President)
■- t>** ^  <!-■*

U j ^  -  3J|j

(tragedy) i-S<l ^

LJ*** »>

V '  u s«  ti* <j^) i .  

J A * - ^  O * ^  -

i^ ’ « j ^  U»*

h J ^  J  "(■-*?=• ■ CJ>- 

,S.^C*i- j ) *  U /  Afr-f 1 ^

(English translation of the atxJve 
speech)

Shri Hussain Imam (Bihar): 1 have 
some objections on principle with re
gard to these Bills and so I have 
taken courage to express my views 
before yoi .̂

So far as these Universities are 
concerned they were free to a great 
extent during the days of the British 
rule, and were in a position to decide 
about t’neir own affairs ifl their own 
way. They had very little connection 
with the Government of India; in a 
way the Central Government had no 
authority to interfere in their internal 
matters. But now the independence 
of these institutions is being curtailed 
by the introduction of these Bills. All 
their affairs would now come up before 
you i.e., before the Government of 
India; not only that but many of their 
internal matters too would be decided 
by the Government of India them
selves. I am one of those persons
who believe that these institutions 
should not be deprived of their free
dom. I believe that these institu
tions should enjoy more and more of 
freedom now with the attainment of 

, freedom by the country. In other 
words, if they were independent to 
some extent previously they should 
be more so in future. I do not believe 
in centralization. I do not believe
that everything should be placed
before the Government and that 
everything should run with their per
mission.

The position at this time is that we 
have other Universities of the world 
before us to serve as models to us, 
especially those of Britain, where all 
Universities are independent. They 
have very little connection with the 
Government there. The Government 
have no authority to interfere in their

(Amendment) Bill



Maiilana Azad: Would have no other 
alternative but to accept it .^ ^

Sfari Hnssain Imam: I do not mean 
that, but what I was submitting was 
that you would not have sufficient time 
to read the whole flJe. As a matter of 
fact I have full confidence in you. But 
at the same time I realize how busy 
you are. What I have submitted is 
that the time has now come when we 
should decide whether these institu
tions should be kept independent or de
pendent. You know there are several 
universities in the country. Among 
them all the provincial universities are 
under the Provincial Governments, We 
have only three universities under our 
control and they are Delhi, Aligarh 
and Benares. Apart from these three 
universities all other universities are 
under the Provincial Governments. 
There are five universities in Uttar 
Pradesh viz., these two and the three 
that are under the Uttar Pradesh Gov
ernment. Anything that is to be done 
with regard to the other three univer
sities is done by the Provincial Gov
ernment.
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internal matters. I object, on princi
ple, to the restrictions that have been 
imposed upon us after the attainment 
of Independence. There are *inany 
such things in it to which everybody 
would agree. One of the things, for - 
Instance, is that the gates of these uni
versities should be open to all. No
body can have any grudge against this 
provision. It is really improper that 
there should be any such university in 
a secular State where persons of other 

’ religions and communities can have no 
accessF Similarly there are many 
other things with which I am in com
plete agreement. But so far as -̂ the 
quetsion of Government interference is 
concerned, I have many objections to 
it. Sir, you would excuse me if I say 
that the Central Government is a vast 
organisation in itself. In particular it 
is believed that wherever there is any 
reference to the President it means 
that the matter would go into such 
hands which would have enough 
powers to deal with it. There is noth
ing like “ the Governor-General in his 
discretion”  now existing in our Consti
tution. Now call it the President or 
the Central Government, they are one 
and the same thing. The President 
and the Central Government are one 
and the same thing. There is no diff
erence between the two.

The powers that would be delegated 
to the President would be used in this 
manner, T l^y would be used through 
our hon. Minister of Education. I 
think nobody is unaware of the very 
heavy work that remains* lying with 
the hon. Minister of Education.

Yah dil o khaile arzu dil ha kih 
mudda'a niham?

Tan havia daph dagh shud paynba 
kuja kuja nihami

(My poor lone heart is besieged by 
hordes of desires; which of them shall 
I pursue? All my body is full of sores; 
to which of them shall I apply a dress
ing?)

Under these circumstances, it Is 
very difficult to expect that he would 
be in a position to give his personal 
attention to each and everything that 
comes before him. As a matter of fact, 
all the things would first go to an 
Assistant and after that they would 
reach Maulana Saheb through the 
Superintendent, the Assistant Secre
tary, the Deputy Secretary and the 
Secretary. It would be a bulky file 
before it would reach Maulana Saheb 
and after that he wpuld have no other 
alternative but to..................  ’

The question is that we should look 
to the distinguishing features of these 
two universities. They were free ins
titutions and this was their distin
guishing feature. But what is their 
position today? Would it be proper 
for the Government, which is establish
ed after the attainment of freedom and 
which itself is the champion of free
dom. to deprive these institutions of 
their independence? I have not to re
fer to any particular institution 
because this Bill is to go to the Select 
Committee first. I am 'only submitting 
this much that, if possible, the powers 
should be left m the hands of these 
very institutions. Toviay. Sir, the posi
tion is that even our rights in regard 
to local self-governm5nt*have been cur
tailed to a great extent; that is to say, 
the very first stepping stones to in
dependence are being smashed. Now 
there are onl * these three glimmering 
lights left viz, Aligarh, Benares and 
Delhi. If they too are.deprived of 
their independence, darkness'' would 
prevail all around. So I most earnest
ly appeal to the members of the Select 
Committee to see how far it is possible 
to keep these'institutions aloof from 
political influences. I believe that poli
tics is a necessary evil, but I am not 
very fond of it, I believe it is at 
times necessary and so we have to en
graft it. From this view point it is 
good it there is least political interfer
ence. These are places with an acade
mic atmosphere. The atmosphere 
there should be purely academic and 
cultural. Permitting politics an access 
into them would prove harmful. When
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you delegate these powers to the Gov
ernment you are thereby letting in 
politics. You open the gates, rather 
you open the flood gates, so that the 
work may go on with the help of poli
tics alone. To some extent the same 
heated controversy is going on in 
Bihar as well. There the question of 
residential and non-residential univer
sities has arisen. Both- the Benares 
and the Aligarh Universities are 
residential imiversities. The students 
who passed from these universities, did 
not confine their activities to studies 
alone. They used to take interest in 
its affairs also through out their life 
jind used to consider it as their Alma 
Mater in the real sense of the word. 
When there are registered graduates 
and teachers who are able, active, edu
cated and reliable, why should the 
Government*interfere in their working. 
For children, Sir, it is necessary to 
have guardians. But. for God’s sake, 
let the people of India begin to think 
— it is high time they started thinking 
— that they have attained majority and 
are no longer minors. If even univer
sities will have no confidence in them
selves— a feeling of self-reliance— what 
institution is there which will have 
this-privilege? We are told that our 
electorate is ignorant, imeducated. and 
not familiar with the complexities of 
politics and as such its powers may be 
curtailed. But what better institutions 
can you have than the universities 
whose every member would be free 
from all these disabilities?

Well, at the same time, I may sub
mit that I have heard that cliques 
have been formed in some of the uni
versities. It would be wrong to clMe

- our eyes to reality when we are going 
to decide matters- affecting the coun-

- try. But the remedy does not lie in 
curtailing their ’powers as you are 
doing. The real remedy lies m in
creasing the number of graduates. This 
means that power should remain in the 
hands o f those persons who are not 
personally benefited by internal 
matters, and who have no personal 
advantage from these _ universities. 
Their opinions would be impartial ana 
they would certainly suggest measures 
which would prove helpful to the pro
gress of the institution. So far as 
cliques are concerned I fully agree 
with you that they should be put an 
end to. But they cannot be put to an 
end by nominating Government nomi
nees but by increasing the number of 
the graduates. It is good to increase 
their number instead of appointmg 
guardians for so called minors. S iot- 
cient time has passed and we want the 
Central Government to allow us to o t- 
joy  at least as much liberty as the Bri

tishers allowed us. How sad it is that 
you are snatching away even the 
limited liberty that the Britishers had 
given us.

Shri M. P. Mishra (Bihar): Then 
send in an application to Mr. Attlee.

Shri Hussain Imam: If you want that 
you should read the speech of Acharya 
Kripalani wherein he has stated that if 
you do not allow the country to use 
constitutional methods that would 
mean ‘revolution’ . I do not want to 
give an answer on my own behalf. The 
Ex-president of the Congress has al
ready replied to you.

Sir, I was submitting that it would 
be a tragedy to curb even the limited 
powers that the Britishers gave to 
us. While I agree with several provi
sions of the 3 i l l ,  I hope the Select 
Committee would reconsider those fun
damental principles on which I do not 
agree with them.

4:  ̂ ^

J
^  |#UI ^

^  (A m e n d in g  B i l l )

^

i .  V ?  “ ^  \ j ^

^  If) -  4  » )  H

sS ^ ^  (A u 'o .io m o 'd s  bodies)
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Shri Hnssain Imam: There is m ore 

suppression of sell-governing institu
tions *in the Provinces.

^  L)^

^

vs^)<a- ^  i  1 ^ .  f*

Shri Hossain Imam: There is m ore 
curtailment of liberty now.

yi A—(Basic Principle)
L»*f ■ - i  i

^  U>J

«) -  ^  cr*") i > 

-  i  U»*»J f*  -  «i-

i - i i l

- ^  (foreign power)
- i  ijA '*  f »  i  J  )5*

,jl ^  ^  ^  ^4^

^  j:).

■ ^  J H  ^ c>*'*

WIf <I<WKI1W R i f :  ^  « #
ja r r t  ?

j } »  ^ ,U *  J !

1*1) cJjj^ ,jt

t j- l  «4 W  L?*^ uS^

-  ^  J ;»

L>*V o ’ t,**** t-rf L f^  ' y

Ujbla. Ui!^ -  U A . l«ai—.

^  .it]? 1̂  isJ, iS

ur’’ L>*f' (:)•

lT  ̂ JH  [J  ^  O*^  ■ ^
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ti sS ^  Vi-t< i-
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J i «  ^  «>-.,.> lJ j5 < ^ jU .4 C <

u * '  Urt"* •

^  ts>>J5' fj» v l  - <i i3>»
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>̂1 41 tS J t i i y
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*< '^ r *  ^

uJ«' » '  l)*«^ ~

)j^ ^  i , ^  ' ^ 3  * >’ * ^
a * ^  &■ ^  <-f^'

fU l

rt «f3»j i  J ; -Sf 
«=»i i !  (j*! a**“

-  <s

J j f !  i*-5j or* ■•

JJ ij*t '")*>^

- ^  tIsV l)U* i  ,_sS**J ■'
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J<  ))*
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o*'" »' i i  L7*t- > V
-J_yi. ^  ,5

{English translation of the above
speech)

^hri T. Husain (Bihar): Sir, I have 
carefully listened to the speech of my 
able friend Shri Hussain Imam and
now rise to oppose it..........

Shri Hussain Imam: That has been
yqj.ir old habit. ^

Shri T. Husain: . . . .a n d  to support 
the motion that this amen^ling Bill 
be sent tq the Select Committee. In 
my opinion, the major portion of the 
speech of my able friend has no rele
vance. whatsoever, to this particular 
Bill, this amending Bill. The only 
point which he has emphasised is that 
when the Indians have attained their 
independence, why should they 
snatch the liberty of those autonom
ous bodies which were allowed to en- 
loy their independence by the 
Britishers. This is the, basic principle 
on which he has argued. Sir. in this 
connection, I have to submit that 
there is a vast difference between 
these two cases. We Indians attained 
that freedom after flghthig a foreign 
power. After getting our freedom we 
established our own State; in other 
words the Government that we estab
lished was of the people. In this way
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they can have this facility from ttie- 
xmiversity, but no compiision would 
be allowed in this connection.

there is a vast difference between tiie 
Government that we have at this time^ 

.and the Government that functioned 
at that time.

Babu Ramnarayan Singh (Bihar): 
But -where is that difference?

Shri T. Husain: If our able and res
pected friend Babu Ramanarayan 
Singh does not understand the differ
ence ill his old age, I do not know 
how to make him understand. I beg 
to subn^it that we have become free 
how. But he does not understand 
this freedom. I have also heard his 
speeches in the House in which he 
expressed his ooinion .that the Gov
ernment was inefficient. I do not 
think there is anjrthing wron§ with 
the Government; it is rather the 

. sense of discretion of my respected
* friend that has gone wrong.

Shri Hussain Imam: There is more 
suppression of self-governing institu
tions in the provinces.

Shri T. Husain: In my opinion it
would be wrong to think so. W e 
have taken over the administration 
of a certain state because the Govern
ment there did not run smoothly. Ours 
is the Central Grovernment. It is 
their duty to run it smoothly. So we 
took over the administration of Punjab.

Shri Hussain Imam: " There is more 
curtailment of liberty now.

Shri T. Husain: There is a vast diff
erence. If we at all curtail the liberty 
of the people after the attainment of 
independence it is not in the manner 
in which the Britishers used to do. 
They did not belong to this country 
but were aliens or foreigners. On the 
other hand, all of us here are one. If 

. you look into this Bill you will not find 
even a single word in it to the effect 
that we are curtailing the liberty of 
the Benares Hindu University or the 
Aligarh Muslim University. The Uni
versity Commission had made certain 
recommendations and this Bill has 
been prepared in conformity with 
those recommendations. There are 
two specific provisions in it. One is 
that if a student would not like to take 
religious teachings" he would not be 
compelled to receive it. As agala*?t 
this if we send a student to a school,

> your university, whether it may be 
Hindu or Muslim, compels him to re
ceive his education in a particular reli
gion. We do not want that he should 
be given any religious education 
against his wishes. If he to be 
given any religious education it may 

. be im p lie d  to him at his home. Tlie 
first thliog which is most important is 
that if the parents of a child wish to 
give any religiious education to him»

The second thing which should not 
be there is this. For instance, take' the 
case of the Aligarh Muslim University.
It has laid down that there would be 
no Hindu or non-Muslim on the final 
body of the University court viz.. the 
Syndicate, notwithstanding the number 
Oi the Hindu students and teachers 
there. Similar is the case with the 
Benares Hindu University.  ̂There is 
not a single non-Hindu or a Muslim on 
its court. The condition of the 
teachers and the students is almost 
the same as it is in the Aligarh Mus
lim University. I had to state only 
these two things. Nor is there any 
occasion for a long speech. Let this 
Bill go to the Select Committee, and 
after it comes back to thf House Mr. 
Hussain Imam can have a^iebate on it; 
it would be unfair to say Ihuch before 
that.

Shri Hussain Imam: The necessity of 
speaking at this stage was this that 
our viewpoint might remain before the- 
Select Committee.

Shri T. Husain: The Select Com
, mittee will return this B ilf after care

ful consideration. As it is being re
ferred to the Select Committee I have 
no intention to speak any more. With 
these words Sir, I finish my speech.

Shrimati Jayashri (Bombay): I con
gratulate the Government on bringing 
forward these two Bills. By their 
Visva Bharati Bill the Government 
honoured the memory of the great poet 
Rabindranath Tagore. Similarly by 
these two Bills we are paying our tri
bute to the memory of two great per- • 
sons. By the Benares Hindu Univer
sity (Amendment) Bill we pay our 
tribute to the sacred memory of Pandit 
Malaviya. He was a great exponent of 
our Indian culture and we hope that by 
giving stability to this University we 
will be able to maintain Indian sams- 
kriti. Similarly by passing the Aligarh 
Muslim University (Amendment) Bill 
we will be able to kive permanent basis 
to Muslim culture and pay our 
homage to the memory of Sir Sayed 
Ahmed.

I would like to draw the attention of 
the hon. Minister to one point and that 
IS the practice of allowing students ta 
appear at the examinations in these 
universities as private students. This 
will help women who are not generally 
able to attend colleges and other insti
tutions regularly. This practice will 
give an opportunity to women to conti
nue their studies as well as their 
household work. This provision is: 
there in the Bombay Uî ver t̂T^—̂ &e* 
NathubW XTniversî  or ^  ICarve
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[Shrimati Jayashri]
University as is it called—and I think 
such a provision should be there in the 
Statute of these two Universities also.
I take this opportunity to point this out 
to the hon. Minister so that women 
may be helped to continue their educa
tion.

sft ^
gft ^  snfr

I , ^  ^  ^  ^
^  ^  ^  t  ^
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^  11
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^ ^  % ^<iH ^  ^̂ rflTPT f+^1 ^PT ^
^  ^  ^nmr,
#  ^ f^ P w ^ n rf =̂t|^
^T^ TO# ^  i^xriT*r fvTT » r r w  i 
3T«TT t  ^  ^ T R T ^ JT ^

m  ^  I ^  ^
inr^^ % fk^mrf | a^R t
t% ^  3TT»f 1T¥^ ^  «< W ?ft

^xf ^  T̂ ^̂ nrnr ^  
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T̂FTT #  5Rnr ^  ^  ^  ^

T̂RTT «?T I

^  % ^rnr ^  ^  ^
g I

(English translation of the above 
speech)

Shri S. N. Das (Bihar): Sir, the main 
purpose of the two Bills just m o v ^  in 
the Parliament is to change the provi
sions that sustain the existence o f com
munal sentiments and communal edu
cation in both these Universities. I am 
sure the Government have taken a 
right step by bringing these Bills. With 
that, however, I want to add that it 
would have been in the fitness of 
things if all the suggestions made by 
the University Commission in the con
text of the changed circumstances in 
the country were incorporated in these 
Bills which should then have 
been presented to us. 1 also 
think that the Government has 
not given full consideration 
to the problem by taking stock of the 
public opinion which is expressed 
Hirough news-papers from time to 
time. Or, even if they have given some 
thought, they have not attempted to in
corporate all the recommendations of 
the University Commission in the body 
o f these Bills. So far as the objects of 
these Bills go, they only indicate that 
the Government do not wish to proceed 
in this connection at the present junc
ture. The first thing that I want to 
submit to the House is that in the p i«- 
sent circumstances in the country 
there is no need of institutions whose 
names do not justify their work. As 
is apparent from these BiUs, no discri
mination would now be made on 
grounds of caste, creed or religion in 
the matter of administration and edu
cation in the two Universities. Pre
viously, that was not so. Then such 
discrimination existed there; but the 
Bills before us show that no discrimi
nation would be observed in these Uni
versities now. They also lay down 
that religious instruction would not be 
made obligatory on the students of 
these Universities. It would be given 
only to those who wish to receive it. 
Under these circumstances, I see no

point in retaining the names of these 
institutions as the Hindu University  ̂
and the Muslim University. If the . 
plea is put forth that Hindus collected /  
funds for tl»e establishing o f the Hindus 
University and Muslims for that of tb/e 
Muslim University and so these nam/e» 
should remain, I would say that now  
it is only past history, of a time wlien 
the Britishers ruled the country and 
the system of education was such that 
the Indian culture hardly found a 
place there and under the influence o f  
the English education the i^ople got 
inclined towards other religions. A t 
such a time, our leaders would have 
felt the necessity of such institutions 
in order to keep alive the religious 
faith and sentiment. I have great 
esteem for Mahamana Malaviyaji and 
for the founder of the Muslim Univer
sity, Sir Syed Ahmad Khan. But now^ 
in the year 1951, there is no need in; 
India of institutions whose names are 
allied with the words Hindu and Mus
lim. Therefore, I would plead witb 
the Government and the members o l 
the Select Committee that there is nc> 
justification for continuance of these 
titles. Where is the use of retaining a. 
thing that has lost its worth? By re
fraining from having such names we 
shall also be keeping out of delusion 
the world at large as well as the 
students receiving education there* 
When persons belonging to any creed, 
caste or religion can get education itt 

, the Hindu University what is the pur
pose in giving it a communal nameT 
The question will pose itself before 
students of free India who wiU receive* 
education there as to why the institu
tion was given the name of Hindu: 
University when persons of all faiths 
received education there. And if a  
student were to ask his Professor or 
the Vice-Chancellor why the title 
Hindu existed when all could receive, 
education there, they would not be 
able to give any answer. Similarly, it 
a student o f the ^ igarh  University, 
who is not under any illusion and who* 
has a clear mind, were to put that 
question to his Professor, I think the 
Professor or the Vice-Chancellor would 
not be able to give a satisfactory reply 
to that question. It would indeed be a 
sorry circumstance if our students are 
allowed to be influenced by something 
which is not required in India any 
more. So the first point J wanted to 
make is that the names of these Uni
versities should be changed. Their 
names should either be after their 
founders or they should simply be the 
Aligarh and the Ban^ras University. 
The coming generation of the country 
would thus remain under no illusion. 
In educational institutions there is nO' 
place for communal sentiments that are
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born of names. Religious education 
has its proper place in private homes 
and families. In India there has* 
always been the observance of religious 
principles. But it is not proper to flU 
their minds with such feelings in edu
cational institutions for it is likely to 
create narrowness in their viewpoint. 
We must set matters in such a way 
toat such feelings may not be imported 
into the minds of the students of our 
country.

It has been prescribed that if the 
^ d u  students of the Hindu Univer
sity wish to receive religious instruc
tion in the Hindu religion and the 
Muslim students of the Muslim Univer
sity in Muslim religion, arrangements 
would be made for giving such educa
tion. For that I would ask If these 
thmgs are going to be done according 
to the wishes of the students, then, if 
the students of other religions study
ing at th« Banaras University or at 
any other University, want to be given 
instruction in their respective reli^ons, 
why should not the Government see to 
it that the University makes arrange
ments for the same when it gets a 
grant from the Government? I think, 
^erefore. that the subject of giving 
mstruction in religion is a matter the 
import of which many of us do not 
real^e. Religion has been a thing 
sublime in India as also in other 
countries. High principles are found 
m all religions. There is no religion 
m the world that does not have high 
ideals. ^In spite of that, however, we 

in the ^ story  o f India, and in the 
history of the world, what massacres 
have taken place in the name of reli
gion. I am proud to say there happen
ed no such thing in the name of reli
gion in India till after independence 
when men slaughtered their fellow- 

in the name of religion. It is also 
difficult to know the purpose of reli
gious education. Go to a Pundit and 
he would say one thln^; go to a 
Maulvi, he would say something else; 
go to the leaders of the country and 
^ y  would tell you a third thing. 
Why shouW we, then, land ourselves 
in this mud^e? Not children, but boys 
o f ripe minds, boys whose minds have 
matured in receiving education in 
Mhools. come to the Universities. 
T^ey have no need of religious instruc
tion. Or. if arrangements must be 
made for religious education hi the 
Universities, then the instruction 
should be given in the history of reli
gion, m the history of religious insti
tutions, in the comparative study of 
religious philosophy.* What is the 
ne^ssity of making arrangements for 
religious instruct ionl̂  Religious educa
tion IS imparted in the home, in the 
society and at other places. With

whatever little knowledge I have of the- 
Universities, I can say that it is a delu
sion to think that the students coming 
out of the Hindu University have any 
more grasp of the Hindu religion or- 
that the students coming out of the 
Muslim University have any more 
imderstanding of the Muslim re g io n . 
So in enacting a law for the Universi
ties we must keep in mind that no« 
such thing is incorporated therein. 
There should instead be the inclusion 
of instruction in the comparative study 
of the principles of various religions, . 
in the comparative study of religious 
history in all the Universities. There- 
may be a difference of degree. The 
Hindu University would probably 
maintain a special library containing 
literature on Hindu religion, and. 
would probably make special arrange
ments for that kind of study. In the 
same way, the Muslim University 
would probably make arrangements for^ 
the study of the principles of Muslim, 
religion. But to distinguish them by 
name and to recognize them as m a ii^  
giving instruction in Hindu or Muslim^ 
religion is not proper. Therefore my 
second point is that the provision fo r  
religious education should better be- 
removed, and the education in the 
Aligarh and Banaras Universities 
should be on the lines of other Univer— 
sities.

Our able friend Shri HusSi^ Imam: 
said that the Government ‘Hianted to 
interfere with the rights o f Univer
sity, that it was not becoming for the- 
Government, after we have achieved 
independence, to make arrangements 
by which they usurp the rights of some 
institutions. In principle, I think that̂  ̂
the Government should exercise no> 
power over educational institutions.. 
The Government runs on a tradition;, 
it has a particular way. In India the 
matter of education has never been 
under Government control since olden 
times. The reformers and the well- 
wishers of the country set up their 
own institutions and established Guru- 
kulas and the Acharyas of these Guru- 
kuls carried on the work under Kula- 
patis (chancellors). No doubt, grants; 
were received from the Gk>vernment 
but it had no administrative hold over 
them. If that is possible now, I would 
welcome it. But the functions of Gov
ernment are on the increase these 
day^. Formerly, the work of the Gov
ernment was to wage wars and protect 
the people. The Government of today 
interferes in matters of food and drink 
and other small affairs. Under these 
circumstances, we should not expect 
them to bear all the expenditure with
out exercising any control. In the 
social set-up of today it is not possible 
to exclude educational institutions

(Amendment) Bill and 1324
Aligarh Muslim Universit'if-

{Amendment) BiU
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from  exercise of Governmental control 
iio  the money spent from Government 
treasury warrants that Grovemment 
should extend proper control over 
them. It is possible that a Govern
ment may not use its power to exer
cise control in a right manner. But 
this is an evil from which there Is no 
escape. Therefore, Government con
trol is necessary In the present times. 
Just now my friend said that the in
dependence we had in this matter 
under the British rule is being finished 
now. I also lived in their time. If 
they did not use direct control, they 
exercised indirect influence. So a com
parison is not proi>er.

There is still to be found a differ- 
, -«nce in the method of appointment of 

the Heads of various Universities. In 
some the Vice-Chancellors are elected; 
in  others they are nominated. I think 
that all the suggestions made by the 
TJniversity Commission with regard to 
improving their condition should also 
tie included in the provisions of the 
Bills.

With these words I would again re- 
<quest the hon. Minister to remove the 
names Hindu and Muslim and change 
the present form of religious instruc
tion into instruction in religious his
tory and religious principles and make 
:arrangements for their introduction in 
all the Universities. Giving an institu
tion a name on some religious basis in 
the year 1951 not only indicates the 
narrow-mindedness of that institution 
tout also of the country.

In the end, I would say that in the 
modern era there is no need of the 
provision made in Clauses 4 and 5 of 
the amending Bills relating to the 
Banaras and Aligarh Universities, res
pectively, which runs that “ the Uni
versity shall be open to persons of
either sex.......... ” , There is no point
in putting the word ‘sex* when our 
Constitution has made it clear that no 
discrimination will be made on the 
grounds of sex. When it is there al
ready in our Constitution, there is no 
need to provide for it here. So I plead 
for the exclusion of these words. Their 
presence may go to indicate that in 
the past there was no place for womer 
in tbeso institutions and therefore that 
lacnnq is being removed now. while the 
fact is that no such difference was 
observed previously.

With these words 1 support the 
Bills.

The Minister of State for Parliamen
tary Affairs (Shri Satya Narayan 
Sinfaa): Sir, the question be now put

Babu Bamnarayan Singfa: I had fo
say something.......

Mr. Depoty-Speaker: I will put the 
motion to the House.

The question is:

“That the question be now put.”
The motion was adopted.

Select)
- ^  UjLj. Ji ti ^  (Committee

^  » U * L ,

f 3 y  K vA-saJ ^  ^

» » ^  ^

-  ^  ^

^  L »*

-  Ufr)

[Manlana Azad; Sir. my object was 
that as the Bill was being referred to 
the Select Committee, we could have 
an opportunity for a full scale discus
sion on the Bill after we had received 
the report of the Select Committee 
and that it should not be debated 
twice; So I have not discussed i t  I 
think I should not take part in the 
debate even now. We shall have an 
opportunity to discuss this matter in 
all its aspects after we receive the 
Select Conunittee Report.’]

VTIW: A'

f̂ r̂ TT ^  W

trsp m  f  i
t  ^  ^  

^  f
3TtT?rr

^  ^  ^  ^  I

^  ^
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^  ^  3rnr I ^  arrr 
^  W J T  I  f% j ^  ^

^  ^  T̂fFTT ^  Tfr 1 1
4 ‘ #  I  % 3TR ^  W T

^ryrqr STTTO I ^qr | ?
^  3TN q^ f r ^ l -  ?
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Shri Kamatli: Sir, I would like to 
make a small suggestion to the hon. 
Minister of Education. I think the 
issues involved in it are not so simple 
as to enable the Select Committee to 
submit its report by the 3rd Septem
ber. It is therefore requested that the 
time to report be extended from 3rd 
to 10th September. The second thii^ 
that I would like to know from you is 
whether the term of the present session 
o f Parliament is also being extended. 
I have heard that it is being extended 
even beyond the fifteenth. Is that a 
fact? Would you please throw light 
on it.]

Mr. Depaty-Speaker: As regards the 
first point that the time may not be 
enough.......

[Manlana Aiad: It is sufficient
Nothing more than a week’s time is re
quired.]

Mr. D^oty-Speaker: That is the 
view of the hon. Minister. If, however, 
it takes more time we can always have 
the time extended—but if possible the 
Select Committee will report within 
liiat time.

As regards the other point, that is, 
whether the sitting will go beyond the 
15th or n ot of course, the hon. the 
Leader of the House will make a state
ment about it as soon as possible, If 
there is still a doubt in the minds of 
hon. Members.

The question is:

"‘That the Bill further to amend 
the Banaras Hindu University A ct  
1915, be referred to a Select Com
mittee consisting of Shri Jaipal 
Singh, Prof. K. T. Shah, Shri Shan- 
karrao Deo, Shrlmati G. Durga- 
bai. Dr. Bakhshi Tek Chand,

1951 {Amendment) Bill and 132^ 
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Pandit Hirday Nath Kunzru, 
Pandit Govind Malaviya. Dr. R.
U. Singh, Dr. Zakir Husain, Dr. 
Syama Prasad Mookerjee, Syed 
Mohammad Ahmad Kazmi, Syed 
Nausherali, Shri Mohammad Hif- 
zur Rahman, Rev. J. D’Souza, Dr.
P. S. Deshmukh, Shri M. A. 
Ayyanger, Shri R. K. Sidhva. Seth 
Govind Das, Dr. Mono Mohon 
Das, Shri Deshbandhu Gupta and 
the Mover, with instructions to> 
report by the -'3rd  September
1951.”

The motion was adopted. ^  
Mr. Deputy-Speaker: The question.

is:
“That the Bill further to amend 

the Aligarh Muslim University 
Act, 1920, be referred to a Select 
Committee consisting of Shri Jai
pal Singh, Prof. K. T. Shah, Shri 
Shankarrao Deo, Shrimati G. 
Durgabai, Dr. Bakhshi Tek Chand, 
Pandit Hirday Nath Kunzru, Pan
dit Govind Malaviya, Dr. R. U» 
Singh, Dr. Zakir Husain, Dr. 
Syama Prasad Mbbkerjee, Syed 
Mohammad Ahmad Kazmi, Syed 
Nausherali, Shri Mohammad Hif- 
zur Rahman, Rev. J. D’Souza, Dr.
P. S. Deshmukh, Shri M. A. Ayyan- 
gar, Shri R. K. Sidhva, Seth 
Govind Das. Dr. Mono Mohon Das  ̂
Shri Deshbandhu Gupta and the 
Mover, with instructions to report 
by the 3rd September 1951.”

The motion was adopted.
Mr. Depaty-Speaker: Under the rules; 

the Deputy-Speaker, if he is a member 
o f the Select Committee, has to be ttie 
chairman. So, the Deputy-Speaker 
will be the chairman of both these 
Committees.

GOVERNMENT OF PART C STATESi 
BILL—contd.

Mr. Deputy-Speaker: The House will 
now take up further consideration o f  
the Government of Part C States Bill. 
The consideration stage is over and. 
we shall now take up clause 2.

Shri Kamath (Madhya Pradesh): 
May I submit, before the House pro
ceeds further, that the amendments 
that have been tabled by the M over 
himself, the hon. Minister of States,  ̂
are of such complex and varied cha
racter that I feel that the whole- 
matter deserves to be discussed 
afresh. The spate of amendments 
that have come from him as well as 
the amendments tabled by hon. Mem
bers reveal that Government ha&
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changed their original plan beyond 

:recognition.

Mr. Depttty-Speaker: 1 can easily 
understand the difiRciilty of hon. Mem
bers. There are a number of amend
ments which have been tabled by the 
lion. Minister. Possibly most of them 
^re agreed amendments and have been 
tabled in consultation with many Mem- 
'bers. Still there can be difference of 
opinion. Though I called clause 2 for 
consideration, I have no objection, if it 
is the wish of the House, to the hon. 
Minister referring to the salient 
features of the amendments in general. 
So far as Members are concerned, ins
tead of once again starting a general 
-discussion on the whole matter they 
may confine themselves to discussion 
clause by clause and take into consi
deration what the hon. Minister in 
general says, so that all the amend
ments may be taken as a whole in 
trying to find out how far each indivi
dual clause can be considered. Suffi- 
■cient time and sufficient opportunity 
-will be given to hon: Members on each 
individual clause to discuss the points 
raised by the hon. Mmister—they need 
not start another general discussion. 
Therefore, for the purpose of con
venience, and to understand the Bill 
:and the modifications that the Govern
ment itself proposes to introduce, I 
shall call upon the hon. Minister to 
make, if he is willing, general observa
tions regarding the nature of amend- 
jtnents to clause 2.

Pandit Thakur Das Bhargava (Pun
ja b ): I would respectfully submit one 
point for your consideration. The 
changes proposed are of such a drastic 
nature that J can almost say that the 
whole Bill is changed. In regard to 
certain States where there are no 
Legislative Assemblies, new Assem
blies are to be set up. As regards the 
powers of the Chief Commissioners in 
those States, and as regards Delhi it
self. the changes are so many and so 
drastic. Therefore, I would respect
fully ask that when clause 2 is taken 
.up and the hon. Minister makes the 
■statement suggested by. you, at that 
time a general discussion for some 
time may be allowed so that all Mem
bers may understand the changes. You 
may fix the period—I do not want to 
prolong this Bill—but something 
general may be said about the whole 
scheme of the Bill which has been so 
changed now. As a matter of fact, if 
all the amendments are taken into 
<!onsideration it is a new Bill al
together. I therefore submit that it is 
a fit case in which some time should 
fee allowed for general discussion.

Shri Sivan Pillay (Travancore- 
Cochin): There are two sets of amend
ments for clauses 1 to 10. It is so con
fusing and we do not know whi<^ 
amendments the hon. Minister is going 
to press.

PaadU Kniizru (Uttar Pradesh); 1 
agree with my hon. friend Pandit 
Thakur Das Bhargava in suggesting 
that the changes are of such an im
portant character as virtually to place 
a new Bill before us. It is desirable 
therefore that the hon. Minister in 
charge should make a few general 
observations in order to make clear 
not merely the scope of the amend
ments but the policy of the Govern
ment and their future intentions with 
regard to the development of the 
States that are affected by the Bill. It 
is further necessary that we should be 
told clearly v/hat is the reason for 
making the far-reaching changes em
bodied in the official amendments. In 
addition to this, it is very necessary 
that although the consideration stage 
of the Bill is over we should be allow
ed to offer general observations in re
gard to the scheme of what I may call 
the new Bill that the hon. Minister has 
placed before us.

Mr. Deputy-Speaker: I can only say 
this. When last time this Bill was 
taken into consideration, I foimd a 
number of hon. Members rising in their 
seats and saying that the provisions 
were defective and that they had to be 
extended to various other States and 
so on. Some conferences were held 
and also informal meetings, and I 
believe that as a result of those con
ferences and informal discussions the 
final draft now placed before us has 
been evolved by Government. Once 
again to say “What is the object of all* 
this?” looks strange to me. It is in 
pursuance of the desire of the House 
that the other States must be brought 
into line with Part A and Part B 
States as far as possible and must be 
given as much representation as pos
sible and it is in order to meet that de
sire and that demand on the part of 
Members of this House that this has 
been brought in. I do not think it is 
right for me to allow a general discus
sion with respect to clause 2 and there 
is no provision to do so. But in order 
to make hon. Members understand the 
general scope of the amendments, I 
would ask the hon. Minister to make a 
few general observations with regard 
to the amendments that he proposes to 
introduce. But so far as general dis
cussion is concerned, I shall confine it 
to clause 2 only and the amendments 
thereon. Not that the other amend
ments will not be discussed, but dis
cussion will be allowed freely on the
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other clauses when each one of them 
IS taken up,

Shri pesbbandhv Gnpta (Delhi): 
Before the hon. Minister makes a 
statement or general observations, I 
want to make a submission. You will 
find that in this Bill, which as Pandit 
Kunzru said is a new Bill, some 
<iiang^ have been made with a view to 
enlarging the scope of responsible 
Government for certain States wjiereas 
there has been a retrograde step taken 
in respect of the State of Delhi.

The Minister of Home Affairs (Sbri 
^Jagofialachari); I think we must de
ride whether to have a discussion on 
be subject or not. Under cover of 
paking an observation, he is dealing 

with clause 26.
Sbri Desbba Gupta: ̂ . -------- -—  I am only

trymg to draw a distinction between 
Delhi and other States and seek your 
indulgence.

The Minister of States, Transport 
and Railways (Sbri Gopalaswami): Do
I understand that speeches are allow- 
^^^now on the different clauses of the

SbH Desbbandbu Gnpta: I am not
maKing any speech. I am making a 
point for the consideration of Mr. De- 
puty-Speaker. I do not want to hold 
over this Bill or delay its passage. 
That has been my view from the 
beginning, but I only want to make it 
■clear tbat since the scope of discussion 
on a particular clause is limited, there
fore, in the case of a Bill like this, 
where a drastic change has been made, 
you should very kindly allow full scope 
Tor discussion when clause 26 comes 
up, so that the various points of view 
may be brought forward. That is one 
point. The second point is that my 
bon, friend has given notice of amend
ments which really do not relate to or 
fit in with the Statement of Objects 
and Reasons,

Sbri Sidhva (Madhya Pradesh): But 
the Statement of Objects and Reasons 
is not part of the Bill.

Sbri Desbbandbu Gupta; But the
objects are so wfell defined nere that it 
will be a contradiction of the State
ment of Objects and Reasons if some 
amendment is now made to be in ac
cordance with what my hon. friend 
wants now. This may also be borne in 
mind and the Statement may be suit
ably amended if necessary.

Mr. Deputy-Speaker: Not necessary.
Sbri Dwivedi (Vindhya Pradesh): 

You were oleased to state that Part C 
States should be given representation 
as far as possible. May I  know what

you m e ^  by ‘as far as possible*? Is 
the limitation constitutional or other
wise?

Mr, Depnty-Speaker: The hon. Mem
ber need not take me to be an expert 
on what has been done in this matter. 
I only stated generally that in order to 
meet the demand of several Members 
a number of changes Jiave been made. 
They may be satisfied or may not be 
satisfied. They will have ample oppor
tunity to represent their point of view 
when each clause is taken up.

Sbri T. N. Singb (Uttar Pradesh): In 
your observation a little while ago, 
you said that the general consensus o f 
the House was for the amendment o f 
this Bill in a particular direction. So 
far as I remember, no such general 
sense was expressed in the House tiiis 
way or that way. Certain Members ot  
Part C States had some private taTlna 
with the Minister concerned and the 
House itself was not involved. So, on 
this point I would like to have some 
clarification from the hon. Minister.

Mr. Deputy-Speaker: The House is. 
concerned. Of course, it is open to ai^  ̂
hon. Member who is opposed to grant 
of any concessions to Part C States to 
get up and quarrel with the other 
Members.

Clause 2 relates to definition. In 
view of the desire expressed, I shaD, 
if the House so desires, pass over 
clause 2 and call clause 3, where there 
will be a large scope for discussion.

Sbri Ckipalaswami: It may conduce
to-convenience of discussion and consi
deration of the amendments if you. 
Sir, would call clauses 2 to 10. M y 
first amendment relates to clauses 2 to  
10, and to clause 1 also, but as clause 
1 is.usually taken up at the end of the 
debate, we may leave it out, and you 
may call clauses 2 to 10. ”

Mr. Deputy-Speaker: I have no 
objection. In view of the general de
sire of the House to have an oppor
tunity to discuss all the relevant and 
important matters, I shall pass over 
the rule and call clauses 2 to 10 
together. With respect to the amend* 
ments, when they come in, I shall put 
the amendments with respect to each 
clause separately.
12 Noon

Clauses 1 to 10 
Sbri Gopalaswami: I beg to move: 
For clauses 2 to 10, substitute:

“ 1. Short title and commence
ment.— (1)..........

(2) This section and sections 2, 3 
11, 13, 44. 15, 22, 46A, 46B and 47 
and the -^rst. Second, Third and
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[Shri Gopalaswami]
Fifth Schedules shall come into 
force at cncc, niid the remaining 
provisions of this Act shall come 
into force on such date or dates as 
the Central Government may by 
notification in the Official Gazette 
appoint, and for this purpose the 
Central Government may appoint 
different dates for different provi
sions of this Act and for different 
States:

Provided that the provisions of 
sections 3, 11, 13, 14. 15 and 22 
shall not come into force in any 
o f the States of Kutch, Manipur 
and Tripura until such date or 
dates as the Central Government 
may by notification in the Official 
Gazette appoint in this behalf.

2. Interpretation.— (1) In this 
Act, unless the context otherwise 
requires—

 ̂ (a) ‘article* means an article of
the Constitution; .

(b ) ‘Assembly Constituency* 
means a constituency provided by 
order made under sub-section (2) 
o f section 11 for "the purpose of 
elections to the Legislative Assem
bly of a State;

(c) ‘Delhi' except where it occurs 
in the expression ‘State of Delhi’ 
means such area in the State of 
Delhi as the Central Government 
may by notification in the Official 
Gazette specify;

(d) ‘Election Commission’ means 
the Election Commission appointed 
by the President under article 324;

(e) ‘Judicial Commissioner’ in
cludes an Additional Judicial Cpm- 
missioner;

(f) ‘New Delhi’ means such area 
in the State of Delhi as the Cen
tral Government may by notifica
tion in the Official Gazette specify;

(g) ‘State’ means any State 
specified in Part C of the First 
Schedule to the Constitution other 
than Bilaspur.

(2) For the purposes of this Act, 
the castes specified in the First 
Schedule shall be the Scheduled 
C a ^ s  in relation to the Part C 
State imder which they are so 
specified, and the tribes specified 
in the Second Schedule shall be 
the Scheduled Tribes in relation to 
the Part C State under which they 
are so specified,.

(3) Any reference in this Act to 
the Chief Commissioner shall, in 
relation to a State for the time 
being administered by the Presi
dent through a Lieutenant-Gover
nor, be construed as a reference to- 
the Lieutenant-Governor.

(4) Any reference in this Act ta 
laws made by Parliament shall be 
construed as including a reference 
to Ordinances made by the Presi
dent under article 123.

PART II 
Legislative A ssemblies

3. Constitution of Legislative 
Assemblies and their composi
tion.— (1) There shall be a Legisla
tive Assembly for each State.

(2) The allocation of seats in the 
Legislative Assemblies of the 
States of Ajmer, Bhopal, Coorg, 
Delhi. Himachal Pradesh and 
Vindhya Pradesh shall be as shown 
in the Third Schedule.

(3) In the Legislative Assembly 
of each State specified in the first 
column of the Third Schedule 
there shall be the number of seats 
specified in the second column 
opposite to that State which shall 
be filled by direct election, and o f 
those seats—

(a) the number specified in the 
third column shall be the numbei- 
of seats reserved for the Scheduled 
Castes, and

<b) the number, if any, specified 
in the fourth column shall be the 
number of seats reserved for the 
Scheduled Tribes.

(4) The composition of the 
Legislative Assembly of any State • 
which is not specified in the first 
column of the Third Schedule shall 
be such as the President may by 
order specify in relation to that 
State.

(5) As from the date on whicl> 
the Legislative Assembly o f  
Coorg is. after having been duly 
constituted under the provisions of 
this Part, summoned to meet for 
its first session, the Coorg Legisla
tive Council shall cease to fu n o  
tion and shall be deemed to be dis* 
solved.”

[Pandit Thakur Dajb Bhargava in the 
Chair']

Shri Sarwate (Madhya Bharat): Sir, 
I rise to a point of order. This Bill 
comes within the purview of article 111J
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of the Constitution and as such le - 
Quires the previous recommendation 
of the President for its introduction.

I may in this connection also refer 
to clause 44 of the Bill, sub-clause (1) 
of which says:

“As from the 1st day of April.
1952. all revenues received by the 
Government of India in a State in 
relation to any matter enumerated 
in the State List, all revenues re
ceived by the Chief Commissioner 
and all grants made from the 
Consolidated Fund of India to the 
State shall form one Consolidated 
Fund to be entitled ‘the Consolida
ted Fund of the Statfe’ .”
Sub-clause (I) (c) and (f) of article 

110 of the Constitution says that a Bill 
shall be deemed to be a Money Bill if 
it contains only provisions dealing 
with all or any of the following
matters:

“ (c) the custody of the Consoli
dated Fund or the Contingency 
Fund of India, the pajnnent of 
moneys into or the withdrawal of 
moneys from any such t^nd:

* *
(f) the receipt of money on ac

count of the Consolidated Fund of 
lijdia or the public account of 
India or the custody or issue of 
such money or the audit of the ac
counts of the Union or of a State;”
This relates to audit, and the article 

is this:
‘T or the purposes of this Chap

ter, a Bill shall be deemed to be a 
Money Bill if it contains only pro
visions dealing with all or any of 
the following matters.......”
It deals with audit matters. And 

article 117(1) lays down:
“A Bill or amendment making 

provision for any of the matters 
specified in sub-clauses (a) to (f) 
o f clause (1) of article 110 shall 
not be introduced or moved except 
on the recommendation of the 
President.......”
Shri Sidhva: How is it a Money

Bill?
Shri Sarwate: It does not require to 

be a Money Bill. Article 117 (1) says 
if it is a Bill which makes provision 
for any of the matters specified in 
article 110(1), it shall not be intro
duced or moved except on the recom
mendation of the President.

Shri Gopalaswami: May I rise to a 
point of order on the hon. Member’s 
point of order? May I suggest that

this point of order might be taken up» 
when we come to that particular 
clause? I do not think that we should 
take it up as a point of order in con
nection with the Bill as a whole-

Shri B. Das (Orissa): If .any point o f 
order arises, my friend Mr. Sarwate- 
should have got up when the Bill was 
introduced. The House has already^ 
given its consent for the introduction 
of the Part C States Bill. So the ques
tion of the President’s consent does not 
arise.

Pandit M. B. Bhargava (A jm er): 
There was a reference to this in the 
President’s address.

Shri Lakshmanan (Travancore- 
Cochin): Article 110 only says:

“For the purposes of this Chap
ter, a Bill shall be deemed to be a 
Money Bill if it contains only pro
visions dealing with all or any of 
the following matters, etc.”
This Bill contains provisions other 

than those enumerated under heads (a> 
to (f) of article 110(1). Therefore 
this article has no relevancy here.

Shri Ckipalaswami: I have a oom>
plete answer to that, but I thought w e 
might save time if we took it up when: 
that clause comes.

Mr. Chairiiiaii: As pointed out just 
now, the objection should not have 
been taken at this stage. We have al
ready passed the consideration motion^ 
of the Bill.

Secondly, even if a Bill is introduced' 
and is being considered, the only point 
is that it cannot be passed unless the 
President’s consent has been given—  
according to article 117(3). So the 
objection is premature now.

Apart from other objections or the 
replies which the hon. Minister may 
have, these two things appear to m e 
to be quite apparent and I do not See 
any point why we should stay the Bill: 
on account of this objection of the hon. 
Member.

Shri T. N. Singh: With respect to» 
your ruling I want to know whether it 
is not open to a Member, once the 
general discussion has taken place, if 
in the second stage there is anything 
found to be out of order, to raise a 
point of order.

Mr. Chairman: This is again asking 
me to give a ruling on a hypothetical 
point. I have already stated that the- 
Bill cannot be passed but can certainljr 
be considered clause by clause: so that 
I do not propose to give a ruling CBOa 
such liypothetical questions.
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Shn Sarwate; H you will permit me,

1 do not say that it comes under the 
, purview  of artidle 117(3). I say that 

i t  comes under the purview of article 
a 17(1) which says:

“A Bill or amendment making 
provision for any of the matters 
specified in sub-clauses (a) to (f) 
of clause (1) of article 110 shaU 
not be introduced or moved except 
on the recommendation o f the 
President 'crtc. etc.̂ *

This Bin makes provision for a
-matter which is dealt with in sub
-clause (f). Therefore, I am saying 
that this is not permissible to be
brought in without the previous per

" mission of the President. I am not
bringing it under article 117(3). I 
am bnnging it under article 117(1).

Pandit M. B. Bltargava: May I know 
whether after the ruling which has 
already been given by you it is open to 

. the hon. Member to question it?

Mr. ChairmaB: He wants to raise his 
-objection on another point. But with 
respect to that point I do not think 
there is any necessity to go back to the 
pomt again.

Shri Gopalaswami: As I said, the 
-amendment to be substituted is for 
clauses 2 to 10. I think I will stop 
-with moving only the new clauses 1 to 

I wish to inform the House that the 
Krlauses referred to in these amend
ments.....

Mr. Chainnan: But clause 1 has been 
postponed for consideration at the pro- 
t>er stage.

Shri Gopalaswami: That is why I did
not move sub-clause (1) of clause 1 of 
my amendment. I have moved only 
from sub-clause (2) o f clause 1.

Mr. Chairman: As a matter of fact 
the hon. Minister has moved sub
clause (2) of clause I. What the De- 
puty-Speaker gave the House to under- 
^'tand was that only clauses 2 to 10 will 
be taken up first. So my submission is 
that scrfar as the first clauc? is con 
cerned, it stands postponed and will be 
taken up at the proper time when 
usually the first clause is taken up, that 
is at the end.

Shrî ^̂ opalaswami: When the De
p u ty - !^  aker referred to clauses 2 to 
10 he was referring to the clauses as 

ip the original Bill. I am 
sl^illife^ing only about three clauses 

Tn pllfeeipf clauses 2 to 10.
^ . Mr: Chairman: Is it the idea that 
.isub-clause (2) will be an independent 
.clause?

Shri Gopalaswami: No. It is only a
question of taking it up in point o f 
time. The usual practice in the House 
is to take a clause like clause 1 at tlie 
end of the discussion. That is why I 
left it out so that it may be taken up 
after the debate is over. I have moved 
only from sub-clause (2).

Mr. Chairman: In the original Bill 
clause 1 is a very small one and the 
subject-matter of that clause is just 
like that of the amended clause 1(1). 
The subject-matter of sub-clause (2) is 
not included in the original Bill. Now, 
tho clauses are taken up in the House 
according to the original Bill. Since 
the Deputy-Speaker was pleased to say 
that clauses 2 to 10 will be considered,
I understand that all the amendments 
to clause 1. as well as clause 1 itself, 
will come at the end. That is the posi
tion. Or, if the hon. Minister wants 
clause 1 to be taken up, it can be done 
now. After all we can depart from the 
practice and take up clause I itsell. 
There will be no difficulty.

Shri Gopalaswami: The only reason 
why I wanted to move sub-clause (2) 
of clause 1 of my amehdment was that 
it gives the House an opportunity of 
considering the scope o f the Bill.

Mr. Chairman: That is correct—it
gives the House as well as the Govern
ment an opportunity. But at the same 
time I am sorry to note that the De* 
puty-Speaker, when he put it to the 
House, specifically stated that clause 1 
will be postponed and clauses ^ to 10 
will be taken up. But now if the hon. 
Minister wants that clause 1 may be 
taken up first, the Chair has no objec
tion.

The Minister of State for Transport 
and Railways (Shri Santhanam): The
original clause 1 becomes the amended 
clause 1(1).

Shri Gopalaswami: There are two 
alternatives about which you may eive 
a ruling. The first is that we take up 
clause 1 as it is in the original Bill, 
along with clauses 2 to 10. That is 
one alternative. The other alternative 
is that I remove sub-clause (1) o l 
clause 1 from my amendment now and 
renumber these amendments in such a 
way that *sub-clause (2) of clause 1 o l 
my amendment will become clause 2 
of my amendment.

Mr. Chairman; As a matter of fa ct 
there is no substantial difference. I 
leave it to the hon. Minister to accept 
any course which he pleases. I would 
be guided by the advice of the hon. 
Minister and if he thinks it would 
serve his purpose to begin with clauM 
2, I have no objection. If he wishes to
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Then let us take up

-take the first clause also, I have no 
objection.

Shn Gopalaswami: My own amend
ment is worded as follows: *Tor

•‘Clauses 1 to 10, substitute:,........ ”
Mr. Chaimuu:

-clauses 1 to 10.
Shri Gopalaswami: There is no 

change in sub-clause (1) at all.
Shri A. e  Golia (West Bengal): If 

' the hon. Minister moves the amrad- 
tnents in List No. 4, then what would 
tiappen to the amendments that have 
heen  given notice of as amendments 
to his amendments in List No. 1?

Mr. Chairman: The procedure has 
always been that the amendments are  ̂
moved to clauses in the Bill. We have 
taken up clauses 1 to 10 and all the 
amendments which relate to clause 1 
will be taken up including this amend
ment and if any other amendments are 
to be moved to these amendments, 
they will also be taken up.

Shri A. C. Guha: My idea is that 
<’ertain amendments have been given 
notice of in List No. 1 and certain 
•other hon. Members have given- notice 
o f  amendments according to this list 
If the hon. Minister now changes the 
order and moves the amendments in 
list No. 4. then the order of amend
ments given notice of by private 
Members will also require to be chang
ed . .

Mr. Chairman: We all know that all 
the original amendments are contained 
in List No. 1 and subsequently in List 
No. 4 there are amendmeflts. Some 
hon. Members have given amendments 
to  List No. 1. The hon. Members will 
not be deprived of their rights to move 
amendments which substantially; 
■change the subject matter of amend
ment No. 95 but the Chair cannot just 
compel the hon. Minister to move his 
amendments in List No. 1. It is his t  
choice. Since the other amendments r 
were given under the impression that ' ‘ 
List No. I stands, the Chair will allow 
all the hon. Members to give fresh 
notice or to amend their amendments 
in such a way that they will become 
amendments to the new amendments 
in List No. 4. We take it that clauses 
1 to ID are before the House.

Shri Gopsdaswami: I will read out 
sub^clause (1) of clause I of rhy 
amendment, which I have not read:

“ 1. Short title and commence
ment.— (1) This Act may be called 
the Government o f Part C States 
Act, 1951.”
The rest I have read nut.

m

My hon. friend, Mr. Guha refer
red to Lists 1 and 4. Lists 1 and 4 are 
both lists for which I am responsible 
and in List 4 we have amended some o f 
the amendments which were given 
notice of in List 1. We have also 
given notice of one or two new amend
ments. Both the lists have to be read 
together in order to see what I shall 
move. I shall only move the amend
ments as in List 1; where they are 
modified or added by List No. 4, I 
shall only move the amendments as so 
modified or added to. In order to 
assist hon. Members to follow these 
amendments better, I have given ins
tructions that a list of the amendmente 
as they will be moved by me, that is 
to say List No. 1 as modified by List 
No. 4 be prepared. A list of thoM 
amendments will be made out and wiH 
prpbably be in hon. Member’s hands 
by this evening or tomorrow morning. 
Having moved this first amendment o f 
mine, I desire to say a few words on 
matters which come within the pur
view of some of the sub-clai^es ai:^ 
clauses that I have put into thfa 
amendment. In a sense, I think this 
particular amendment raises p ra c^  
cally all the issues that will arise in 
connection with the changes made in 
the Bill except pertiaps with regard to 
the “ Council of Ministers” . •

Hon. Members will recall the s o n ^  
what chequered history of this BilL 
Before the original Bill was framed, I 
had very extensive consultations with 
Members of Parliament interested 
the Part C States and evolved a Bill 
which at that time, I thought, com
manded general assent from them. 
That Bill was introduced and subse
quently a motion was made for taking 
it into consideration. A good deal o f 
criticism was directed against ihe 
provisions of the Bill. But none cSf 
them went to the root of the whole 
thing.

* The motion for taking into considera
tion was passed by the House without 
any dissent. Subsequently, I called 
the Members interested in the S t a ^  
for the purpose of examining wim 
their assistance the amendments which 
several of them had given notice of to 
the provisions of that Bill. We made 
some progress at the first meeting, but 
at the second meeting the whole 
atmosphere changed and there was a 
unanimous expression of opinion tJwt 
some very drastic changes must t c  
made in the Bill before it could be 
made acceptable to the House. As a 
result of that. I came to Parliament 
and told Parliament what exactly had 
happened. In the circumstances 'wh&t 
was said at the informal meetmg had 
to be considered in detail by the Gov-



1341 Government of 25 AUGUST 1951 Pert C States Bill 1342?

[Shri Gopalaswami]
ernment before they could reach con
clusions as to how the Bill was to be 
changed. Now that consideration has 
been given and a further meeting with 
hon. Members interested in these 
things was held and the changes pro
posed were discussed and there was a 
general measure of agreement with the 
changes that were proposed and the 
amendments were drafted in accord
ance with those changes. After these 
changes were embodied in these 
amendments as a result of the discus
sion that we had with Members inter
ested, the whole Government consider
ed this matter and the amendments as 
given notice of represent the decision 
o f  the Government as a whole. After 
those notices were given, I again held 
a meeting of Members of Parliament 
who felt interested in this Bill. We 
had discussions about the actual draft
ed amendments and as a result of that 
discussion, we made certain minor 
changes in the provisions embodied in 
the amendments themselves. That ex
plains why after giving notice of the 
list of amendments in List No. 1, I 
had to give a fresh notice of certain 
amendments in those amendments 
wj^ich were not only partly for the 
purpose of carrying out the results 
o f that later discussion but partly also 
for improving the language etc., of the 
amendments themselves. That ex
plains these two lists of amendments.

Certain hon. Members have taken 
the view that the amendments practi
cally change the whole face of the BiU. 
I  must take exception to that state- 
m ^ t . The main principles of the ori
ginal Bill were that out of the ten 
Part C states in the Schedule to the 
Constitution, one State Bilaspur was 
to be left out altogether because of its 
tiny character; of the other nine 
States, all of them were to get a set-up 
with a Council of Advisers which was 
to be associated with the Chief Com
missioner; in the case of Vindhya 
Pradesh and Himachal Pradesh, this 
set-up of a Council of Advisers was 
only to be of a temporary character 
until Legislatures and Councils of 
Ministers came to be established in 
those States; with regard to the other 
seven States, this Council of Advisers 
was to be of a less temporary charact
er and they would continue until Par
liament decided otherwise by a fresh 
enactment. These were the principles 
o f original Bill. So far as Legisla
ture^ and Councils o f Ministers in the 
two States of Himachal Pradesh and 
Vindl^a Pradesh are concerned, they 
were fashioned on the lines applying 
to Part A  States; but there were cer
tain restrictions placed upon the 
powers of those legislatures. Those 
r^trictions were detailed in the provi

sions of the Bill. What has happened 
on account of the new. changes? The 
principle is maintained that we are* 
dividing the Part C States into those 
which must have a Legislative Assem
bly and a Council of Ministers, and 
those where only a Council of Advisers 
without legislatures should be attempt
ed. Only we have increased the num
ber of Part C States which would get 
legislatures and Councils of Ministers 
and reduced the number of States 
which are to have only Councils of 
Advisers without Legislatures. If we 
look at sub-clause (2) of clause 1 o f  
my amendment, it will be found that 
with regard to the six States of Ajmer, 
Bhopal, Coorg, Delhi, Himachal Pra
desh and Vindhya Pradesh, there will 
be a set-up consisting of a Legislature 
and a Council of Ministers. Those 
provisions as regards Legislatures and 
Councils of Ministers could be extend
ed to the other three States whenever 
Government considered it appropriate 
to extend those provisions to those 
States, that is to say, to the three 
States of Cutch, Manipur and Tripura. 
Till such Legislatures and Councils of 
Ministers could be established in these 
States, we have made provisions in the- 
Bill for giving them a Council o f 
Advisers to be associated with the 
Chief Commissioner in the administra
tion of the State concerned, so that that 
principle is also maintained. We are* 
also maintaining in every State where 
a Council of Ministers is contemplated 
that there should be a Legislature t<y 
which the Council of Ministers should 
be responsiliJe. The only thing we 
have done, as I said, is we have in» 
creased the number of these States 
from two to six.

There are, however, some other pro* 
visions in which some changes have 
been made. You will find, for instance, 
in the case of these amendments, that 
it really means the omission of what 
was Part II of the original BiU, which 
related to detailed provisions for the 
setting up of Councils of Advisers In 
the majority of the States as was then 
contemplated. Hon. Members might 
ask why this omission has been made. 
At the time when the original BiU was 
introduced, we thought that there was 
an interval of time between them and 
the completion of the General Elec
tions during the whole of which it was 
considered not quite desirable that 
those particular States should be left 
without some democratisation at least 
of the executive machinery. We have 
now reached a stage when the General 
Elections are almost upon us. To pick 
out men now and associate them as 
Councils of Advisers with the Chief 
Commissioner would put the Govern
ment in considerable embarrassment
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*and these Advisers cannot really func
tion with effect and in a manner which 
would not excite criticism of people 
who might think that a particular Gov- 

‘ ernment in power had picked a few 
men from amongst non-officials for the 
ipurpose of putting them into power on 
the eve and for the purpose of the 
General Elections. Also it is not worth 
creating a machinery of this sort for 
Jttie very brief period that now exists 
’between now and the comoletion of the 
<Jeneral Elections. The General Elec- 
itions also will be so held that the 
Legislatures of these States will come 
into existence immediately after they 
are over, and when they come into 

•existence they will have a Council of 
.Ministers in each of those States.

There is another provision with re
gard to the Legislatures in the old Bill 
which provided for some nominated 
members in those Legislatures. That 
has been done away with. The consti
tuencies for the Legislatures will be 
-delimited on the same lines as the 
■constituencies in "the Part A  and Part 
3  States.

One criticism that was very strongly 
-urged at the time of the previous 
<iebate was that the provision which 
•conferred on the Chief Commissioner 
‘the right to preside w e r  the Legislative 
Assemblies in the first instance, was 
unnecessary and was undesirable. We 
have accepted the force o f this criti- 
•cism and we have now provided that 
<each Legislature should have a Speaker 
tand a DepUty-Speaker elected on the 
'.same lines as in Part A and Part B 
States.

The legislative functions of the 
Xegislatures have been widened. They 
-will now cover, generally speaking, all 
subjects included in the State Lists 
.xind the concurrent lists. Only in the 
'case o f Delhi these new amendments 
provide for the exclusion o t  I believe, 
three or four items, in the State List 
from the cognisance of the State Legis
lature. That step Government have 
taken for reasons which the House is 
fully aware of. Delhi occupies a very 
peculiar position. It is the capital city 
o f a large federation and it is, as in 
^almost all federal countries, necessary 
that in the area over which the Federal 
Government has to function daily, 
practically in all detail, that Govern
ment should have unfettered power, 
power which is not contested by an
other and subordinate Legislature. It 
is possible hon. Members may say, that 
so long as the Federal Centre has the 
power also to make laws in respect of 
the State subiects, these new provi
sions in the Bill are unnecessary and 
•this exclusion need not have been con
templated. The answer to that is, that

it is important that this competition 
between the State Legislature and the 
Federal Legislature should be avoided 
in order to avoid friction in the exer
cise of legislative power in . regard to 
subjects which from an all-India point 
of view, have to be considered as most 
important. It is possible that we can 
control the State Legislature even with
out such exclusion but once the State 
Legislature has the power to legislate 
in regard to these matters, it would be 
a source oi perpetual friction as to how 
much of the field the State Legislature 
should occupy and how much should 
be entered upon by the Central Legis
lature. Also I think the State will 
stand to gain by handing over these 
important subjects to Parliament ex
clusively, because Delhi cannot live at 
all and much less can it live in ac
cordance with the standards which we 
should maintain with respect to a 
metropolis of a large counter like ours, 
if it is to depend upon the small 
mercies and the smaller resources of a 
State Legislature. It is advisable 
therefore that if we are to maintain 
the capital as it should be, the respon
sibility for maintaining it according to 
proper standards must be in the hands 
of the Centre. That is the reason 
which has persuaded Government to 
take the step: not merely is it a ques
tion of the constitutional powers and 
functions of municipal corporatioi^ 
besig excluded in this way in regard 
to this city but the all important ques
tion of the maintenance of law and 
order has to be in the hands of the 
Central Grovemment. Up to this day 
friction between the Centre and the 
State has not happened, because Delhi 
has been under the direct charge o f 
the Centre all these years as a Central
ly-administered area. I am sure that 
this particular issue will be debated at 
length, somewhat hotly perhaps, and I 
have no doubt that my hon. colleague 
wiD have more to say on the sublect 
T«4ien the debate takes place.

With regard to the Council o f Minis
ters this Bill makes a new departure 
from the usual principles of what you 
might call responsible Government. It 
provides for a procedure which would 
resolve differences between tbe C3iief 
Commissioner and his Council o f 
Ministers. Hon. Members will re
member that pure, undiluted responsi
ble Government would require the 
Chief Commissioner to act as a mere 
constitutional figurehead and he will 
have to accept ever3̂ hing that his 
Council of Ministers may advise him 
to do or not to do. So far as these 
Part C States are concerned, so long 
as they remain a separate category of 
States in our Constitution and so long 
as the ultimate responsibility for good
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[Shri Gopalaswami]
administration in these areas is vested 
in the President acting through either 
a Chief Commissioner or a Lieutenant- 
Governor, the Chief Commissioner or 
Lieutenant Governor has to take a 
somewhat more active part than the
Governor of a Part A State or the
Rajpramukh of a Part B State is ex
pected to do. That is why this com
promise has been arrived at. On the 
one hand we have to retain the res
ponsibility of the Chief Commissioner 
and his advisers to the Centre, on the 
other hand we have to enforce the 
collective responsibility of the Council 
of Ministers to the Legislature which 
is to be established, and between the 
two, we have arrived at this compro
mise. namely that whenever an irrecon
cilable difference of opinion has arisen 
between the Chief Commissioner and 
his Council, he should refer the ques
tion to the Centre and whatever deci
sion the Central Government may give 
will be final. In cases of emergency, if 
urgent, immediate action is necessary, 
the Chief Commissioner may direct 
some action to be taken pending the 
decision of the Central Government. 
That is one provision which is an im
portant one and which we have put 
into this BiU.

There is another rider to that parti
cular proposition, a rider which relates 
to New Delhi. The rider is that on 
every  matter on which any orders are 
issued by the Council of Ministers in 
regard to New Delhi the concurrence 
o f the Chief Commissioner would be 
necessary. Of course, the Chief Com
missioner can remit anything the 
Council of Ministers mav have decided, 
to them for reconsideration, and if, 
unfortunately, it becomes necessary for 
him even after such reconsideration to 
differ from the decisions of his Council 
o f Ministers he will no doubt obtain 
the orders of the Central Government 
At meetings of the Council of Minis
ters the Chief Commissioner will pre
side if he is present; if he is not pre
sent the Chief Minister may preside.

There is a provision in the Bill for 
action to be taken whenever it is found 
that the administration of the State 
could not be carried on in accordance 
with the provisions of this Bill. It is 
more or less on the same lines as the 
similar provision in regard to Part A  
and Part B States. There is, of course, 
another provision which corresponds to 
a xm ^  371 in regard to Part B States, 

is  to say that the Centre may 
egiraSfeise control and may give particu- 
liir directions to the Government of a 
Part C State whenever such direction 
is considered necessary.

Those are the main things. If the 
House looks at the amendment itself* 
the House will note that sub-clause (2) 
of clause 1 deals with the States to - 
which the provisions of the Bill as re
gards Legislatures and Councils of 
Ministers will be applied and those 
three other States to which only the 
provisions relating to the Council of 
Advisers will be applied.

Then, a$ regards definitions in clause-
2, I have nothing to say except draw 
attention to item (c) sub-clause (1) 
which defines Delhi, New Delhi and 
the State of Delhi. Delhi will be 
practically Old Delhi. New Delhi wilt 
be not only the New Delhi as we 
know it, but as it may be expanded, if 
it becomes necessary, by inclusion of ' 
some of the Notified Areas in its neigh
bourhood. Hie State of Delhi includes. 
both these cities and the three hundred 
villages round about.

Shri Deshbandu Gupta: Expanded
and also reduced if necessary?

Shri GopalasWami: May be reduced. 
Discretion is given to the Central Gov
ernment Naturally, when we are 
(teveloping a city of this description, 
there may be both reductions and ex- • 
pansions in area and the discretion is 
full so far as the Central Government. 
^  concerned. If there is a reduction, 
the jurisdiction of the Delhi State 
Legislature becomes more than what it 
might otherwise be. '

. S M  D eshbudhu Gupta: HeducUon: 
m the size of New Delhi may mean- 
accession to Old Delhi.

Shri Gopalaswami: There may be ex
pansion of Old Delhi, or there may De 
a leaving ^ t  of certain areas from , 
both New Delhi and Old Delhi. That 
also might happen.

^  about which I ’
think I ought to make a clear state- 

^   ̂ believe some ̂
non. Members are somewhat perturbed 
oyer our having included small States 

and B!h)pal amongst 
the States which will have Legislatures 
and Councils of Mim^sters. Now I 
w ^ t  to make it perfectly clear ihat 
this does not mean that Government 
have gone back upon their previous 
statements in this regard, namely, 
that practically in respect of all the.se 
States which I have mentioned Gov
ernment must consider very seriously 
tjie question of their being merged in 
neighbouring States. The fact that 

 ̂ Legislature and a Coun- 
g l  of Ministers now as a result of this 
Bill does not mean that we have ruled 
out the consideration o f fhe question oi
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.merging Bhopal, say, in Madhya Bha
rat. Nor would it mean that we have 
ruled out the consideration of the ques
tion of Ajmer being merged in Rajas
than.

Shfi Siidhva; What is the difficulty in 
merging nowT *

Skri Gopalaswami: The difficulty as 
regards Bhopal I have explained more 
than once. There are two reasons. One 
is that for a period of five years we 
could not effect any such change with
out the consent of the Nawab of 
Bhopal.

Shri Sidhva: You said you will per
suade him.

Shri Gopalaswami: I have been try
ing to persuade him. Persuasion re
quires the assent of the other party too. 
That attempt at persuasion will go on. 
The other reason is that I am Tjy no 
means satisfied today that opinion is 
unamimous in Bhopal for merger. I 
think my hon. colle^ue will tell you 
that in respect of Ajmer the position is 
more or less the same. We cannot say 
with any definiteness that everybody 
there, or even the ^ eat majority of the 
people do want this merger. I think 
the hon. Member who represents Ajmer 
here does not want m er^ r today, 
whatever may have been his opinion 
some time back.

Shri Sidhva: I understood that he 
was in favour of merger.

Shri Gopalaswami: That is why I say 
— ^whatever may have been his opinion 
previously he does not want it today.

There are other people along with 
him. A small deputation headed hy  
him met me the other day and said 
that they did not want merger. I made 
it perfectly clear to them that Govern
ment by this Bill are not ruling out 
merger in any sense

Similar is the case with regard to 
Coorg. Perhaps, there might be strong
er reason for retaining Coorg as it is 
than there may be in the case of 
Ajmer. But that is a matter which 
the people of the State themselves 
have to decide and I am afraid they 
are more or less equally divided on the 
question at the present moment. So 
long as they remain separate States, 
Government’s idea is that they should 
have the benefits of this kind of set-up.

With regard to the three States of 
Tripura, Manipur and Kutch. we have 
put in a clause which enables us to 
give them Councils of Advisers. Hon. 
Members, know why Gorvernment are 
not prepared to -give them Legislatures 
and Councils of Ministers just yet. 
They are on the border; they are of 
great strategic importance.

Shri Kamath: The hon. Minister hasr  ̂
unconsciously moved a little to the^- 
left, and become inaudible.

Shri Gopalaswami: They are places 
of strategic importance. T liw  develop- - 
ment is very much in arrears and the - 
assistance of the Centre is needed for  
bringing them up to a standard when 
we could consider setting up of Legis
latures and Councils of Ministers there. 
Political conditions there are not 
favourable to success af these institu
tions, if we start them at once.

Cluase 1 I already explained;
clause 2 con siw  inerely of definitions. 
Clause 3 pfs^^es for Legislative 
Assemblies for each State. You wiU 
find that this is a sort ot general provl- 
sion which might apply to every State. 
But this particular clause will not 
apply to those three border States for 
which there is a proviso in clause 1.
In the case of these three States, 
whenever it is decided to extend this 
provision to them, the composition of 
the Legislative Assembly would be 
determined by the President by order. 
The last sub-clause refers to the ex
tinction of the present Coorg Legisla
tive Council as soon as the new Legis
lature comes into being.
1 PM-

Shri Dholakia (Kutch): Political 
conditions in Kutch are as good as, or 
better than, in any of the States. Why 
is it excluded, may I know?

Shri Gopalaswami: That may be, I 
have mentioned other reasons why 
Kutch could not have this at the pre
sent moment. It is a border State, it 
is of strategic importance. and its 
development is very much in arrears. 
The Centre is pouring money into 

, Kutch for the purpose of developing it.
Shri De^bandhu Gupta: With re

gard to Bhopal, as the main diflftculty 
is the consent of the Nawab, may I 
understand if the consent is received 
even before the elections are held the 
merger would be effected?

Shri Gopalaswami: It is difficult to
say. A good number of administrative 
factors will have to be considered 
before we accept a change from what 
we are providing in this Bill, during 
the period when elections might be 
going on.

Shri Sidhva: Am I to imderstand 
that so far as Bhopal is concerned, if 
the settlement does not come about, it 
is a settled fact that Bhopal shall have 
a Legislative Assembly; or will there 
be a change again?

Shri Go^lajswami: Once you pass
this Bill and you do not get the merger”
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£Shri Gopalaswami]
*£ompleted before the elections are con- 
tcluded the provisions in tKis BiU will 
.i)e implemented.

Shri Sidhva: Will it be a settled fact 
•that there wiU be a separate Legisla
ture for ever even if the merger ques- 
:tion materialises?

Shri Gopalaswami: I have already
:said that the Legislature which will be 
,set up in Bhopal or in the other two 
: States that I have mentioned is not of 
the character of a permanent constitu

t ion a l machinery that we are setting up 
: there. So long as it is a "separate State 
.it  win have that machinery. But once 
j merger is decided on. that Legislatxire 
will disappear and Bhopal will get re- 

rpresentation in the Madhya Bharat 
.^legislature and in the Madhya Bharat 
<irGovemment.

Mr. Chairman: Amendment moved:
_For clauses 1 to 10. substitute:

“ 1. Short title and commence
ment.— (1) This Act may be called 
the Government of Part C States 

:A c t  1951.
(2) This section and sections 2,

3, 11, 13, 14, 15, 22, 46A, 46B, and 
-47 and the First, Second, Third 
and Fifth Schedules shall come 
-into force at once, and the remain
ing provisions of this Act shall 
come into force on such date or 
dates as the Central Government 

;tinay by notification in the Ofladal 
Gazette appoint, and for this pur
pose the Central Government may 
appoint different dates for different 

provisions of this Act and for 
•different States:

Provided that the provisions of 
sections 3, 11, 13, 14, 15 and 22, 
rshall not come into force in any of 
the States of Kutch, Manipur and 
Tripura until such date or dates as 
the Central Government may by 
notification in the Official Gazette 
^appoint in this behali.

2. Interpretation.— (1) In this 
Act, unless the context otherwise 
requires—

(a) ‘article’ means an article of 
-the Constitution;

(b) ‘Assembly Constituency'
means a constituency provided by 

-order made under sub-section (2) 
of section 11 for the purpose of 
elections to the Legislative Assem
b ly  of a State;

(0) ‘Delhi’ except where it 
occurs in the expression ‘State of 
Delhi’ means such area in the

State of Delhi as the Central Gov
ernment may by notification in th« 
Official Gazette specify;

(d) ‘Election Commission’ means
the Election Commission appoint
ed by the President under article 
324; '

(e) ‘Judicial Commissioner’ in
cludes an Additional Judicial Com
missioner:

(f) ‘New Delhi’ means such area 
in the State of Delhi as the Cen
tral Government may by notifica
tion in the Official Gazette specify;

(g) ‘State’ means any State 
specified in P^rt C of the First 
Schedule to the Constitution other 
than.3ilaspur.

(2) For the purposes of this Act, 
the castes specified in the First 
Schedule shall be the Scheduled 
Castes in relation to the Part C 
State under which they are so 
specified, and the tribes specified 
in the Second Schedule shall be 
the Scheduled Tribes in relation to 
the Part C State under which they 
are so specified.

(3> Any reference in this Act to 
the Chief Commissioner shall, in 
relation to a State for the time 
being administered by the Presi
dent through a Lieutenant-Gover
nor, be construed as a reference to 
the Lieutenant-Governor.

(4) Any reference in this Act to 
laws made by Parliament shall be 
construed as includhig a reference 
to Ordinances made by the Presi
dent under article 123.

PART II 
Legislative Assemblies

3. Constitution of Legislative 
Assemblies and their composi- 
tion.— (1) There shall be a Legisla
tive Assembly for each State.

(2) The allocation of seats in the 
Legislative Assemblies of the 
States of Ajmer, Bhopal, Coorg, 
Delhi, Himachal Pradesh and Vm- 
dhya Pradesh shall be as shown in 
the Third Schedule.

(3) In the Legislative Assembly 
of each State specified in the first 
column of the Third Schedule 
there shall be the number of seats 
specified in the second coltunn 
oppositie to that State which shall
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be ftUed by direct election, and of 
those seats—

(a) the number specified in the 
third column shall be the nCimter 
of seats reserved for the Scheduled 
Castes, and

(b) the number, if any. specified 
in the fourth column shall be the 
number of seats reserved for the 
Scheduled Tribes.

(4) The composition of the 
Legislative Assembly of any State 
which is not specified in the t o t  
column of the Third Schedule shall 
be such as the President may by 
order specify in relation to that 
State.

(5) As from the date on which 
the Legislative Assembly of Coorg 
is, after having been duly constitu
ted under the provisions of this 
Part, summoned to meet for its 
first session, the Coorg Legislative 
Council shaU cease to function and 
shall be deemed to be dissolved.

Shri Shiv Charan Lai (Uttar Pra
desh): May I ask one question? May I 
know whether this is the final amend
ment or whether further amendments 
will be coming from Government, so 
that we may prepare ourselves?

Shri Gopalaswami: So far as I can
say at present— I do not know what 
may happen as a result of the bomb
ardment of hon. Members of the House 
on the Bill—but so far as I can judge 
at present, no further amendments are 
contemplated.

Mr. Chairman: The other amend
ments to these clauses may be moved 
so that after all the amendmen^ are 
moved we may consider them. Though 
the clauses may be considered 
separately, at the same time all the 
amendments to them may be moved 
now. So far as this amendment is con
cerned, perhaps there are one or two 
amendments in regard to ite clauses. 
But the rest of the amendments, as 
stated by Shri Arun Chandra Guh^ 
have not been given. But there will m  
enough time to give amendments to 
these clauses also when the papers are 
received this evening or tomorrow 
jnorning. At this stage all the amend
ments to clauses 1 to 10 can be moved. 
Any Member desirous of moving his 
amendment will kindly stand up and 
he will be allowed to move it.

Shri A. C. Giiha: My amendment is 
No. 75 in List No. 3.

Mr. Chairnutii: I am afraid this is art 
amendfnent to an amendment,

246 P.SJ5.

Shri A. C. Guha: This is an amend
ment to the hon. Minister’s amend
ment.

Mr. Chairmaa: Unless tHe non.
Minister moves that amendment, the 
amendment of the hon. Member will 
not be relevant.

Shri A. C. GntsLi All these would be 
amendments to the amendments moved 
by the hon. Minister.

Mr. Chairman: The hon. Minister has 
so far moved only amendment No. 95 
in List No. 4 and all the amendments 
to this amendment are quite relevant. 
All amendments to clauses 1 to 10 can 
now be moved.

Shri A. C. Guha: This is also an 
amendment relating to clauses 1 to 10.

Mr. Chairman: This is an amendment 
to an amendment.

Shri Rajagopalachari: The ^ e n d -
ments originally given notice of by hon. 
Members were naturally with refer
ence either to the original Bill or the
f i r s t  list of amendments given by the 
hon. Shri Gopalaswami and one such is 
amendment No. 75 in List No. 3. It de
finitely relates to the subject matter 
which is proposed to be moved, in 
anticipation of ' the numbers beii^ 
altered so as to relate these amend
ments to the latest amendment, toe 
hon. Member is reading this. In subs
tance, it would be the amendment of 
which he will give notice tomorrow and 
in order to save the time of the House, 
he is moving it now.

Mr. Chairman: 1 have gone throi^h
the amendment. It is a substenti^ 
amendment apart from the fact that it 
is an amendment to an amendment, it 
raises a very substantial question. It 
is quite relevant and the amendment 
may be subsequently drafted in such a 
manner as may suit the amendn^nts 
now before the House. I therefore, 
allow this amendment to be moved.

Shri A. C. Guha: I beg to move:
In the amendment proposed by the 

hon. Shri N. Gopalaswami Ayyangar. 
printed as No. 2 in List No 1 of 
Amendments, after sul^lause (2) of 
the proposed clause 2, insert:

-(3 ) That in the States of Mani
pur, Tripura and Kutch, till such 
time as the Legtslative Assembles 
are not elected, the Electoral A l 
leges to be elected under the Re
presentation of the People Act, 
im o  (Act Lxxiii of 1950) wm i^  
allowed to function as la^islatures 
with such powers and privileges as 
the President may confer on 
them.”
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(Shri A. C. Guhal
Repeatedly the Government have 

come before the House with Bills pro
viding certain administrative and cons
titutional procedures for the Part C 
States and every time the Government 
have shown an attitude which is un
imaginative and unresponsive to public 
demand and which is retrograde. The 
attitude of the Government has always 
been tainted with suspicion towards 
the popular demand and popular ele
ments.

Shri Gopalaswami: May I ask, Sir, 
whether you are now ascertaining only 
the amendments that are going to be 
moved, speeches being reserved to a 
later occasion, or each Member moves 
his amendment witU a speech?
, ^h ri C. Rajagopalachari; Since these 
Mnendments have to be re-drafted and 
there is to be special numbering and 
all that, it would be convenient if it is 
ascertained which amendments are 
iTioved and which will not be moved. 
Then, perhaps, we may discuss.

Mr. Chairman: I will just ask hon.
Members to indicate what amendments 
they are going to move. All the same,
I think, they will be entitled to give 
new amendments to the amendment 
moved today by the hon. Minister, 
though at the present moment also they 
can indicate what amendments they 
are going to move. Only five minutes 
are left. I would therefore request 
hon. Members kindly to indicate the 
numbers which are going to be moved.

Shri Rajaffopalachari: Just a9 Mr. 
Guha has done in the case of amend
ment No. 75.
g.Shri A- C. Guha: Shall I proceed,

Mr. Chairman: Let us know what
amendments are going to be moved.
If there is time, he will eontinue; if 
there is no time, he will continue on 
the next day.

Shri Sidhva: My difficulty is the 
same. I have sent amendments to 
amendments in List 1. Subsequently, 
this List 4 has come in. O f course, 
my amendments'Nos. 76 and 77 refer 
to different clauses. I want your 
guidance in that respect whether I 
should also frame amendments afresh 
and give notice and whether they will 
be accepted.

Mr. Chairman: It will be more
convenient if hon. Members would 
kindly refer to clauses 1 to 10. Now, in 
their place, there are on lj three 
clauses, so that it will be infructuous 
to move or say anything about such . 
o f the amendments as relate to clauses

which have now been omitted. There-* 
fore, I would rather like ti»at consoli.- 
dated amendments may be given notice 
of as early as possible. In so far as 
those amendments are concerned, which 
pertain to the subject matter of clauses 
1 to 3, as now proposed by the hon. 
Minister’s amendment, they may be 
indicated even just now, if hon. 
Members are in a position to indicate 
that they are going to move any of 
those amendments.**

Shri SidhTa: I will have to recast.
Shri Gopalaswami: None of Mr.

Sidhva’s amendments relates to these 
three clauses.

Rajagopalachari: I might also
help hon. Members, if .you do not mind. 
Amendment No. 36 relates to this sub

. ject; No. 37 relates to this; Nos 38, 39, 
40 and 41 of list 2 relate to this. In 
list No. 3, amendments Nos. 73, 74, 75 
relate to this. Hon. Member has al
ready referred to 75. Similarly, if we 
know whether amendments numbers 
36. 37, 38, 39, 40, 41, 73 and 74 are 
intended to be moved or not. it would 
help.

Shri A. C. Ghua: As for amendment 
No. 37, there is a fresh notice of the 
same substance in amendment No. 112. 
I think that need not be meved now as 
the hon. Minister has already included 
proposed clause 46A in the new amend
ment. So, that amendment I do not 
like to move.

Shri Dwivedi: As regards amend
ment No. 35, the hon. Minister has 
already indicated that he is accepting 
the change.

Mr. Chairman: No. 35 is not one of 
the amendments which have been men
tioned by the hon. Home Minister. I 
only wanted to enquire in respect of 
amendments Nos. 36, 37, 38, 39, 40, 41. 
73, and 74—whether any of these 
amendments are going to be moved.

Capt. A, P. Singh (Vindhya Pradesh): 
Amendments Nos. 73 and 74 are going 
to be moved.

Shri Dwivedi: Amendment No. 36 is 
also to be moved.

Capt. A. P. Singh: What about amend
ment No. 72 pertaining to th® same 
subject? I have said that the word 
‘certain’ be omitted.

Mr. Chairman: Does it relate to
the subject matter mentioned in the 
amendment moved by the hon. Minister?

Capt. A. P. Sisgh: I think so. It
should be moved.

Mr. Chairman: If it relates to long 
title, then, it will be relevant at the
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time when the lonfi title is taken up. 
It need not be moved now.

Capt. A. W, Singh: The omission of
the word ‘certain’ affects the other 
clauses; not only the long title, but the 
short title and other things.

Mr. Chairman: Is it a composite 
•amendment to the long title and otiier 
clauses? Then, it may be objectionable. 
He can divide the amendment into two 
parts so that it could be moved at the 
proper time. Any other amendments.

Shri Dwivedi: Dr. Parmar is not
present. The amendments Nos. 38, 39, 
and 41 regarding Bilaspur stand m my 
name also. I shall withdraw them as 
soon as my hon. friend Dr. Parmar is 
here on the next day. For the present, 
I would like to move them.

Mr. Chairman; The hon. Member 
will have to be here to move his amend* 
ments.

Shri Dwivedi: They are in my name
.also.

Mr. Chairman: Does the hon. Member 
propose to move them?

Shri Dwivedi; Yes.
Mr. Chairman: These amendments

are taken as moved;
(i) In the amendment proposed by 

the hon. Shri N. Gopalaswami 
Ayyangar, printed as No. 2 in list No. 
1 of amendments, omit sub-clause (2) 
o f the proposed clause 1.

(ii) In tho amendment proposed by 
the hon. Shri N. Gopalaswami Ayyangar 
printed as No. 2 in Ust No 1 of 
amendments, in sub-clause (1) 
proposed clause 2, for “Himachal Pra
desh” substitute “ the State of Himacbal 
Pradesh and Bilaspur” .

(iii) In the amendmentfproposed by 
the hon. Shri N. .G pp^^w am i 
Ayyangar, printed as No. 2 m list No. 1 
of amendments, in sub-clause (2) of 
the proposed clause 2, omit “ except the 
State of Bilaspur” .

(iv) In the amendment proposed by 
the hon. Shri N. Gopalaswami A yyang^ 
printed as No. 2 in list No. 1 o f amend
ments, in sub-clause (3) of the prop os^  
clause 3, for “ lor the time b e M  sub
stitute “ wHch is declared to be .

(v ) In the amendment proposed by 
the hon. Shri N. Gopalaswami Ayyan
gar, printed as No. 2 in list No. 1 of 
amendments, in sub-clause (H  of the 
proposed new clause 2, omit Vindhya 
Pradesh” .

(vi) In the amendment proposed by 
the hon. Shri N. Gopalaswam Ajryan- 
gar, printed as No. 2 m list No. 1 of 
amendments, after sub-clause (2) of 
the proposed new clause 2, add:

“ (3) All the provisions of P ^  A 
States in the Constitution s h ^  
mutatis mutandis apply to Vindhya 
Pradesh.”
The House then adjourned till 

Past Eight of the Clock on Monday, the 
27th August 1951.




